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LEGIISLAT IVE ASSEMBLY
Wednesday, the 12th February, 1947

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the
Chairy ’

STARRED QUESTIONS AND ANSWERS
- (@) OrRAL ANSWERS

. DEVELOPMENT OF RURAL RoADS | /

212. *Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member for
T'ransport please state: ’

(a) the steps Government have taken or propose to take to develop and
improve the rural roads; and

® ' (b) if Government have ary plan for the purpose; if so, do Government
propose to lay a copy ,‘of the plan on the table of the House?

The Honourable Dr. John Matthai: (a) and (b). It is for each Provincial
Government to take necessary steps for the development and improvement of
rural roads. The Central Government are, however, taking the 7following
general action to assist in this—

(1) They have offered large central subventions for post-war development
under Provincial subjects which will inter alia cover the execution of the Provin-
cial plans for the development of rural roads.

(2) They have advised the Provincial Governments that it is desirable for them
to allocate to rural roads a large percentage of the total funds available for the
post-war development of roads other than National Highways. The Provincial
road plans so far received show that the Provincial Governments are generally
acting on this advice. .

Mr. Sasanka Sekhar Sanyal: Will the Honourable Member be pleased to
state whether it is the practice of the Government of India to get posted with

~ information from Provincial Governments as to the latest improvements made in
rural areas for connecting with the National Highways? N

The Honourable Dr. John Matthai: Yes. The Government of Tndia is in
constant touch with Provincial Governments on the subject.

Shri Sri Prakasa: Are Government taking any special steps for the improve-
ment of roads in the centrally administered areas?

The Honourable Dr. John Matthai: Yes. Substantial grants have bcen
allotted to the centrally administered areas. )

Pandit Sri Krishna Dutt Paliwal: Has Government fixel a percentage for
the rural roads?

The Honourable Dr. John Matthai: That is a matter for the Provincial
administrations to decide.

Basio Mintmum PaY oF PosTAL AND TELEGRAPH EMPLOYEES

213. *Pandit §ﬁ Krishna Dutt Paliwal: Will the Secrstary of the Communi-
cations Department please state: .

(a) whether Government propose to adopt the principle that Postal and
Telegraph employees should also be treated on the same footing as other Gov-
ernment servants; and

(b) whether Government propose to fix their basic minimum par on a two
unit familv basis and grant additional family allowance on the basis of the
number of children being added to the salary? -

(457



458 \  LEGISLATIVE ASSEMBLY [12rm Fes. 1947

Sir Harold Shoobert: (a) and (b). The points referred to by the Honourable -
Member are under enquiry by the Pay Commission. Government will take their
decision after examination of the Pay Commission’s Report.

ABNOBMAL RiseE oF PricEs oF Foop ARTICLES

214. *Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the "Food
Department please state:

(a) whether Government are aware of the fact that the Kconolnic Adviser’s
All India index of wholesale prices of food articles for the week ending
November 23rd, 1946, worked out to 263-4 as compared with 262-8 for the
previous week and 2345 for the correspending week of the previeus year;

(b), whether Government are also aware of the fact that during the same
week the graph index for ‘‘pulses’’ further advanced by seven points to 36;
and ; R

(c) the steps Government have taken or propose to take to check. this
* abnormal rise of prices of food articles?

Mr. K. L. Panjabi: (a) and (b). Yes, Sir. /

(c) As regards the steps taken by Government to stabilise the prices of food- .
grains and other foodstuffs, the Honourable Member is referred to the Memoran-
dum on food position and development of poliey, clrculated at the commencement
of this Session. A

Pandit Sri Krishna Dutt Paliwal: Will Government consider the adwsablhty
of supplying the necessmles of agriculturists at cheap rates in order to stabilise
prices?

Mr. K. L. Panjabi: Is-the Honourable Member referring only to foodgrains?

Pandit Sri Krishna Dutt Paliwal: I want to know if growers are supplied tke
articles needed by them, such as agricultural implements, clothes, ete.

Sir Pheroze Kharegat: May I reply?

The question of making available necessities such as iron and steel, or bricks,
or coal and cement, and things like that for agriculturists is under the considera-
tion of Government in the Department of Agriculture.

Shri D, P, Karmarkar: May I ask the Food Secretary whether Government
propose to consider the advisability of selling back cereals at the same price at
which they purchased them and bear all the expenses of management and distri-
" bution themselves?

Mr. K. L. Panjabi: No, Sir. 0

Dr. Zia Uddin Ahmad: Ts it not a fact that the chernment gave an assurance
on the floor of the House that neither the Government of India nor the Provincial
Government will make money on foodstuffs?

Mr. K. L. Panjabi: T do not know to which assurance he is referring.

Dr. Zia Uddin Ahmad: On the occasion of the food debate several times your
predecessor gave the .assurance that the Government of India and Provincial
Governments were not going to make any profit on the foodstuffs.

Mr, President: Perhaps the Honourable Member is not aware of it and he
would like to have notice of it.

Dr. Zia Uddin Ahmad: With regard to part (c), I would like to know what
steps he has taken and if there are any chances of success for checking the high
price level of the foodstuffs.

Mr. K. L. Panjabi: The Government are endeavouring to stabilise the prices
of foodstuffs by subsidising the sale of imported grains. The Provincial Govern-
ments also subsidise the sale of grain imported from other previnces. By this
means the price is kept as low as possible.



STARRED QUESTIONS AND ANSWERS

Sri R. Venkatasubba Reddiar: Is there not a great demand for an increase of
price by producers? '

Mr. E. L. Panjabi: Some representations have been received.

Shri D, P. Karmarkar: Is the Honourable Member aware that in the rural
parts of the country there is bitterness for the simple reason that corn purchased
by the authorities from agriculturists is resold to them at a much higher price—
even higher than 12 per cent.? '

Mr. President: The Honourable Member is perhaps referring to Provincial
administration. Ts it a centrally administered area?

sit. N. V. Gadgil: May I know whether it is not the policy of the Government
not to make profit out of the sale and purchase of foodstuffs?, :

Mr. K. L. Panjabi: It is the policy of Governmént.

Sri R. Venkatasubba Reddiar: In Delhi itself they have made Rs. 10 lakhs
in the past two years by the sale of these foodgrains. '

Mr. K. L. Panjabi: There is a separate question on the subjeet and it will come
before the House. -

Dr. Zia Uddin Ahmad: May I ask whether the reduction of price by subsidies
is not a reduction? It is just a transfer from consumers to taxpayers.

(No answer)

CROP INSURANCE
'915. *Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the Depart-
ment of Agriculture please state:
. (a) -the steps Government have taken or propose to take to protect the
peasants from ruinous losses due to natural calamities; and

(b) whether Government propose to institute a national policy of crop
*insurance? T

Sir Pheroze Kharegat: (a) Provincial Governments grant remissions of rent

and revenues whenever natural calamities occur.
(b) Crop insurance has not been tried in India and the feasibility of introducing
; it will have to be carefully examined before any national policy of crop insurance
can be instituted. ' ’ ’

Mr. Sasanka Sekhar Sanyal: What about the rent payable to private land-
iords and not to Provincial Governments?

Sir Phéroze Kharegat: I do not know the state of affairs prevailing in Bengal,
but in ‘certain other provinces I know that when land revenue remissions are

. given to the landlords similar remissions are given to the tenants in respect of
their rent.

.Pandit Sri Krishna Dutt Paliwal: May I know if the question of the national
policy of crop insurance is under the active consideration of Gcvernment.

. Sir Pheroze Kharegat: Yes, Sir; as the Honourable Member announced

when the resolution was under discussion z few days ago, the Government are

giving considerable attention to the matter and hope to arrive at their conclu-
sions before very long. : '

Sri R. Venkatasubba Reddiar: May I know the proportion the land revenue
bears to the cost of raising the crops? 7
Sir Pheroze Kharegat: I am afraid I cannot give a reply to that question.
MANUFACTURE OF NEWSPRINT IN INDIA -

1216. *Seth Govind Das: Will the '
Supplies be pleased to state: Wil the Honoursble Member for Indus'fnes and

this(ago :f;;lzer Government are aware of the acute shortage: of newsprint in

t. Answer t0 this question laid on the table. the questioner being absent.

!
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(b) whether Government are aware that in the forests of Tehri Garhwal
State and some other parts of the country raw material for newsprint is avail-
able; and '

(c) the steps Government are taking or propose to take to start the manu-
facture of newsprint in this country? — ’

The Honourable Sri C. Rajagopalachari: (a) Yes, Sir, there is shortage of
newsprint in this country.

(b) Raw material in the form of certain kinds of wood which can yield mechani-

cal wood pulp suitable for the manufacture of newsprint is understood to be avail-
gble in the forests of Tehri Garhwal, Kashmir and certain other parts of the
gountry. .
% (c) A certain amount of research work has been carried out.in the Forest
Research Institute Dehra Dun. The high cost of transportation and power are
the two chief obstacles in the way of utilizing the raw materials from the forests
mentioned above for the production of newsprint on a commercial scale. Govern-
ment are making investigations with regard to a suitable site where a mill can be
worked on economic basis. A firm in Hyderabad has made arrangements for the
production of Newsprint from Boswellia Serrata (Salai). This is expected to
come into operation by the end of 1948. The possibility of using eertain species of
wood available from the Andamans is also being investigated. :

FuEL SHORTAGE IN INDIA |

© $217. *Seth Govind Das: Will the Honourable Member for Industries and
Supplies plesase state:

(2) why there is so much of fuel shortage in the country; aund

(b) the measures that Government propose to take to enstre  suflicient
supply of fuel to meet the needs of the country?

The Honourable Sri C. Rajagopalachari: (a) Confining myself to coal, with
which the Central Government are concerned, there is a gap between supply and
demand estimated at about 4 million tons per annum. Although the present
raisings are much above the average for the decade before the war the existing
demand is at a level about 5 million tons above the highest prewar figure.

(b) The demand for coal in the country is expected to grow steadily in the
coming years and the Indian Coalfields’ Committee, which recently submitted a
comprehensive report to Government, have recommended that coal production
should be increased at the rate of 1} million tons per year over the next decade,
transport facilities being developed to keep pace with the increased production.
Government have accepted these recommendations and are now considering the
detailed steps that should be taken both to increase production and to expand
transport capacity.

N 52]{ N. V. Gadgil: Many are interested about the supply of newsprint (Qn.
0. 216).

Mr, President: I am afraid that question has now been passed over.

APPOINTMENT OF BOOKING AGENTS FOR PASSENGER TRAFFIO ON RATLWAYS

218. *Mr. Manu Subedar: (a) Will the Honourable Member for Transport
please state on what basis are booking agents for passenger traffic appointed by
different Railways?

(b) Have Government fixed any policy in making such appointments, or is
M left to the Railways?

(c) Are Government aware that there is a large nuthber of " old booking
agents, who are not Indians? )

+Answer to this question laid on the table, the qt'lestioner being absent..
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(d) Are Government aware that Indian applicants, who may be otherwise
reputable firms, are not permitted to be registered now on the plea that no
new booking agents could be registered? '

(¢) What steps Government propose to take to see that reputeble Indian
parties get a legitimate share in this trade?

The Honourable Br. John Matthai: (a) Tourist agents for passenger traffic
are appointed by railways from amongst reputable firms engaged in the business
of handling tourist traffic both within Tndia and to and from other countries.

(b) Yes. The Indian Railway Conference Association approves firms for
appointment .as tourist agents, with whom Railways subsequently enter into
agreements for the issue of tickets to the public. .

(c) Government are aware that the present list of authorised tourist agents
includes a number of companies which are not Indian firms.

(d) During the war, no additions were made to the list of authorised tourist
agents since railways were not in a position to encourage passanger traffic. The
-question of extending the list of approved tourist agents is however now under"
active conSideration by the Indian Railway Conference Association.

(e) Government will see that the claims of reputable Indian firms for appoins-
ment as tourist agents receive due consideration.

Mr. Manu Subedar: In view of the fact that these booking agents on the rail-
ways were useful when the traffic was small and that at present they are net
necessarily so useful, would not the Honourable Member examine the whele
question and reorganise the system of giving out licenses to booking agents?

The Honourable Dr. Johh Matthai: Although at present the conditions with
regard to passenger accommodation are difficult, we anticipate that in the near
future these conditions will improve. In that case it would be desirable I think to
have a system of booking agents. I do not think it is in the public interest that
the present system should be dropped altogether.

With regard to the particular question raised by my Honourable friend I may
say that the whole matter is under the examination of the Indian Railway Con-
ference Association. Their Commercial Committee is now sitting at Lucknow
and they are going into this question. .

Mr. N. M. Joshi: Will the Honourable Member please state whether Gov-
ernment is not put to a loss by adopting this system of authorising private agents
to sell tickets, in view of the commission which Government have to pay to these
agents? . ’

The Honourable Dr. John Matthai: That is one o! the reasons why during the
‘war period the Railway Board did not add to the list of authorised agents, because
at a time when you do not want to increase the passenger traffic, it is certainly
not worthwhile for Railways to pay the commission due to thase booking agents.

Mr. N. M. Joshi: May I know whether even in peace time Government can
afford to lose the revenue which they can get by directiy selling their tickets
instead of through these booking agents?

The Honourable Dr. John Matthai: If by offering these inducements it is
possible to increase the aggregate traffic the question assumes a different phase.

Mr. N. M. Joshi: What is the proportion of revenue which Government
receives through these booking agents selling their tickets?

‘The Honourable Dr. John Matthai: T want notice.

_Sri V. C. Vellingiri Gounder: If the object of the Railways is to increase the
railway earnings, are Government awaresthat as the trains are already overcrowded
how agents are increasing the earnings?

The Honourable Dr. John Matthai: That is precisely one of_ the questions
under consideration.
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Mr. Ahmed E. H. Jaffer: Is the Honourable Member aware that some agencies
charge certain extra charges by way of service to the passengers and certain other
companies do not? May I know what is the exact position in regard to this
matter? . .

The Honourable Dr, John Matthai: I am afraid I do not follow the question.
Would the Honourable Member kindly explain his question?

Mr, Ahmed E. H. Jaffer: Is the Honourable Member aware of the-fact that
certain travelling agencies charge certain charges extra over and above the railway
fare by way of service charges, whereas certain other travelling agents do not
charge anything extra? I would like to know what is the exact position, whether

' passengers are expected to pay any service charges extra to these travel agencies.
" The Honourable Dr. John Matthai: The solution lies in the hands of the cus-
tcmers who go to these agents. They ought to avoid them.

Mr. Manu Subedar: In view of the heavy corruption in the issue of tickets
from which the public have been suffering, will the Honourable Member for
Transport take an early opportunity to have the whole system earefully examined,
amongst other things, with a view to see that Indian firms who wish to do this~
type of business are given reasonable opportunities? )

The Honourable Dr, John Matthai: I shall have the question examined.

Mr. Ahmed E. H. Jaffer: The Honourable Member has not understood my
questions I want to know whether the travelling public are expected to pay any
extra charges to the travel agents by way of service charges over and above the
railway fare.

 The Honourable Dr. John Matthai: With regard to these tourist agents the

practice has been that the Railways give them a commission which, in most
cases, average 5-per cent. of the value of the tickets. I am not aware of the
circumstances which my Honourable friend has mentioned.

Shri Sri Prakasa: Is the Honourable Member aware that Messrs Thomas €ook
& Sons do not charge anything extra while Messrs Govan Bros. do and may I
kmow whether Messrs Govan Bros. do not receive any commission from the Rail-
ways, while Messrs Thomas Cook people do?

The Honourable Dr. John Matthai: Since this question has been raised, I
would suggest that particulars of these cases might be communicated to me.

\

INEFFIGIENCY IN THE POSTAL SERVICE

219. *Mr. Sasanka Sekhar Sanyal: Will the Secretary of the Communica-
tions Department be pleased to state: -

(a) whether attention of Government has been drawn to the serious wregu-
larities and inefficiency in the Postal service in so far as it relates to eatering
to the public; :

(b) the reasons for such irregularities and inefﬁcieﬁcy; and

(c) whether Government are aware that one of the reasons is that efficient
~employees who have controlled and regulated postal work in partieular stations
over a considerable number of years are being, after the termination of the lagh
generai.postal strike, subjected to quick transfer from place to place ieaving
things to be done by comparatively new staff- having little knowledge »f the
locality and of the public to be served? ' .

Sir Harold Shoobert: (a) Yes.

(b) The disturbed conditions prevailing in many parts of India during the past
year haye caused great dislocation in postal arrangements from time to time, but
the main reason for the deterjoration in #he service ig a rapid expansion of the
activities of the Department as a result of the war and post-war development with
consequent employment of large and inexperienced temporary staff. The. quality

= of the men who have been recruited in recent years is generally lower than that
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available before the war—which is, to no small extent due to the claims o6f other
considerably more attractive employment. Many of these men are unqualified
and partly because a number of them are liable to be displaced by war service
personnel, they take little pride or interest in the work of the Department. The
same difficulty is felt in varying degrees in all Departments, but in the Post
Office unfortunately it comes to notice more prominently, because any failure of
service there affects the daily life of the general public. Government are
anxiously striving to effeet improvement.

(e) Certainly not.
Mr, Sasafika Sekhar Sanyal: What are the steps that are being taken by the
Government to remedy this inefficiency in the postal service?

Sir Harold Shoobert: The steps that are being taken are: stricter supervi-
sion, opening of training classes and recruitment of men of better quality, as far
as we can get them. We are also waiting for the report of the Pay Commission
and for all we know the terms of service may be made a little more attractive.

Sjt. N. V. Gadgil: Will the Honourable Member please state whether it is
not a fact that these inefficient people who were recruited on a temporary basis
are paid more than their corresponding numbers in the permanent cadre?

Sir Harold Shoobert: I think my Honourable friend has in mind certain
appointments which were made during the period of the war, when we were very
shott of men in certain big centres and where owing to competition from other
departments and from private employers, it was impossible to get men on a short
‘term basis- without paying them more than the men who enter in a permanent
capacity and in pensionable posts. '

Mr, Sasanka Sekhar Sanyal: Are Government taking any steps for giving .
training to their existing employees in the matter of efficiency?

Sir Harold Shoobert: As far as existing employees are concerned those who
are likely to become permanent will, when training schools are opened, be given
further training in them as necessity and opportunity arise.

Sreejut Rohini Kumar Chaudhuri: Will the Honourable Member please state
why letters sent by air mail reach their destination later than letters by ordinary
mail ? '

Sir Harold Shoobert: As I replied to an identical question in this House about
four days ago I would refer the Honourable Member to my reply $o that question.

Shri D. P. Karmarkar: May I know whether after the Honourable Member’s
attention was drawn to particular instances in Bombay, any action has been taken
by him to warn the Bombay office?

Sir Harold Shoobert:. It is not a matter of warning to the Bombay office. It
is a matter of tracing where the fault lies and I explained to the House the other
day what steps were being taken and what the difficulties were. I do mnot think
the Honourable Member wants me to waste the time of the House by continually
explaining it day.after day. .

Sreejut Rohini Kumar Chaudhuri: May I take it that the Honourable Mem-
ber does not dispute my assertion that generally air mail letters reach their desti-
nation later than ordinary post?

Sir Harold Shoobert: Sir, I do dispute the assertion because I referred the
Honourable Member to the reply which I gave the other day in which I said, if I
- have to repeat, that in a few isolated cases the fact is as stated by the Honour-
able Member; but it has to be remembered that the post office carries very many
thousands of millions of letters during the year, and to me personally it has always
been a wonder not that a few letters go astray or are delivered late but that the
numbers that are delivered up in due time are delivered. . -

Mr. Manu Subedar: May I draw the attention of the Honourable Member not:
merely to the delay but to the complete disappearance of air mail letters which

-~
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are posted from New Delhi in post boxes, and may I enquire whether he-will set,
some traps or some such thing for the postmen who are tempted by the twelve
anna stamps affixed to the letters? :

Sir Harold Shoobert: If my Honourable friend Mr. Subedar could give me
specific instances or a few detaild I shall be most happy to ask the Director
General Posts and Telegraphs to have traps set and for special investigation to be
made. But it is possible if*this is a matter of foreign correspondence, upon which
valuable stamps are affixed, that the fault may not lie with the postal service but
somewhere else.

-

PoLIOY IN THE MATTER OF TRANSFER OF PosTAL PEONS AND OTHER MENIAL
" ' STAFF

220, *Mr. Sasanka Sekhar Sanyal: Will the Secretary of the Communica-
‘tions Department be pleased to state:

(a) the policy and practice of Government in the matter of transfer of postal
emplovees of the peon and menial grade; '

(b) whether it is a fact that after the last general postal strike postal autho-
rities have transferred quite a large number of such employees and other
employees of the clerical cadre from place to place; and

{¢) whether Government are aware that there is a feeling that such transfer
are being made as a sort of penal measure in respect of those who are suppesed
to have taken a promment part in the strike?

Sir Harold Shoobert: (a) Postal peons and menials are liable to transfer within
. the Sub-Divisions in which they are employed and this is the practice followed.

(b) The reply is in the negative. The number of transfers of officials in the
clerical and other grades have been quite few and generally made in the normal
routine of administration. '

(c) Strict orders have already been issued that there should be no victimisation
of men who went on strike.

PENALISING OF SALE OF VANASPATI GHEE

221. *Pundit Thakur Das Bhargava: Will the Secretary of the Yood
Department please state:

(8) if Government have ever launched any test case against the sellers of
vegetable oil for selling the same as Ghee, under Section 420 of the Indian
Penal Code; i

(b) whether Government have ever considered the feasibility of stopping the
sale of vegetable oil known by name of Vanaspati Ghee by penalising such sale
by proper legislation; and

(c) if the answer is in the negative whether Government propose to consider
the advisability of enacting such a penal measure?

Mr. K. L. Panjabi: (a) No, Sir.

(b) Yes, Sir. The Vegetable Oil Products Control Order enjoins that on All
containers Vanaspati is described either as ‘‘Vanaspati’, or ‘‘Vegetable Oil
Product’, or *‘Vegetable Product’” and by no other name.

(¢) Does not arise.

Mr. Manu Subedar: Sir, in the last Assembly the Honourable Member's pre-
decessor gave me a definite assurance here that he would examine the possibility
of making the use of the word ‘ghee’, which is misleading the public and is the
cause of their being cheated, an offence. Has the Department taken this matter
up, and will the Honourable Member tell us when they propose to eliminate the
use of the word ‘ghee’ which is misleading? ’

Mr. K. L. Panjabi: As I have explained, Sir, a penalty is provided if any
container containing vanaspati describes vamaspati as ghee. ’

-
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Mr. Manu Subedar: The position is not merely of the nomenclature on the tin.
Ths position is of what the shopkeeper uses both in making bills, in selling the
article and generally in pretending that this is ghee: to the unwary purchaser and
‘the ignorant consumer.

Mr. President: Is the point clear to the Honourable Member?

Mr. K. L. Panjabi: The Honourable Member wants action to be taken against
dealers who sell vanaspati as ghee, while the container describes the’contents
«correctly. I think if any specific instances are brought, the action can be taken
by the Provincial Governments.

Mr. Manu Subedar: I am sorry to persist in this point. May I make it clear
that it is not merely a question of what is on the tin. It is of what the dealer
-gells.

Mr. President: The latter part of the Honourable Member’s answer perhaps
.clarifies the position: he refers to the Provincial Government so far as that aspect
.of the matter is concerned. , . &

Mr. Manu Subedar: I do not think there is any controversy in this House on
this point. We are all unanimous that the use of the word ‘ghee’ in connection
‘with a vegetable product at any stage of the transactions should be prohibited and
-ghould be penalised. May I therefore enquire whether the Honourable Member
‘will look further into this matter? '

Mr. K. L. Panjabi: I will, Sir.

Dr. G. V. Deshmukh: Could the Honourable Member tell us what is the
"meaning of the word ‘vanaspati’?

Mr. Ahmed E. H. Jaffer: Is it the brother of Ganapati? \

Sjt. N. V. Gadgil: May I know from the Honourable Member whether he 1s
not aware of the fact that there is extreme shortage of oil supply in the country,
-and whether in view of this fact he will not consider the advisability of putting a
:stop to the manufacture of vegetable ghee altogether?

Mr. K. L. Panjabi: Sir, 'the manufacture of vegetable ghee does not reduce
the available oil supplies; it only converts oil into another dooking medium. So,
if the use of oil by the vanaspati factories were stopped, the demand will still
Temain the same.

Mr. Vadilal Lallubhai: Is the Honourable Member aware that there is such an
acute shortage of oil that people do not get even half a pound of oil after stand-
ing in queues and hundreds have to stand in queues all over the country?

Mr, K. L. Panjabi: I have seen reports in the press that in certain areas there
is temporary scarcity of oil. But the matter is under active consideration of the
-Government.

Mr. Vadilal Lallubhai: Has the Honourable Member seen the report from
Bombay that the Premier of Bombay and the Bombay Ministry are for stopping
‘the production of vegetable ghee entirely? '

Mr. K. L. Panjabi: Government have received no such representation from
‘the Government of Bombay.

Mr, Vadilal Lallubhai: Have the Government of Bombay made that recom-
mendation to the Department?

Mr. K. L. Panjabi: I haye said already, Sir, that the Government of India
kave received no such recommendation from the Government of Bombay.

Mr. Manu Subedar: Has not the Honourable Member seen the report in the
‘papers today in which it is said that the Prime Minister of Bombay is awaiting
intimation from the Government of India in order to carry out the threat of
complete stoppage of the manufacture of vegetable ghee in order to put right
the oil seafcity in the province? -

Mr. K. L. Panjabi: T regret T have not seen the report in the papers.
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Shri D, P. Karmarkar: Is the Honourable Member aware of the fact that some
of the factories manufacturing hydrogenated oil so manufacture it as to give it the
colour of ghee—in different forms—Crystalline, nou-crystalline, white, ycllow—
and sell it in different parts of the country; and if he is so aware, whether
Government will take immediate steps_to see to it that hydrogenated oil can
be easily differentiated from any other edible oil? ‘

Mr. K. L. Panjabi: Sir, Government have had this matter under consideration
and it has already been decided that sesamum oil shall be mixed with ground-
nut oil in the manufacture of vanaspati; and when thig is put into effect next

nth it will be very easy to detect the percentage of vanaspati with adulterat-
ed ghee. -

"Mr. P. K. Salve: Has Government analysed this stuff? Has it found it tor
be digestible? .
h (No answer was given.)

Pandit Lakshmi Kanta Maitra: May I know whether the Honourable Member
is aware that the Central Food Advisory Board appointed a committee, the Food
Adulteration Committee, which unanimously recommended that the weord
‘vanaspati’ should never be used in this context and that all that they could use
is ‘hydrogenated edible oil’ because vanaspati is a particular kind of manufacture?

Mr. President: The Honourable Member should merely put the-question.

Dr, Zia Uddin Ahmad: Will the Honourable Member take steps to see that
this vegetable oil is coloured so-that the public may not be cheated and vegetable
oil may not pass as ghee?

Mr. K. L. Panjabi: As I have already said there will be latent colouring as it
has been prescribed that sesamum oil shall be mixed with groundnut oil in the
manufacture of vanaspati.

MR. PEPPARALL’S RECOMMENDATION re STOPPAGE OF EXPORT oF MiLcEH CATTLE
T0 CALCUTTA AND BOMBAY FROM PUNJAB

222. *Pundit Thakur Das Bhargava: Will the Secretary of the Agriculture
Department please state:

(a) the action that Government have taken or propose 4o take to implement
the recommendations contained in the report of Mr. Pépparall, Milk Marketing
Adviser to the Government of India;

(b) if it is a fact that the best cows and buffaloes are exported to Calcutta
and Bombay from Rohtak and Hissar and other parts of Punjab and that owing
‘to absence of facilities for tending them in the dry period they are slaughtered
after the milching period resulting in great national loss;

(c) if it is a fact that the Pepparall Report contained & recommendation

that such export of cattle should be stopped and provision be made for export-
ing the milk; and

(d) whether Government propose to stop such export or to make proper
provision for tending such exported cattle in Bombay and Calcutta? .

Sir Pheroze Kharegat: (a) The Honourable Member may kindly see the reply

334%51113 (c) of Question No. 880 asked by Mr. Jhunjhunwala on the 12th March

-(b) Good milch cattle are exported from the Punjab to Caleutta and Bombay
for milk supply in those cities. Most of them are slaughtered When they go dry.
A scheme for the salvage of 'dry cattle has been taken up in Bombay, and similar
schemes have also been sanctioned for Calcutta and Madras. ‘

(e) Yes, Sir.

(d) The Government of India have agreed to share half the expenditure in

respect of the salvage of dry cattle from cities with the Provincial] Governments
concerned.
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Mr. Manu Subedar: In view of the fact that Government have given an
assurance that they are taking active steps for preventing slaughter of prime
cows and buffaloes, may I know how these cattle can be slaughtered, as the
Honourable Member said? Is not Government’s action in preventing the-
slaughter of prime cows and buffaloes, even when they go dry, effective?

Mr, Pheroze Kharegat: The orders have been issued by the Provincial Gov-
ernments concerned and in two provinces no orders have been issued at all.
In certain other provinces, exceptions have been made in favour of buffaloes
and buffaloes, when they go dry, are allowed to be slaughtered.

Mr, Vadilal Lallubhai: With reference to the reply to part (a), what further
steps -has the Honourable Member taken to implemgnt the Pepparall report
within these twelve months? '

Sir Pheroze Kharegat: The implementation of the report lies primarily with.
the Provincial Governments. ~What the Centre did was. . .

Mr. N, V. Gadgil: To priut them!

Sir Pheroze Kharegat: . . . . . to send a copy of the report to the Provincial
Governments inviting their attention to the various recommendations and a
press note was issued on the subject in February last year. We have had no-
information as to what action the Provincial Governments have taken in that
connection so far.

. 3 Cpy - ‘.
Sri V. C. Vellingiri Gounder: May I know, with regard tc the Government of
India grant to the Provincial Governments, how many provinces have received:
such grants for the salvage of dry cows and buffaloes? .

Sir Pheroze Kharegat: The grants have been sanctioned so far to three-
provinces, Madras, Bombay and Bengal.

Sri V. C. Vellingiri Gounder: May I know the amount of money given?

Sir Pheroze Kharegat: I am afraid I have not got the figures handy with.
me and I will be glad to supply the figures later if desired.

Khan Abdul Ghani Khan: May I know why the subsidy was given to the:
three richest provinces of India? ‘ ’

Sir Pheroze Kharegat: The subsidy was given to the three provinces which
have the largest towns or cities in India and because applications were received:
from those three provinces.

Mr. Manu Subedar: Can the Honourable Member explain why, in spite of
the measures recommended and taken by the Centre and the Provincial Gov-
ernments all over the country, the price of milk keeps on increasing and the:
quality of it keeps on deteriorating?

Mr. President: That is outside the scope of this question.

Shri Mohan Lal Saksena: What are the names of the provinces in which:
orders have not been issued? .

Sir Pheroze Kharegat: Punjab. and the N.-W. F. P.

Shri Mohan Lal Saksena: May I know whether the Pepparall report has.
been implemented in the Centrally administered areas?

Sir Pheroze Kharegat: T am afraid 1 cannot reply tec that. 1 must ask for-
notice.

CATTLE AND CROP INSURANCE.
+223. *Prof. N. G. Ranga: Will the Secretary of the .Agriculture Depart-
ment be pleased to state:

(a) whether Government are aware of the recommendations made by the
committee on Agricultural Co-operation in favour of State experiments in
organising cattle insurance and crop insursnce and also of the recommendation

tAnswer to this question laid on the table, the quectioner being absent.
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made by the Livestock Committee of ‘the Imperial Council of Agricultural
Research at its recent meeting in Cawnpore in favour of the State organising
.cattle insurance; .

(b) whether Government are aware that the co-operative cattle insurance
with State assistance has been organised in Denmark and Sweden; and

(¢) whether Government propose to' provide for the cattle insurance for our
peasants?

Sir Pheroze Kharegat: (a) Yes, Sir.

(b) Government are aware that co-operative cattle insurance has been
-orgarfised with Government assistance in’ some countries including Denmark.

(¢). The question is being examined.
CoMPULSORY EXPORT OF MADERAS YARN.

1224, *Prof. N. G. Ranga: Will the Honourable Member for Industries
.and Supplies be pleased to state:

(a) whether it is u fact that the Madras Government have made any recent
recommendation that the compulsory export of Madras Yarn should be stopped
in order to help Madras and thus minimise unernployment prevailing among
weavers;

(b) whether Government propose 1o take urgent steps tc sce that this
-distribution - of *yarn aulong provinces is stopped; and

(¢) whether Government are-aware of the extreme scarcity of yarn for hand-
loom weavers prevailing in Madras during the last three years and that the
stipulation made in 1945 for the export of 17.000 bales of yarn from Madras
presidency to other provinces has worsened the plight of the handloom weavers?

The Honourable Sri C. Rajagopalachari: (a) Yes, Sir, the Madras Govern-
ment has recently suggested to the Government of India that export of yarn
from Madras to other Provinces should be stopped so as to help Madras hand-
loom weavers.

(b) and (c). The Government of India are aware that the supplies of yarn
‘are not adequate to keep handloom weavers in Madras in full employment, but ¢
that unfortunately is the case with handloom weavers in other Provinces also.
The Government ot India are unable to agree to the suggestion that exports of
yarn from Madras to other Provinces should be stopped. Available supplies
of yarn have to be distributed equitably on an all-India basis as is done with
all commodities in short supply.

_EXISTENCE OF THE PRACTICE OF STOPPAGE OF AN EMPLOYEE’S LEAVE AS PENALTY
oN N. W. RaiLway.

225, *Seth Sukhdev: (a) Will the Honourable Member for Railways be
pleased to state whether it is a fact that the practice of stoppage of an
-employee’s leave privileges, exists on the North Western Railway ag a form of
penalty?

(b) Are Government aware that the spokesman of the Railway Unious in
-opening the workers case at Lahore on Sth October last, before the Adjudicator
in the Railway dispute stated that at certain loco sheds and other establish-
ments, leave privileges of about 83 per cent. of the total staff had been
~sf&01§pe;l? If so, what steps are proposed to be taken to remedy this state of
-affairs

(¢) Are Government aware: that the Unions spokesman cited cases in which
-_ig;%lgyees’ leave privileces had been stopped for yvears in suceession even {ill

(d) Do Government pronose to abolish the infliction of the punishment by
stoppage of leave on railway staff? Tf not, why not? -

tAnswer to this question laid on the table. the questioner being absent.



STARRED QUESTIONS AND ANSWERS 469

The Honourable Dr. John Matthai: (a) '[ill recently the practice on the
North Western Kalway was as stated by the Honourable Member.

(b), (¢) and (d). In opening the~ workers’ case at Lahore before the
Adjudicator in the Railway dispute, the spokesman of the North Western Rail-
way Employees Union referred to the practice on the North Western Railway
of stopping ieave privileges. He mentioned oue case in which these privileges
have been stopped till 1949. When the practice in force on the North Western
Railway was brought to the notise of the Railway Board, the question as to
the correctness of this practice was examined and it was decided that leave was
not one of the privileges which can be stopped in terms of the rules regulating
discipline. Instructions have.been issued to Railways accordingly, and they
have also been instructed to cancel any orders which may have been issued,
in individual cases, withholding privileges otherwise than in accordance with
the recent decision.'

Mr, S. Guruswami: Is the Honourahle Member aware that the monetary
loss suffered by the employees exceeds what is permissible under the Payment.
of Wages Act? '

The Honourable Dr, John Matthai: I must have notice of that question?

Mr. S. Guruswami: Will the Honourable Member make inquiries as regards
the loss actually suffered by the employees concerned and make a refund?

The Honourable Dr. John Matthai: If the Honourable Member would refer:
the matter to me giving some particulars, I would have the question looked.
into, .

QuotA oF MiLL CLoTH AND IssUE oF CLoTH CoUPONS IN DELA:

226. *Sri R. Venkatasubba Reddiar: Will the Honourable Member for:
Industries and Supplies pléase state:

(a) whether Government are aware that no cloth coupcne were issued in
Delhi for the quarter commencing from 1st December 1946, after the.coupons
for the previcus quarter had lapsed; -

(b) whether Government are aware oi the serious difficulty to which people
are being put on account of such non-issue of coupons;

(c) the reasons why such coupons were not issued;

(d) whether it is proposcd te abolish cloth control altogether in view of the
very high prices charged ir the black market for mili cloth of all kinds, and

(v) the quota of ruill eloth of various kinds obtained for Delhi area for the
quarter beginning 1st December 1946 and the quota obtained for the previous
quarter?

The Honourable Sri C. Rajagopalachari: (a) The distribution of cloth ration.
permits in Delhi began on the 23rd December 1946, i.e., 22 days after the
due date. .

(b) I can well believe that this delay must have been a source of inconveni-
ence to consumers.

(¢) The delay was due to a change®in the form of permits and the system
of distribution. I understand that the public have found the new system an
improvement. ’ _ ,

(d) It is regrettable that there is a black market: but Government fear that
things may get worse if control were abolished.

(e) By the end of January Delhi had received, for the quarter beginning 1st
December 1946, 259 bales of fine cloth and 1,902 bales of coarse cloth. During
the previous quarter, Delhi received 584 bales of fine cloth and 8,025 bales of
coarse cloth. : .

'Dr. Zia Uddin Ahmad: May I ask in what way things will grow worse if the
controls are abolished?

-
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The Honourable Sri C. Rajago; ari: The fear is that there will be more
hoarding, more cornering and things like that. It is a fear. The matter 18
well worth further consideration. -

Babu Ram Narayan Singh: What are the sources of the fear that if control
is removed things will get worse? ) '

' The Honourable Sri C. Rajagopalachari: The sources of fear are the fear
itself. ’

-~ Lala Deshbandhu Gupta: 1s it not a fact that the cloth quotas are fixed on

population basis, taking into consideration the entire population of every pro-

vince. Dyelhi, being an urbar province, is at a. great disadvantage on that
accounit fas it gets less than its due?

The ﬁ'.onourable Sri C. Rajagdpalachari: The matter has been settled more
or less on a population basis but with a certain ratio fixed for each individual
in the various provinces, which differs from province to province. We have
dealt with it as justly as we can but still there is room for complaint.  There
.are people who say that if 18 yards are given to people in Sind and Baluchistan

why only 12 yards in other provinces. lt is true there is complaint but there
is no other way of deciding the matter.

Lala Desabandhu Gupta: So far as Delhi is concerned, is the Honourable
Member aware that the conditions in Delhi are more or less. similar to those

- in Calcutta and Bombay and there is no reason why the people in Bombay and
Calcuttu should get per capita more cloth ration than that allowed in Delhi?

Will the Honourable Member look into the matter and make the allocation
©of quotas equitable?

The Honourable Sri C. Rajagopalachari: 1 shall look into the matter, but
1 am afraid the Honourable Member’s facts are not correct.

Lala Deshbandhu Gupta: Is the Honourable Member aware that per capita
cloth ration in Calcutta is more than that in Delhi and that an individual in
Calcutta gets more than what is allowed in Delhi?

The Honourable Sri C. Rajagopalachari: I do not think so, but I shall
look into it. : '

Sardar Mangal Singh: At present the coupons are issued and they are not
-addressed to any particular shop with the result that people feel great difficulty
in getting the cloth. Will the Honourable Member consider that the coupons

should be addressed to a particular shop and that the quota of cloth should be
available at that shop as is the practice in other cities?

The Honourable Sri.C. Rajagopalachari: If people have to carry coupons
and also have coupons which. could be used only at particular shops, I fear
the difficulty will be greater and the complaints will be larger in number. But
the whole matter will be looked into, as I said. ’

Shri Sri Prakasa: In view of the statement made by the Honourable Member
when he was last our Supplies Member, can we ask him if he himself per-

sonally does not share the fear of his Government as regards the result of the
-abolition of eontrol? . ) :

The Honourable Sri C. Rajagopalachari: I have to speak on behalf of the
‘Government.-
Sri R. Venkatasubba Reddiar: May I ask the Government whether they

propose to issue ration cards to Members of this House when they stay here
for the ‘Budget session at least? : ’

The Honourable Sri 0. Rajagopalachari: Tt is perhaps not wise to make the

‘business of the Central Government so partieularised and focussed -
‘bers .of the House here. P ussed on the Mem
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SHORTAGE OF MaTcHES 1N NEW DELHI :
227. *Sri R. Venkatasubba Reddiar: \Will the Honourable Member for
Industries and Supplies please state: ' :
’ (a) whether Government are aware that there has been a v'cljy _ serious
shortage of matches in New Delki and elsewhere since the middle of November
1946, if so what is the cause of such shortage;

(o) whether Government are aware that .very serious inconvenience i being
caused by such shortage and what steps Government are taking to remedy the
situation;

(c¢) whether Government propose to open their own match depqts or allow
the present grain ration shops to sell matches in limited quantities to their
ration card holders; and -

(d) whether there is any control on the movement of matches and if so to
what extent?

The Homourable Sri C, Rajagopalachari: (a) Yes, Sir. It is partly due to
fall in production on account of labour unrest, riots in centres of production
and introduction of eight hours work- a day in factories and partly to the
tendency of retailers to hold up stocks. . The position has eased considerably.

(b) Production’ capacity of established factories in India is quite adequate to
meet normal internal requirements of the country. The Government of India
are taking action to reserve certain species of wood in India and the Andaman
Islands exclusively for the Match Industry.

(c) The Honourable Member’s suggestion will be passed on to the Provin-
cial Governments.

(d) Export of matches from Delhi is prohibited. Otherwise there is no
control on internal movement. Export of matches outside India is strictly
controlled. °

Shri Sri Prakasa: In view of the fact that smakers recklessly waste matches,
will the Government take steps to ration their supply?

The Honourable Sri C. Rajagopalachari: We cannot ration on individual
basis ynless we hold on to each one who is smoking.

Mr. Manu Subedar: Has my Honourable friend here made a suggestion to
Government with regard to the establishment of prohibition on tobacco?

Dr. Zia Uddin Ahmad: Am I to understand that the production of matches
is sufficient to meet our demands? If so, why there is shortage?

The Honourable Sri C. Rajagopalachari: The factories produce enough, but,
a8 I have already said, there is a tendency on the part of retailers to hold up
-stock. That is the reason why there is shortage of matches.

Lala Deshbandhu Gupta: With reference to the reply to part (c) of the
question, may T know whether the Government have sonsidered the advisa-
bility of carrying out the suggestion that the rationing shops may sell matches
so far as Delhi is concerned ?

The Honourable Sri C. Rajagopalachari: We shall consider it, but I cannot
say it-is very hopeful. ‘

Mr. Manu Subedar: Have Government considered the deterioration of the
qualiity of mei::ches and have they examined the question as to whether
smolters as well as others are not using up more matches b
bregk in the process of lighting ? 8P ® because the matches

The Honourable Sri O. Rajagopalachari: It is likely. The remedy lies in
the improyement of wood and I have already referred to that matter.

o iad!il:i?t Lakshmi Kanta Maitra: What is the annua] production of matches

-
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' The Honourable Sri O. Rajagopalachari: I dd not like to waste the time
of the House although I can look into the file with me and find out the
figures. I would like to have notice of’the question.

Khan Abdul Ghani Khan: In view of the importance of this question (Ne
228) may I have your permission, Sir, to put it? A
Mr, President: Has the Honourable Member got the authority?
Abdul Ghani Khan: No, Sir. '
. President: Then I cannot allow him_to put the question.
FIxATION OF PRICE OF FOODGRAINS BY THE PROVINCIAL GOVEENMENTS |

1228. *Prof, N. G. Ranga: Will the Secretary of the Food Department be
pleased to state: :

(a) whether it is a fact that Provincial Governments are entitled to fix the
prices of food grains;

(b) whether it is a fact that the Government of India have insisted that the-
Madras Government should not increase the prices of paddy and rice;

(¢) whether it is a fact that the Madras Government have asked the advice
of the Government of India in regard tc the increase of these prices;

(d) whether Government are aware that the price fixalion Committee of the
Government of Madras and on which two ministers for Agriculture and Foud
were represented, had unavimously recommended that for new crop of paddy,
the price of Rs. 13 for a bag of 166 pounds should be fixed: and

(e) whether Government are aware that the Madras Government has {oday
fixed the price of Rs. 11 for ordinary qualities of paddy mainly because of the
insistence of the Gevernment of India that the price for ordinary quality should
not be raised to Rs. 13? ‘ ‘

Mr. K. L. Panjabi: (a) No Sir. In accordance with the decisions of the
Fourth All-India Food Conference the levels are to be determined by the Gov-
ernment of India in consultation with the Prices Advisory Committee and
the Provinces. s

(b) to (). The answer is in the affirmative.

. DirEcr SurPLY OF CoAL To ToBACCO GROWERS AND CURERS

+229. *Prof. N. G. Ranga: Will the Honourable Member for Industrics and -
Supplies be pleased to state: A

(a) whether it is a fact that during the last Budget Sessioy Government
agreed in answer to my question to allow tobacco growers and curers to obtain
direct supply of Coal from the Collieries without the medium of the wholesale
and retail dealers;

(b) whether Government are aware of the fact that the Controller of Coal
at Madras has refused to implement the concessions made by the Government
of India even after it was brought to his notice;

(c) whether Government are aware of the protests made by tobacco growers
to the Coal Controller against his palliative of advisory Committees to check the
vagaries and corruption of the wholesale and retail dealers; and

(d) whether Government propose to direct the Controller of (oal at Mzdras
to let peasants obfain coal directly through their associations from Singareni
and other Collieries?

The Honourable Sri 0. Rajagopalachari: (a) Yes, Sir, it was so stated during
the Budget session of 1946 but subject to the conditions that direct supplies
were recommended by the Tobaccq Adviser, that the tonnace invélved was

+Answer to this question laid on the table, the questioner heing ahsent. ’
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substantial, and that responsibility was accepted for prompt payment to the

collieries,

(b) and (c). Yes. Allegations that the Provincial Coal Controller has refused
to allow direct coal suppues Lave been made by the Andhm Provincial, the
Baputly Taluk and the Ongole Tobacco Growers’ Associations.

(d) In pursuance of the Central Government’s policy to decentralise, as far
as possible, the control of coal distribution, the quota for tobacco curing con-
cerns in Madras for the season 1946-47 has been tra.psfen'ed to the Madras
Government, who are now responsible for the allocation of coal oub of this
quota to individual tobacco growers in the Province, and for determining the
best method of arranging supplies. An enquiry has been made from the
Madras Government whether they will agree to direct supplies being arranged
and whether they can make satisfactory arrangements for prompt payment to.

collieries.

Excess REMUNERATION To OiL CRUSHERS BY Mapeas GOVERNMENT

4230. *Prof. N. G. Ranga: Will the Secretary of the Food Department be

pleased to state:

(a) whether it is a fact that
crushers, who extract oil from g
Madras Government;

(b) whether Government are aware of the fact that the Madras Government
claims that they have done this under authority of the Government of India;

(¢) whether it is o fact that various organizations of peasants have protested
against the excess profits allowed to the Oil expellers and whether the Govern-
ment of India propose to modify their advice to the Madras Government, so as
to permit the reduction of these margins and thus increase the prices payable to
the groundnut growers; and
sale(sd)s Ov;gi’g}el:raggvermlneé}t p;ogose to see that peasants und their Co-operative

o marketing federations are allowed to requisition the oil mills
and thus supply to the market, groundnut oil and cake thereby eliminating the
present profiteering allowed to oil crushers? ’ °

Mr. K. L. Panjabi: (a) No, Sir.,

(b) Does not arise.

c) O N : 1 ca el . .
exar(:n gne dne representation was received on the 8th February and is being

(d) This is for the Provincial Government to consider.

INCREASED REMUNERATION TO RICE MILLERS BY THE MADRAS GOVERNMENT

+231. *Prot, N. G, Wi
blonsd o siate Ranga: Will the Secretary of the Food Department be
(a) whether Government are aware of the fact that the Go
Madras have increased margins of remuneration and prefit allowed Zgr:i:;e:gillegﬁ
over and above the marginsg previously allowed by the Government of Iudia;

(b) whether Government propose to see that the padd i
. . . : w
Co-operative sales societies and marketing federationsp za.re;y gg:ne;iem;?ghtil etlf)
requisition rice mills and get their paddy converted into rice and thus help the
peasants to eliminate the profits of middlemen; and . P
(¢) whether Government propose to see that the option is gi
o o - h to see ption is given to peasants
bo e cr;‘ Zi Or;o? only paddy but also milled rice and handhusked rice according to

the margins of remuneration allowed for Oil
roundnuts have been raised abnormnally by the

tAnswer to this question laid on the table, the questioner being absent.
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Mr, K, L. Panjabi: (a) No increase in the margin of profit has been allowed
but the margin of allowances for transpost and labour charges has been
slightly increased owing to the increased cost.

(b) The matter is under consideration.

(c) Producers are not allowed to supply milled rice in order to avoid delay
in procurement, and also because it is not possible to get rice conforming to
the prescribed specification through them. The supply of hand-pounded rice
“is permitted in order to encourage the hand-pounding industry.

) Rap1o AND CABLE COMMUNICATION SERVICE.

232. *Maharajkumar Dr, Sir Vijaya Ananda: Will the Secretary of the
“Commumecations Department please state whether Government have decided

“to run the Radio and Cable Communications services departmentally as a
ipublic corporation under their control?

Sir Harold Shoobert: The final form in which the Service will be run is yet
‘o be decided and the whole question is under examination. '

Mr, Manu Subedar: Can the Honourable Member give information to this
House as to what subsidy, if any, Government are giving with regard to over-
seas telegraphs either to this Company before it is taken over or to the Tele-
graph Company?

Sir Harold Shoobert: We ire giving no subsidy. Government have taken

over the service and Government are now running the service as a separate
-.Government Department.

-Shri Srl Prakasa: Is there any idea of handing over the Radio to any private
-~ eompany ? ‘ -

Sir Harold Shoobert: We have just taken it over from a private company
-.and we do not intend to hand it over to another private company.

EXTERNAL A1R SERVICES TO THE EAST AND TO THE WEST. [

7233, *Mharajkumar Dr. Sir Vijaya Ananda: Will the Secretary of the
Communications Department please state whether, in view of the fact that
monopoly is essential in the formation of external air services, Government
propose to adhere to their original decision to float two corporations one for the
operation of routes to the East and the other to the West?

Sir Harold Shoobert: The policy of the Government of India regarding the
operation of external air services is at present under review and an announce-
ment is likely to be made shortly.

C0-ORDINATION OF ALL FoRMS OF TRANSPORT,

284. *Maharajkumar Dr. Sir Vijaya Ananda: Will the Honourable Member
for Transport please state whether, in regard to the question of transport, co-
ordination, Government propose to consider the necessity of creating a central
all-India organisation for the co-ordination of all forms of transport, namely
Toads, rail, air, coastal shipping and inland waterways, instead of confining the
-conception of transport co-ordination to the present idea of rail-road eco-
-ordination?

The Honourable Dr. John Matthai: Government have already set up a
‘Central Board of Transport with the object of coordinating the planning and
-execution of transport development and ensuring the maximum ecoordination of
-all forms of transport.

Dr. Zia Uddin Ahmad: May I ask how the Honourable Member is going to
effect co-ordination when rail, road, air and water services are under different
"Members of the Government of India?

The Honourable Dr. John Matthai: That is exactly the purpose of this Board.
‘This Board is to consist of representatives of all the Departments of the Gov-
-ernment of India concerned with transport of one kind or another.
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Shri Sri Prakasa: How long does the Government expect this Board to take
to present its report? )

The Homourable Dr. John Matthai: 1t is a standing’ Board to examine
questions relating to transport from time to time.

Shri D, P. Karmarkar: May I ask whether it is a fact that a post-war
railway development scheme was once formed and whether Government propose
to teke the opinion of the popular Governments in the provinces regarding
this scheme?

The Honourable Dr. John Matthai: That does not arise out of this question.

IMPORTS OF CEREALS INTO INDIA.

235. *Shri D. P. Karmarkar: Will the Secretary of the Food Department
be pleased to state:

(a) the total quantity of cereals imported into India from 1st April 1946 to
the: end of December 1946, and from what countries; and

(b) the estimated deficit of cereals for the current year and how Governmen
‘tropose to meet it?

Mr, K. L. Panjabi: (a) I place on the Table of the House a Statement show.
ing the quantity of cereals imported from various countries during the period
1st April to the 31st December, 1946.

(b) An assessment of our import requirements for the first half of 1947
has been made on the basis of existing stocks, prospects of procurement of the
crops already harvested and rate of consumption at existing scales of ration.
In order to leave stocks sufficient for six weeks we should import 2-4 millien
tons of cereals. As for the requirements of imports for the whole year the
Honourable Member will appreciate that a great deal depends on the coming
Rabi and it is impossible to forecast at this stage what the outturn of thisg
will be. The Government of India will continue to make the utmost efforts to
obtain imports from surplus- countries. As the Honourable Member is aware,
the world’s surpluses of rice are nearly all included in a pool, allocations from
which are made by the Inter-national Emergency Food Council. We are re-
presented on this Council and India’s requirements are continually pressed
before this body. For grain other than rice, we keep a continual watch of
availabilities in the various surplus countries and the necessary steps suited
to each case are taken. In many countries we have buying agents; in others
we buy through our Trade Commissioners and where stocks are under Gov-

ernment control, continual contact is maintained with the Governments
concerned.

Imported food-grains—Arrivals during the period from 1st April to 3lst
1. Foodgrains other than rice— I P f m o December, 1046,

a From Tons
April . . U.8. A, 28,706 Wheat
Canada. 7,600 »
Austr&lfb. 62,182 ”
Australia. 12,808 Wheat equivalent of 9,350 tons

of flour at 73%_extraction,
Total . 112,196

May . . . Australia. 62,379 Wheat
Australia. 42,470 Wheat ivalent of 81,008
tons of flour. ’
U.8. A, . 26,164 Wheat
Canada. 3,500 .
U. K. 5,600 Wh eatﬂequivslent of 4,000 tons
. our,

- Total . 140,013
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From
Australia.
Australia,
Canada,

Total

Australia,
Australia.

Canada,
U.8.A.
U.8.A.

Total

Australia.
Australia,

Australia,
Canada.

Australia.
Australia,

Australia.
U8.A.
U.8.A.
U.B.A,
Burma.
Argentine
Egypt
Egypt
Abbyssenia

Total

Australia
Australia
U.8.A.
U8.A,

Tons

62,898
15,805

39,314

A07,607

48,471
45,478

182,360

43,836
36,764

200
67,581
6,100
7,625
2,300
26,182
4,709
14,644
1,421

209,362

17,079
800
32,499
6,263

7,475
97,200
1,672
2,167
3,200
6,900
17,200
1,000
17,376

210,011

[12rm Fes. 1947

Wheat
Wheot e& uivalent of 11,603
flour.

. Wheat

‘Wheat

Wheat e?uxvalent of 33,199
tons of flour.

Wheat

.”
Maizo

Wheat

Wheat equivalent of 14,036
tons of flour.

Barley

Wheat

Maive
”
”
Millets

”

Wheat

Whoat equivalent of 26,108
" tons of flour.
Millets

Wheat
Maize
Milo
Maize
Barley
Millets

Wheat ’

Millets

Wheat

‘Wheat equivalent of 5,002 tons
of flour at 80,(%xtraction
Basis.

Milo

Maize

e
riey

Millets

Barley

Millets
Oats
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Trom Tons
November . . Canada 51,229 Wheat
Cenada 7,077 Oats
U.8.A. 100,807 Wheat
U.S.A. 6,986 Wheat equivalent of 5,589 tons
of flour at 809, extraoction
Basis.
U.8.A. 11,000 Milo
Australia 9,644 Wheat
Australia 12,322 Wheat equivalent of 8,995 tons
of flour at 73%, extraction
Basis.
Turkey 8,412 Wheat
Turkey 36,480 Barley
Argentine ~ 27,478 Maize
Argentine 8,260 Millets
Burma 200 Mnize
Iraq 37,048 Barley
Egypt 2,283 Millets
Abbyssenia 395 "
Total . 319,521
December . . US.A. 61,699 Wheat
U.8.A. 15,400 Wheat equivalent of 12,392
tons of flour at 809, extrace
tion Basis.
U.8.A, 4,430 Maize
U.S.A. 29,458 Milo
Canada 2,000 Wheat
Turkey ¢ 6,100 ”
Turkey 18,148 Barley
Argentine 29,034 Maize
Argentine 7,033 Millets
Iraq 8,04¢  Barley
Iraq 1,00 Millets
Total . 182,336
11, Rice—
May . . . Burma 9,381
June . . . » 24,377
Joly . . . » 36,568
Siah 8,700
Saigon 3,890
Total . 49,158
August . . . PBurma 22,908
Brazil 9,500
Total . 32,108
September . . Burma 5¢,248
Java 4,000 Rice equivalent of 6,019 ‘tons
of Paddy. )

Total . 58,248
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From Tons
Ostober . . . Brazil 19,376
Java 12,000 Rice equivalent of 18,330 tons
of Paddy.
— »
Total . 31,376
Movember . . Burma 10,045
. ‘Siam 9,000
Brazil 8,488
Java 9,800 Rice equivalent of 14,714 tods
of Paddy
Total . 37,343
Decdember . Burma 40,743
Brazil 1,818
Siam 8,000
Java 3,308 Rice equivalent of ¢,962 tons
of Paddy.
Total . 53,869

Mr, Vadilal Lallubhai: What was the total cost of food imports last year?
Mr, K. L. Panjabi: I want notice.

ExPoRT OF FOODGRAINS TO GOA.

238. *Mr, Ahmed E. H. Jafter: Wil} the Secretary of the Food Department
be pleased to state:

(a) the quantity of food grains exported every month from India to Goa for
the quarter ending December 1946; -

(b) the expected export to Goa for the quarter ending March 1947; and

(c) whether it is a fact that Government of India are going to stop the
export of food grains to Goa in the near future, if so, the reasons thereof?

Mr, K, L. Panjabi: (a) A statement is laid on the table of the House.

(b) About 1,500 tons of foodgrains.

(¢) No, Sir.
Statement showing despatches of foodgrains to the Goa during October, November and
December 1946,
(Tons)
Period Wheat Rice Total

October, 1946 . . 180 180
November, 1946 . . 180 7 187
December, 1946 . 180 387 567

Total . 540 304 93¢
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Dr. Zia Uddin Ahmad: Is it not a fact that Government gave an assur-
ance that no food would be exported to foreign countries? Is not Goa a foreign
country ?
Mr; K. L. Panjabi: For the purpose of supply of foodstuffs, Goa is consi-
dered as part of India.

NATIONALISATION OF KEY INDUSTRIES.

237. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable Member for
Industries and Supplies please state when Government propose to implement
the Honourable the Home Member’s statement made in a speech in Bombay
to representatives of the Commercial community of that city as regards
Nationalisation of all the key industries in the country?

(b) Will the Honourable Member please state what the Homourable the
Home Member precisely meant when he said that ‘‘Nationalisation of all key
industries would not be necessary if the interests of labour were better looked
after’’?

(¢) Do Government propose to appoint a Committee to advise them on the
question of ‘‘Safeguarding the interests of Labour’’ thus rendering the whole-
sale nationalisation of key industries unnecessary?

The Honourable Sri . Rajagopalachari: (a) and (b). At the reception giverr
to him by the Indian Merchants’ Chamber at Bombay, on the 4th December
last, the Honourable the Home Member expressed the opinion that key indus-
tries should be nationalized, and that as regards other industries it would not
be necessary to nationalise them if employers paid more attention to labour
interests.

(c) The suggestion will be considered.

Mr, Ahmed E. H, Jaffer: Does the Honourable Member himself share the
opinion which was expressed by the Honourable the Home Member?

The Homnourable Sri C. Rajagopalachari: I do not know whether we are here
to discuss Cabinet matters.

Dr. Zia Uddin Ahmad: Will the Honourable Member say which are the key
industries?

The Honourable Sri C. Rajagopalachari: I think it is to be understood iw
the normal idiomatic sense. We know what industries are important.

Mr. Ahmed E. H. Jaffer: Has the present Government laid down any policy
for nationalisation of key industries? '

The Honourable Sri C. Rajagopalachari: It has already been stated that this
and connected matter are being considered and the policy will be decided ‘uporr
and an announcement will be made thereafter.

Dr. Zia Uddin Ahmad: With reference to the number of key industries the
Labour Government in England definitely decided that five industries were to
be regarded as key industries. I said on the floor of this Fouse that two
more should be added to that list so far as India is concerned. Have Govern-
ment definitely decided which industries are to be considered key industries?

The Honourable Sri C. Rajagopalachari: Key industries differ from
to country just as keys differ from lock to lock. ) country

as I:nld' Zia Uddin Ahdmadi] 'Igley may be different in all countries, but so far
_Andia 18 concerned, wi overnment decid -hich i . v b o
opinion key industries? e which industries are in their

_ The Honourable Sri Q. Rajagopalachari: It can be easily decided.
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PROMOTIONS TO THE PosTS OF PRINCIPAL OFFICERS ON N. W. Rainway.

238. *Seth Sukhdev: Will the Honourable Member for Railways be pleased
to state:

(8) whether it is a fact that in aking promotion to the posts of Principal
Officers, on the North Western Railway a condition is enforced thai an officer
so promoted has at least three years to attain the age of superannuation; lf so,
under what rule and what is the text thereof; and

(b) whether any racial discrimination is observed in enforcing the rule
referred to in part (a) above? If so, why? If not, why this condition was not
applied in the case of Mr. Morse, Chief Mechanical Engineer, and Mr. Adams,
Chief Electﬁcal Engineer of the North Western Railway?

The Honourable Dr. John Matthai: (a) The reply to the first part is in the
negative. The second part, therefore, does not arise. 1 would, however, add
for the Honourable Member’s information that in making appointments to
Principal Officers’ posts, which are selection posts, it is considered desirable
that, ordinarily, an officer should be able to hold the post for two years at
least but each case is dealt with on its merits.

(b) Does not arise in view of the reply to part (a).
Mr. S. Guruswami:. Is the Honourable Member aware that on promotion
the members of a particular community get three years additional seniority ?

The Honourable Dr. John Matthai: I am not aware.

RECRUITMENT OF TICKET COLLECTORS OR SPECIAL TicKET ExXaMINERS ON N. W.
RanLway.

239, *Seth Sukhdev: Will the Honourable Member for Railways be pleased
to state:

(a) whether any Ticket Collector or Special Ticket Examiners were directly
recruited on the North ‘Western Railway during the year 1946-47; 1f so. their
numbers in each category;

(b) whether direct recruitment referred to in part (a) above, fits in with the
policy of 20 per cent. posts in intermediate grades to be filled directly; and

(c) whether the balance of direct recruitment posts not filled during 1944-45,
and 1945-46 has been carried over for being filled in 1946-47; If so, how many
and under what rule?

The Honourable Dr, John Matthai: (a) Yes. 120 Ticket Collectors, Class I
Gl:ade I, two Ticket Collectors, Class I Grade II, and 21 Special Ticket Exa-
miners, Class I Grade II were recruited direct during the year 1946-47.

(b) Yes.

(¢) At the beginning of the year 1946, in addition to the vacancies antici-
pated for that year in Class I Grade IT of the Special Ticket Examiners’ and
Ticket Collectors’ categories, 27 vacancies of Special Ticket Examiners were
allotted to make up the deficiency in direct recruitment in the intermediate
grade which occurred since the 1st January, 1944. These vacancies, however
were not filled all at once as this would have meant reversions and transfers
of staff already officiating in them. There is no rule debarring the adjustment
in subsequent years of under-recruitment against vacancies in the intermediate
grades reserved for direct appointment. :

Dr. Zia Uddin Ahmad: Is the practice of direct recruit
other railways besides N. W. Rail£ay? cruitment adopted by

The Honourable Dr. John Matthai: I believe it is in force also on other rail-
ways, but I am not in a position to give exact information at present.
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MEMORiAL BY THE SUB-DIVISIONAL UFFICE CLERKS ON THE N. W. RamLway.

240. *Seth Sukhdev: (a) Wil the Honourable Member for Ruilways be
pleased to state whether his attention has been drawn to a memorial submitted
by the Sub-Divisional Office Clerks on the North Western Railway regarding
their pay and prospects? If so, what action has been taken in the matter?

(b) What is the further channel of promotion of these clerks beyond grade
II?

(c) What is the reason for such disparity in higher grade appointments for
Sub-Divisional and Divisional Office Clerks?

The Honourable Dr. John Matthai: (1) Government have seen the represen-
tation referred to. This representation, which has been received from the Sub-
Divisional Office clerks employed on only one Division of the North Western
Railway, is under consideration by the Railway Administration.

(b) No channel of promotion for these Clerks beyond Grade II has so far
been fixed. :

(c) The value of the posts in the various branches is fixed according to the
nature and responsibilities attached thereto and Government understand that
the opportunities for promotion to higher grade appointments for the Sub-
Divisional and Divisional Office clerks respectively have been determined
accordingly.

AERODROMES IN BRITISH INDIA AND INDIAN STATES.

241. *Pandit Mukut Bihari Lal Bhargava: Will the Secretary of the Com-
munications Department be pleased to state: .

(a) the number of Aerodromes that existed in British India and in the Indian
States territories at the end of the last war and the number that now exists;

(b) the Civil Airlines which ‘were being used for commercial operations during
th3 war period and that are beihg used for commercial operation at present;
an

(c) the total route mileage covered then and now and the total number of
civilian passengers carried during the year 1945 and 1946?

Sir Harold Shoobert: (a), (b) and (¢). I lay on the table of the House three
statements giving the information required.

Statement I
Number of aerodromes and landing grounds at the end of War Now
in existence,
(1) Tn British India e 332 178
(2) In Indian States . . . . 70 69

Statement I1

Names of operating companies carrying out commercial schedaled operations.
during the War period at present
1. Tata Air Lines (upto April 1945). 1. Ai£ 'Ind)ia (formerly knewn as Tata Air
nes
2. Indian National Airways (upto June 1942) 2. Indian National Airways.
3. Air Services of India (upto Middle of 1940) 3. Air Services of Indis.
- 4. Deccan Airways.

5. Mistri Airways.
6. Ambica Air Lines.

Statement IIT

Total route mileage operated durlhg war years now
6,100 miles per (average) annum 12,404 miles
1945 1946

Number of passengers carried 22,000 1,04,000
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DEORBRTAGE OF PILOTS AND GROUND ENGINEERS.

242, *Pandit Mukut Bihari Lal Bhargava: (a) Will the Secretary of the
Communications Department be pleased to state whether Government are
aware of ‘the shortage of Pilots, Ground Kngineers and other crew in India?

If s0, what steps have Government taken or propose to take to make up this
shortage?

(b) Are there any training centres for imparting full training in Civil

Aviation in India? If so, what is the number of such centres and where are™
they located?

(c),Are Government aware of the necessity of increasing the number of such
centres appreciably in the near future in different parts of the country? If so,

what amount do Government propose to provide for the same in the next
budget?

Sir Harold Shoobert: (a) The answer to the first part of the question is in
the affirmative. In order to rectify the shortage of flying personnel, Govern-
ment have granted substantial subsidies to flying clubs to enable young men
who want to take up flying as a career to obtain initial training at a moderate
cost. A number of Pilots with suitable qualifications have been released from
the Indian Air Force for employment and further training by the operating com-
panies. (Government also intend to open during the next financial ycar, as part
of the Civil Aviation Training Centre (India), a Flying School for the professional

training of pilots and a Mechanics School for training ground engineers and other
Aeronautical Engineering personnel.

(b) A Civil Aviation Training Centre with four brahches (an Aerodrome School,
a Communications School, a Flying Training School and an Engineering and
Mechanics School) is in the course “of being established at Saharanpur. The
site of its permanent location is under consideration. The -Aerodrome and

Communications School have started functioning and the other two are expected
to be opened during 1947-48.

(c) The desirability or otherwise of opening more centres will be examined.
At present Government propose to concentrate on the Civil Aviation Training
Centre which will impart instructiop in all the important branches of Civil
Aviation. The last portion of part (c) does not arise.

Dr. Zia Uddin Ahmad: [s there any institution in India which provides full
course for ground engineering?

Sir Harold Shoobert: Not yet.
training centre.

Mr. Sasanka Sekhar Sanyal: May I know the number of tlying hours that
has been made the standard for eligibility as a pilot?

Sir Harold Shoobert: That depends upon the kind of pilot. I must have
notice.

Mr, Sasanka Sekhar Sanyal: With regard to commercial pilots?

Sir Harold Shoobert: I want notice, Sir.

Lala Deshbandhu Gupta: May I know the amount of subsidy given to the
Delhi Flying Club?
Sir Harold Shoobert: The usual subsidy given to the Flying clubs is Rs. 40,000
~a year. In addition to that, we charge for training pilots under 28 years of age
onlv Rs. 15 an hour and for every trained pilot, the Flying club gets a subsidy

H.r Sasanka Sekhar Sanyal: There was a complaint made on the floor of the
House that the number of hours which made eligible a commercial pilot in India

was fixed at a higher standard than what exists in Great Britain now. May I
know whether the matter has been remedied ever since ?

Butwe hope to be able to do that in this air



STARRED QUESTIONS AND ANSWERS 483

Sir Harold Shoobert: I am afraid I must have notice, but I am sure Honour-
able Members of the House would not like to lower the standards in India.

Sardar Surjit Singh Majithia: What is the number of flying clubs that are
training pilots in India?

Sir Harold Shoobert: The number at present is seven, and three more.are
expected to start shortly.

Sardar Surjit Singh Majithia: How many pilots do they produce in a year?

8ir Harold Shoobert: We are in the first year after the war now, and I am:
afraid I have not got the figures before me. I will try to colleect what inform-
ation I can for the Honourable Member and let him have it.

(b)) WRITTEN ANSWERS

TRANNING FaAcILITIES TO INDIAN STUDENTS AT CIVIL AVIATION TRAINING (ENTRE

243. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Secretary of the
Communications Department be pleased tn state what facilities Government
propose to afford to the Indian students to have training in all spheres of Air
Line operations at Civil Aviation Training Centrées?

(b) Do Government propose to give a sufficient number of State scholurships
for the training of Indian students outside India till such training facilities are-.
available in India?

{c) What is the number of such State scholarships provided in the years:
1946-47, and how do Government intend to allocate it between the different
provinces including the Chief Commissioners’ provinces in India?

8ir Harold Shoobert: (a) The Civil Aviation Training Centre, which is in
the course of being established, will provide training in all important branches
of Civil Aviation, namely, aerodrome control and operation, radio operation,
flying, and aeronautical engineering. Schools for the first two subjects have
been opened and those for the other two are expected to be opened during 1947-
48. The flying clubs which have been established at important centres in the

country afford facilities for ab initio training at moderate rates in flying and
related subjects.

(b) Under the Overseas Scholarships Scheme of the Government of India, a

number of Indians have been sent abroad for training in subjects connected with
aeronautics.

(c¢) I place on the table a statement showing the number of scholars who
have been selected in 1946 under the Overseas Scholarships Scheme, for train-

ing abroad in subjects relating to Civil Aviation. No provincewise allocation
has been made so far.

Statement showing the number Sc holorehips awarded during 19°7 under the Oversea
Scholarships Scheme in subjects relating to Civil Aviation.

Number of

Subject Scholarships-
Acronautical Engineering . . . . 6
Acronautical Radio Engineering . . . 3

_AyMeR A8 DEVELOPMENT CFNTFE *OF C1viL AVIATION TN RAJPUTANA.

244. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Secretary of the
Communications Department be pleased to state whether Government are
aware that Ajmer city occupies the central position in Rajpulana and as such
is eminently suited to form the basis for the development of Civil Aviation in.
Rajputana? If so, do Government propose to consider the question of granting
licence to such persons as may take initiative in the matter®
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(b) Have any applications been received by the Licencing Board? If so,

what are they and what progress has been made towards the grant of licence
4o such applicants?

_ 8ir Harold Shoobert: (a) There is no aerodrome at Ajmer and although a
minor aerodrome for Ajmer is included in the Civil Aviation development plans,
the provision of this will take considerable time. The grant of licences for

the operation of air services is a matter for the Air Transport Licensing Board
which is a statutory body.

(b) Applications had been received from Northern Airways Limited, Lahore,

"f:}' the operation of air services over the following two routes passing through
jmer : — :

~ (i) Lahore-Ajmer-Indore-Akola-Hyderabad.
(i) Lahore-Bhatinda-Ajmer-Udaipur-Baroda-Surat-Bombay.

But the applications of this company have been rejected by the Air Transport
Licensing Board, as they were not considered competent to undertake air trans-
port operations. .

NumBER OF MUSLIM APPRENTICE DRIVERS OF JAMALPUR WoRKsHOP,E.I. R,
KILLED IN THE MESss.

245. *Dr. Zia Uddin Ahmad: Will the Honaurable Member for Railways
‘be pleased to state the number of the Muslim Apprentice Drivers in the
Jamalpur Workshop, East Indian Railway, who were recently killed while
taking their meals in their mess?

The Honourable Dr. John Matthai: With your permission, Sir, I propose to
answer questions Nos. 245 and 246 together.

Government are informed shat 17 Muslim Firemen and Shunters under train-
ing at Jamalpur are believed to have been killed during an attack on the Indian
Apprentice Mechanics Hostel, Jamalpur, on the 4th November 1946.

Apart from any measures which the Provincial Government may take in
-exercise of their own responsibility, the Government of India in the Railway
Department have arranged with the Bihar Government to enrol a large number
of additional police, at the cost of the Central Government, in their armed
Police Force for the protection of Railway staff, travelling public and railway
buildings and lines. Government hopes that these arrangements will tend to
give the Muslim Apprentices the sense of security needed by them.

ProOTECTION OF L1vES OF WORKERS IN JAMALPUR RAILWAY WORKSHOPS.
{246. *Dr. Zia Uddin Ahmad: Will the Honourable Merber for Lailways
be pleased to state whether Government have taken any action to safeguard
the lives of those who are working in the Railway workshop at Jamalpur?

NuMBER OF COWS AXD BUFFALOES IN INDIA

247. *Dr. Zia Uddin Ahmad: (a) Will the Secretary of the Department of
Agriculture please state the number of cattle, cows and buffaloes now in India
including Indian States? What is their death rate per year?

(b) What is the number of cow and buff-hides exported from India per year

either as raw-hides or half tanned hides? How many of these are consumed
by the tanners in this country?

(¢) How many hides are left untanned and are allowed to be wasted?

Sir Pheroze Kharegat: (a) A statement based on the 1945 census is laid on
Ahe table (Statement I). No figures are available ag regards the annuai death
rate but the number of cattle hides available each yedr is roughly estimated to

be 20 million snd of buffaloe hides 5-7 million showing a death rate of about
123 per cent each year on an average. ,

+ For answer to this question, see answer to question No. 245,
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(b) A statement showing the export of raw hides and calf skins and half tanned
skins from 1937-38 to 1945-46 is placed on the table (Statement IT). Approxi-
mately 40 per cent. of the half tanned hides (East Indian Kips) produced are
consumed by the tanners in this country.

(c) It is not known how many are left untanned and allowed to be wasted,
but the present price for raw hides gives every incentive to the collection and
despatch of such hides to the market.

(Figures in millions)

Statement I
Number of cattle and buffaloes.

— British India Indian States All India
Cattle . 112 46 158
Buffaloes 32 13 > 45
Total 144 59 208
Statement I1
Export of Raw Hides & Calf Skins from India (in Tons)

—  |1037-38 | 1938-39 | 1939-40 | 1940-41 | 1941-42 | 1942-43 | 1943-44 | 1944-45 | 1945-46
Buff 4,385 | 1,803 | 1,610 | 1,271 | 1,053 | 1,081 687 .
Cow 16,771 | 13,283 | 10,148 | 5,793 | 7,670 | 2,920 | 1,816 365 505
Calf 453 318 220 167 292 441 900 681- 69

Export of E. I, Kips (Half Tanned) (in Tons)
Buff 1,300 | 1,11¢ | 2,052 | 1,810 | 1,756 700 380 1 5
Cow .| 18,736 | 12,237 | 20,603 | 15,5638 | 13,630 | 9,097 | 5,550 | 3,648 | 4,992
Calf .| 1,863 | 1,362 | 2,260 [ 1,800 | 1,607 | 1,811 | 1,035 631 391
LioNcE FEE FoR THE FRUIT STALL AT TRICHY STATION ON SOUTH INDIAN.

RamLway.

248. *Sri M, Ananthasayanam Ayyangar: Will the Honourable Mcmber for
Railways be pleased tc state:

(@) whether it is a fact that the fruit stall at Trichy Station on the South
Indiaa Railway has been auctioned for a licence fee of Rs, 2,005-5-4 per month
for the year 1946-47;

(b) whether it iz a fact that at the end of 1944 the licence fee was only
Rs. 40 per month and that the area of the stall is barely 240 sq. feet;

(c) whether Government are aware that Messrs. Spencer and Company have:
been allowed to open European Refreshment Rooms on various stetion plat-
forms on the South Indian Railway and the Madras and Southern Mahrutta:

Railway covering larger areas on a nominal rent of one rupee per annum;
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(d) whether Government had received representations from the Madras
Railway Users Federation protesting against the increase in the liccnce fees
for fruit stalls and light refreshments and whether Government are aware

that the increase in the licence fee falls heavily on the 8rd class passengers;
and

(e) whether Government propose to revise their policy of licensing to the
‘highest bidder and run the stalls departmentally or let out to caterers on easy

rentals with a view to providing amenities to the 8rd class passengers at-8
<heaper coat?

The Honourable Dr. John Matthai: (a) Yes, but the license fee of Rs. 2,005-5-4
per month includes the right to vend through eight vendors.

(b) The license fee for the fruit stall alone, and not the vendors, was Rs. 456
per mensem at the end of the year 1944. The area of this stall is about 140

square feet. There were 14 vendors of fruits in addition who paid a total sum
of Rs. 105 per month.

(c) Messrs. Spencer & Co. pay a nominal rent of one rupee per mensem per
.staticl. on the South Indian Railway and of one rupee per annum per gtation
on the M. & S. M. Railway for the rent of the rooms used by them for
refreshment rooms, many of which are run at a loss.

(d) Government have received a representation from the Madras Railway
“Users Federation, but there is no reason to infer that the increase in tender fees
has resulted in any burden being imposed on passengers, specially third class
passengers. The Railway Administration state that the price of fruit is regu-
lated strictly, and that the price and. the quality of fruit sold at the station com-

~pares favourably with those in the local market.

(e) Government have the matter under consideration, and the principle to
be adhered to in future will be discussed at the next meeting of e Central
Advisory Council for Railways to be held on 15th March, 1947.

INDIANISATION OF THE P0STS OF GENERAL MANAGERS AND OF OTHER SUPERIO R
PosTs oN RAILWAYS.

249. *Sri M. Ananthasayanam Ayyangar: (s) Will the Honourable Member
for Railways be pleased to state how many posts of General Managers have
fallen vacant during 1946-47 or will be vacant in the coming year?

(b) How many of them have been filled up during the year by Furopeans
and how many by Indians? ’

(c) How many years more will those Europeans have to serve to reach the
superannuation age?

(d) When will the total Indianisation of the Railway Administration be
efected at least in the superior services?

(e) Is it a fact that General Managers and Members of the Railway Board
are appointed by selection and not by seniority? - '

(f) Do Government propose to consider the desirability of Indianising both

the Railway Board and the posts of General Managers during the course of the
next year?

The Honourable Dr. John Matthai: (a) Five posts of General Managers have
“1fallen vacant during the financial year 1946-47 and two more will fall vacant,
one of them temporarily. before the close of the same year. Two posts will,
and a third may, fall vacant during the year 1947-48,

(b) Of the five vacancies in 1946-47 so far filled two were filled by Europeans
and three by Irdians. .

(¢) As at 1st April, 1947. one FEuropean officer will have one year and five

months, and the other seven years and eight months to serve before reaching
the age of superannuation. -
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(d) Since the recruitment of Europeans to the Superior Services was in
operation till 1941, complete Indianization will, in the normal course of events,
take from 25 to 30 years from that year.

(e) Yes.

(f) Government are alive to the desirability of Indianizing its services but
a8 the claims of non-Indian officers already in service and eligible for promotion
to higher posts cannot be overlooked, complete Indianization of the posts men-

tioned by the Honourable Member cannot be achieved in the course of next
yeat,

RUNNING OF CATERING SERVICES ON RAILWAYS DEPARTMENTALLY

250. *Sri M. Ananthasayanam Ayyangar: Will the Honourable Member for
Railways be pleased to state:

(a) whether Government have considered the desirability of running all Cater-
ing Services on the Railways departmentally;

(b) whether it is proposed to have only two kinds of refreshment rooms, vege-
tarian and non-vegetarian and whether all refreshment rooms will be converted
into non-vegetarian rooms; and

(c) whether Government propose to consider the question of the abolition of
the dining cars in trains to make provision for additional 3rd class coaches?

The Honourable Dr, John Matthai: (a) Goverument have considered this
matter in consultation with the Central Advisory Council for Railways who, at
a meeting in April last, declared by a small majority in favour of the principle
of departmental working of all forms of catering excluding vendors, but at the
same time appointed a sub-committee to examine the question of classification
of refreshment rooms and retention or otherwise of dining car services. The
sub-committee in their report have inter alia recommended the continuance of
contract catering on the grounds that, in existing circumstances, a change over
to departmental catering would not prove beneficial. This and other recom-
mendations of the sub-committee are to receive the consideration of the Central
Advisory Council for Railways at meeting scheduled for the 15th March 1947.

(b) The sub-committee mentioned in (a) has recommended the retention of
refreshment rooms in their present form. Government will take a decision
after the matter has been further considered by the Central Advisory Council
for Railways at its next meeting.

(c) The opinion of the sub-committee referred to in (a) and (b) is that dining
ca:s should not be abolished. Government will take a decision on this point
also after the Central Adivsory Council have considered the sub-committee’s
report. ‘

FrxaTiON OF PRICES OF PADDY AND GROUNDNUTS FOR TEE MADRAS PROVINOR

251. *Sri M. Ananthasayanam Ayyangar: Will the Secretary of the Food
Department please state: .

(a) whether the Central Government have fixed the prices of paddy and

ground-nut for the province of Madras or they have directed that Government to
fix the prices themselves;

(b) whether Government have received representations from Madrag that
the prices are low, that the paddy prices should be increased by a rupee and

thut n]o prices should be fixed for groundnut apart from the price for ground-
nut oil;

(c) whether Government are aware that by fixing separate prices for ground-

nut and oil, oil expellers and middlemen get Jonger profits, at the cost of the
ecultivator; and

(d) whether Government propose to revise the prices or leave it to the Pro-
vincial Governments to do so; if so, what are the revised prices; if not, why not?



488 LEGISLATIVE ASSEMBLY (12t FEB. 1947

Mr. K. L. Panjabi: (a) The prices of paddy and groundnut are determined
. by the Government of India ir: consultation with the Provincial Governments.
(b) The answer is in the atfirmative.
(c) The price of groundnut oil is fixed in parity with the price of groundnug
kernel. No undue margins are allowed to millers and middlemen.
. (d) The whole question of control and prices of groundnut is under examin-
ation. The prices of foodgrains will be reviewed by the Commodity Prices

Board set up by Government,.
PRrODUCTION AND SUPPLY OF CLOTH

252. * Sri M. Ananthasayanam Ayyangar: Will the Honourable Member for

ﬂndustﬁes and Supplies please state:
. (a) the latest position regarding production and availability of cloth; (i) from

mills, (ii) from handlooms; in this country;
(b) whether the reduction of hours of work has affected the production

adversely;

(c) what arrangements have been made to use the spindles, which have been
surrendered by the Government of Madras, by other provinces or by other areas;

(d) whether Government of India have taken any steps to increase the output
of yarn and cloth so as to make India self-sufficient in cloth; and

{e) the quantity of yurn and cloth that is exported from this country to
countries abroad?

The Homourable Sri C. Rajagopalachari: (a) The position is unsatisfactory.
Mill production of cloth in 1946 was 4,009 million yards as against 4,687 million
yards in 1945. Handloom production was about 1,300 million yards in 1946 as
against about 1,500 in 1945. Availability did not deteriorate to quite the same
extent because exports and Defence requirements were less in 1946 than in 1945.
The per capita availability for Civil consumption in India in 1946 was about 113
yards as against about 12 yvards in 1945.

(b) Yes, Sir. All available appraisements suggest that it means a loss in

production at the rate of about 700 million yards a year. Strikes, absenteeism
and riots have also a large share in the reduction of output.
.. (c) It is not correct to say that the Goverhment of Madras have surrendered
their spindles. They did inform the Government of India that they desired to
surrender them; but the Government of India replied that they could not see
their way to cancelling the licences already issued to parties, in view of the
commitments involved. The question of allocating to other provinces spindles
allotted to Madras cannot arise so long as the parties who obtained licences
have not surrendered them.

(d) The Government of India have urged manufacturers in England to make
the earliest possible deliveries against the orders for textile machinery placed
on them by Indian industrialists. But the prospects of early deliveries from
the U. K., and for that matter from the U. S. A. and other countries, are poor.
Government have urged textile mills in India to work three shifts wherever
possible, and are prepared to make coal supplies to keep such third shifts going.
It is stated that labour difficulties in working a third shift, or working two shifts
of pine hours, are considerable. Government are also endeavouring to affect
an increase in production by means of a further rationalisation of mill output.

(e) The cotton niecegoods exvort auota. which in 1945 was 646 million yards
was reduced in 1946 to 446 million vards. The figure for 1947 is under discussion
at present. These figures include yarn as well as varieties of clothing ard
hosiery goods. i

CONSTRUCTION OF THE HAZARTBACH-TUMEA RPATLWARY LIve

253. *Babun Ram Narayan Singh: (a) Will the Honourable Member for Rail-
ways be vleased to state whether the pronosed construction of the Hazaribagh-
Dumks Railwav line has been finallv surveyed and its alignment settled? And
if o, when will the construction begin? - :
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(b) Whether any estimate of the cultivated lands to be acquired for this line
has been made; and whether the rate of price to be paid to the owners has been
decided upon? If so what is that rate? ,

(c) Whether there is any proposal to connect the town of Hazaribagh with the
proposed Patna-Ranchi line?

The Honourable Dr. John Matthai; (a) The Honourable Member refers pre-
suwably to the Hazaribagh-Sahebganj railway survey sanctioned by Govern-
ment in October 1945, which is expected to connect Hazaribagh with Dumka.
No final survey has yet been conducted in this case nor has the final alignment
been settled. 1t is therefore premature to say at this stage whether the line
will be constructed or when the construction will begin. The present position

_is that only a reconnaissance survey has been completed so far, as a result of
which certain alternative alignments of the line to the east of Dumka are now
under Traffic survey.- Based on the results of the traffic survey, one of the
lines will be eventually selected for final engineering survey. The Governmenf
will be able to take a decision in regard to the construction of the line only after
the final engineering survey of the selected alignment is completed and the
reports received and examined. . p

(b) No estimates for the acquisition of cultivated land have so far been made.
Such estimates can only be prepared after the Engineering survey is completed.
The price to be paid to owners of such lands is fixed by the Civil authorities.

(c) No Sir. There is no proposal t6 connect the town of Hazaribagh with
the proposed Gaya-Ranchi line, nor has such a proposal been recommended by
the Bihar Government. :

’

OVEROROWDING ON RAiLWAY TRAINS °

254. *Babu Ram Narayan Singh: Will the Honourable Member for Railways
be pleased to state whether Government are aware that overcrowding in the
Railway trains almost all over the country is increasing day by day? If so, do
Government propose to take steps to check it and, if so, what?

The Honourable Dr. John Matthai: Government are aware that unhappily
overcrowding in railway trains still exists, but they are not aware that it is on
the increase. Statistics of passengers carried and passenger miles of Class I
Railways for the first half of the current financial year indicate an increase of
nine per cent. in the former and 2.6 per cent. in the latter, as compared with
the corresponding period of previous year. During the same period the com-
parative increase in passenger train miles was 15 per cent. To some extent
therefore, overcrowding must have decreased.

Government are doing everything possible to make more passenger accom-
modation available. Heavy demobilisation ard repatriation movements have
compelled the Defence Department to retain a substantial number of passenger
vehicles loaned to them during the war, but in spite of this the principal rail-
wavs, since the cessation of hostilities, have re-introduced or extended, over
1070 trains, covering a daily mileage of about 67,740. As more stock becomes
available by release from the Defence Department, by building in Railway Work-
shops and by outside agency, passenger services will be progressively increased.
By March 1948, it is anticipated, approximately 1850 additional Broad Gauge
coaches will have been put into service.

OV&0ROWDING IN RAILWAY (OMPARTMENTS WITH RESERVED SBATS

255. *Babu Ram Narayan Singh: Will the Honourable Member for Railways
please state whether Government are aware that even at night overcrowding is
generally found in Railway compartments where all the seats are reserved and,
if 80, do Government propose to take steps to protect the claims of passengers
who reserve their accommodation in advance?

The Honourable Dr. John Matthai: Government do not doubt that on ocea-
sions the number of passengers occupying a 1st and 2nd class compartment ati
night time may be in excess of the number of berths in the compartment, but
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berths reserved for particular passengers cannot be occupied by others during
the hours of reservation. To occupy a berth reserved for another pessenger
without the permission of authorised railway staff is already an offence punish-
able at law. -

Rupg aND IMPOLITE BEHAVIOUR OF RATLWAY PoLIOB

256. *Mr. Ahmed E. H. Jafler: Will the Honourable Member for Railways
be pleased to state:

(a) whether Government are aware that the Railway Pohce at most of the
Railway stations in India are rude and impolite to the travelling public;

(b) whether Government are aware that two Railway Police Constables Nos.

727 and 214 manhandled a passenger travelling by Delhi Express at Baroda

\hway Station and assaulted him and robbed him of Rs. 150 on the evening of
December, 1946;

(c) whether Government are aware that this passenger lodged a complaint with
the Railway authorities before the departure of the train and, if so, what steps
have been taken by the authorities against the two Police constables concemed

(d) whether Government are aware that as a result of the incident the train
was delayed by one hour resulting in great inconvenience to the passengers; and

(e) whether Government propose to issue instructions to the Railway Police
all over India to be more polite and helpful to the public instead of taking the
law into their own hands and misbehaving as was done on the 26th December?

The Honourable Dr. John Matthai: (a) Whilst Government would not be
prepared to state'that the Railway Police are always as courteous to the publie
as might be desired, they are not aware that the Railway Police at most of the
Railway stations in India are rude and impolite to the public.

(b) No. Government are however aware that the passenger referred to
travelled from Dohad in a first class compartment although- he had purchased
only a second class ticket and had not reported and obtained prior permission
from the staff to travel in a higher class of carriage. The berth this passenger
occupied had been reserved in advance at Ratlam for a first class passenger from
Baroda to Bombay Central. The second class passenger refused to vacate the
berth when requested to do so at Baroda, and wilfully obstructed the staff in the
- discharge of their duties. Persuasion having failed, the railway staff were obliged
to seek police aid to have the berth made ava‘lable for its legitimate occupant.
The report of the Deputy Superintendent of Police, Gujerat States Agency,
Baroda. who erauired into the matter, shaws that there is no truth in the allega-
tion that the passenger was assaulted ‘or robbed of Rs. 150.

(c) Government are aware that this passencer lodged a complaint to the effect
that he lost his purse containing Rs. 150 while he was being removed from the
first: class compartment and taken to the Police Office. The complaint is under
further investication and disposal by the Police authorities.

(d) The train sustained a detention of 45 minutes on account of the ineident.

(e) The administeation of Railway Police is a responsibility of the respectlvo
Provincial or State Governments.

UNSTARRED QUESTIONS AND ANSWERS.

DETERIORATIOR OF TELEPFONE SERVICE IN CALCUTTA

86. Mr. Sasanka Sekhar Sanyal: Will the Secretary of the Communioations
‘Department he pleased to state:

(a) whether attention of Government has heen drawn to the persistent and
wide comnlaint from all sections of the public that the telephone serviee in
Csleutta hag deterinrated and that almost every call §s a source of fresh firritation
since it is attended to at the station many minutes after the call is indicated and
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that one has to wait further before the operator proceeds to sonnect at the
other end; and that in many cases, a caller has to repeat his mission several
times; and ’

(b) what are the reasons therefor end what steps have been or are being
‘taken by Government with a view to remedying the abovementioned state of
things?

Sigl's Harold Shoobert: (a) Yes. Government are aware that at present -the
telephone service in Calcutte is not adequate to meet the increased demands and
that the standard of service needs considerable improvement.

(b) The reasons are (i) the excessive load on the system which could not be
expanded during the war, (ii) the worn out equipment which could not be
replaced during the war, and (iii) the number of inexperienced operators
recruited during the war when facilities were not available for their proper
training. .

It has been decided to expand immediately the manual exchanges in
. Calcutta by adding an .additional 5,200 lines and action to implement this deci-
sion has been taken. A large scheme for converting the Calcutta Telephone
system to automatic working is also’ under the active consideration of Govern-
ment. It is expected that this scheme will be completed by 1951 and it will
not only meet all the pending demands for telephones but is also being designed
to meet the requirements for future growth.

As regards improving the work of the operators, two training classes have
already been opened in Calcutta to impart the necessary training to them.
SENIOBITY OF GAZETTED OFFICERS ON RATLWAYS AFTER PROMOTION FROM

- LowER SUBORDINATE SERVICE

37. Seth Sukhdev: Will the Honourable Member for Railways be pleased to
state:

(a) the basis for determining seniority between Gazetted Officers of the same
- branch of Service, who are promoted from Lower Subordinate Service; and

(b) whether the seniority is based on the position of the person on the
approved list, and whether the fact of maintaining such a list for promotion to
the Lower Gazetted Service is intimated to the Subordinates, if not, why not?

The Honourable Dr. John Matthai: (a) I presume the Honourable Member
desires to have information regarding the basis on which seniority of mnon-
gazetted staff for the purpose of promotion to gazetted rank is determined: if
80, the names of persons approved for promotion to the Gazetted Service are
placed in order of merit as decided by the Selection Board constituted for the
‘purpose. In determining this order, the Selection Board are required to take
into account, in addition to such matters as technical ability, academic qualifica-
tions, experience, reports regarding character etc., the individual’s seniority and
length of officiating service in any post higher than his substantive post.
Departures from the order of merit in making officiating promotions. are per-
wmitted on grounds of administrative convenience or on account of the special
suitability of an individual for a particular post. For the purpose of confirma-
tion in the Lower Gazetted Service the order of merit determined bv the
Selection Board is followed, unless an officer is not considered fit for confirm
tion: on the basis of his performance as an officiatinrg officer. '

(b) The information whether the subordinates concerned are informed of
their nosition on the approved list has been called for from Railways and will be
placed on the table of the House in due course. . '

RECRUTTMENT OF GRADE IT GUuarDps oN N. W. RamLway

38. Seth Sukhdev: Will the Honourable Member for Railways be pleased to
gtate:

(7) the number of Grade IT Guards recruited on the North Western Railway,
separately during the years 1043-44, 104445, 194546 and 1946-47 (upto Stst
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December, 1946) (i) by direct recruitment, (ii) by promotion from other branches
‘of service in permanent and temporary posts respectively, and

(b) whether the shortage of direct recruitment in one year is made goo;i in
the succeeding years; if so, why and under what specific provision of the Rules?

The Honourable Dr. John Matthai: 1 have called for the information and
will lay a stajement on the table of the House in due course.

GRIEVANCES OF CARRIAGE CLEANERS IN THE KARACHI DivisioN, N. W. RAILWAY

39. Seth Sukhdev: Will the Honourable Member for Railways be pleased to
state:

(a) whether his attention has been drawn to a Memorial, dated Karachi the
28th August, 1944, to the address of the Divisional Superintendent, Karachi by
Carriage Cleaners relating to their grievances in regard to their promotion and
allotment of quarters;

(b) whether it is a fact that the former Labour Member of the Government
of India, the Hon'ble Dr. B. R. Ambedkar, had taken up the subject matter of
the Memorial with the Railway Board; if so, with what result; and

(¢) whether Government propose to take any steps to remove the hardship
of the Memorialists, specially in the matter of provision of quarters near their
places of work; if not, why not? ‘

- The Honourable Dr. John Matthai: (a) Yes.

(b) In September, 1944 Dr. Ambedkar forwarded to the Railway Depart-
went 2 memorial from carriage cleaners sent to him by the Editor, I'he Rail-
way Herald, harachi. As a result, enquiries, were made of the North Western
Railway Administration, and Government were informed that the grievances
mentioned in the memorial had already been considered_by the Administration
and that it had been decided, early in January 1945, to consider C. & W.
Cleaners for promotion to the categories of Cleaning Jamadars and S. 8. Fitters-
and Stencillers on the basis of seniority subject to fitness to hold the higher -
posts, irrespective of cast considerations. As regards the allotment of quarters,
Government were advised that the Carriage Cleaners were classified as ‘non-
ecsential’ staff from the point of view of their duties and could not, therefore,
get preference over ‘essential’ staff. The necessity for allotment of quarters
in* the strict order of the receipt of applications was, however, brought to the
notice of the authorities concerned and a system of test check of allotment of
quarters to inferior staff was also introduced.

(¢) Does not arise in view of the reply-to part (b).

DELAY IN THE CONFIRMATION OF STAFF ON N. W. Ramnway

40. Seth Sukhdev: Will the Honourable Member for Railways be pleased
to state:

(a) whether it is a fact that there is considerable delay in the office of the
General Manager, North Western Railway, Lahore in ordering confirmation of
staff;

(b) whether it is a fact that such complaints in confirmation of Grade IIT
Guards, Station Masters, Grades V and VI and other staff have been addressed
to the authorities and agitated through press;

- (e) whether confirmations of the staff of the North Western Railway are
ordered as permanent vacancies occur, or are the cases for confirmation consi-
dered at some fixed intervals; if so, at what intervals; '

_ {d) whetker it is a fact that allegations have been made against the General
sManager's office, that recommendations sent by Divisions are torn and confir-
mations delayed on the flea of non-receipt of recommendations; and
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(¢) whether Government propose to take steps to see that confirmation are
ordered immediately- as permanent vacancies occur; if not, why not?

The Honourable Dr. John Matthai: (a) Government have no reason to believe
that avoidable delay occurs in the office of the General Manager, North Western
Railway, in ordering the confirmation of staff. }

(b) Complaints have been received by the Railway Administration from
certain guards in connection with their confirmation, though no complaints from
station masters, grade V and VI, appear to have been received. It is under-
gtood that such complaints are usually made under a misapprehension owing to
the staff being generally unaware of the actual position of the cadre.

(c) Confirmations are ordered on the occurrence of permanant vacancies
provided the men due confirmation have completed the,prescribed probationary
period and are recommended as fit for contirmation. .

(d) The North Western Railway Administration has no knowledge of such

allegations.
(e) In view of the reply to parts (a) and (c), this part does not arise.

OPENING OF CITY BOOKING OFFICES AND OUT-AGENCIES IN KARACHI DIVISION OF
N. W. Ramwway

41. Seth Sukhdev: (a) Will the Honourable Member for Railways be pleased
to state whether the North Western Railway Administration is considering the
question of opening more (i) city booking offices, (ii) out-agencies, on the
Karachi Division of the North Western Railway? If so, at what places?

(b) Do Government propose to lay on the table of the House a sample copy of
agreement for the two kinds of Agencies generally executed with the Agents?

The Honourable Dr. John Matthai: (a) Yes. The question of opening new
City Booking Offices at Larkana and Jacobabad on the Karachi Division is
being considered. The justification for opening a City Booking Office at Rohri
and an Out-Agency at Rato Dero (via Naundero) on the same Division is also
under examination. -

(b) Copies of the standard agreements for the two kinds of Agencies are
available in the Library of the House.

WELFARE OFFIOERS AND THEIR STAFF ON N. W. Ramway

42. Seth Sukhdev: Will the Honourable Member for Railways be pleased
to state:

(a) the number of Welfare™ Officers, Inspectors, Assistant Inspectors, and
their Clerks on each division of the North Western Railway on 1st Japuary
1946 and 1st January 1947; K

(b) the annual expenditure on the staff referred to in part (a) sbove duri
the years 1945-46 and 1946-47; and P (a) above during

(c) whether_the Upions are allowed any say in the matter of selection of
Welfare S?af_’f; if not, is it proposed to take the Urnions into confidence in making
such appointments?

The Honourable Dr. John Matthai: (a) and (b). The information is bei
collected and I will lay a statement on the table of the House in due ccl:Jr,s:.mg

(c) The reply to the first portion is in the negative. Appointm 1
lowest grade of Welfare Staft (i.e., Assistant Welfare Inspgg)tor) mint;mtge t!l:;
properly constituted selection boards, and promotion from this grade to higher
grades in the Welfare Service is made in accordance with the rules in force for
promotions. 1t is not considered advisable to make any change in this system.
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S Surp BUILDING
3. Mr. Sasanka Sekhar Sanyal: Will the Honourable -Member for Indus-

tries and Supplies be pleased to state: .
(a) whether and how far Government have taken up the matter of ship-
building either through their direct efforts or through agencies; and

(b) whether the matter has been referred to the Shipping Policy Committee;
if s0, what opinjon or recommendation, if any, has been made by the said com-

mittee?

The Honourable Sri 0. Rajagopalachari: (a) and (b). The question is being
considéred by the Shipbuilding and Marine Engineering Panel set up by the
Planning and Development Department. The report of the Panel is awaited.
The matter was not referred to the Shipping Policy Committee.

SHORT NOTICE QUESTION AND ANSWER
DEesTrUCTION OF PoTaTOES IN U. S. A.

Haji Abdus Sattar Haji Ishaq Seth: Will the Secretary of the Food Depart-
ment be pleased to siate:

(a) whether he has seen the aews item appearing in Statesman, dated 10th
12 Nooy February 1947 under the heading *“U. 8. A. destroys million tons of
potatoes’’; and

(b} if 8o, .whether Government propose to move in the matter and secure
these potatoes for India to supplement the meagre food rations that obtain in
many parts of the country; if not, why?

Mr. K. L. Panjabi: (a) Yes.

(b) We have no accurate information of the quality of potatoes described as
‘low grade’’ in the news item. Even if this quality is acceptable, the import
of fresh potatoes from U. S. A. in ordinary vessels as mentioned in the news
item, will result in considerable wastage and this will add to the cost. Their
transport could only be considered in refrigerated ships; but these are in short
supply and the freight rates will be prohibitive. Attempts have been made in
the past to import and put iuto consumption dehydrated and canned potatoes
fo make up the cereal shortage. But these attempts have not been successful.
The Provincial Governments have experienced difficulty in disposing of the
stocks which were imported and supplied to them.

Mr. Manu Subedar: In view of the general position that the U.S.A. has got
food surpluses some of which it is destroying in this manner, will Government
consider the advisability of putting themselves in touch with the U.S.A. Govern-
ment and getting timely warning if there are other items than potatoes which are
on their list of surpluses and which could be usefully imported into this country?

" Mr. K. L. Panjabi: Certainly, Sir.

Haji Abdus Sattar Haji Ishaq Seth: With regard to the quality of the potatoes
may I refer to an item in the Hindustan Times of the same day under tha head-
ing “‘America Destroys Food’’, where the quality of these potatoes is described
as being of full basic-diet value?  Therefore will the Honourable Member
reconsider the position if he is convinced that these potatoes could really be

made usa of to supplement our meagre food rations?
Mr. K. L. Panjabi: As I have already said, even if the quality is acceptable,
their transport will be the main difficulty.

* Dr. Zia Uddin Ahmad: Will the Honourable Member immediately approach
Endia’'s Agent in the U.S.A. and find out the facts, because it is a_crime for any
country now-a-days to destroy. food?

Mr. K. L. Panjabi: As stated already, we are keeping in touch with him.
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{Mr. G. S. Bhalja; Sir, yesterday in reply to a supplementary question put
by my Honoursable friend Diwan Chaman Lall whether it is a fact that .proceedmgs
of courts-martial are reviewed hy the Commander-in-Chief I replied in the affir-
mative. The correct position is that proceedings of courts-martial under the
Indian Navy Discipline Act are transmitted to the Central Government which
-can suspend, commute or remit a sentence but cannot enhance it.

Mr. Manu Subedar: In view of that statement may I ask my Honourable
friend . . . . ...

Mr. President: He is only making a correction.

.

APPOINTMENT OF THE HONOURABLE DR. JOHN MATTHAI TO PER-
FORM FUNCTIONS OF THE FINANCE MEMBER AT RAILWAY
BUDGET—GENERAL DISCUSSION.

Mpr, President: I have to inform Honourable Members that His Excellency
the Governor-General has, under rule 2 of the Indian Legislative Rules, been
pleased to appoint the Honourable Dr. John Matthai to perform the functions
.assigned to the Finance Member under rule 46 of the said Rules on the occasion
of the general discussion appointed for Thursday, the 20th February, 1947, of
‘$he statement of the estimated annual expenditure and revenue of the Governor-
“General-in-Council, in respect of Railways.

DECLARATION DIRECTING CERTAIN BUDGET HEADS OF EXPENDI-
TURE OPEN TO DISCUSSION BY THE LEGISLATIVE ASSEMBLY
Mr, President: I have to inform Honourable Members that His Excellency

$he Governor-General has passed an Order under sub-section (3) of section 67A

-of the Governinent of India Act, as set out in the Ninth Schedule to the Govern-

ment of India Act, 1935, directing that the heads of expenditure specified in that

-sub-section, other than those specitied in clause (v) thereof, will be open to dis-

.cussion by the Legislative Assembly when the Budget for the year 1947-48 is

aunder consideration.

P———

INDUSTRIAL DISPUTES BILL

Mr. President: The amendment that was moved by Mr. N. M. Joshi is now
dbefore the House. The question is . . . . :

Mr. N. M. Joshi (Nominated Non-Official): Sir, before you put it to the vote .
‘we should like to know the views of Government.

The Honourable Shri Jagjivan Ram (Labour Member): $ir, I am not going
‘to accept the amendment and I gave my reasons already while discussing the
previous amendment.

Mr. S. Guruswami (Nominated Non-Official): Sir, I should like to say some-
thing on this very important amendment moved by Mr. Joshi.

Mr. President: I should not like to prevent the Honourable Member from
:spoaking but he should be more alert. No one caught my eye and when 1 was
.going to put the question, when Mr. Joshi wanted to know the views of Govern-
ment.

Mr, N. M. Joghi: Sir, we are quite alert but not the Government. When
we move an amendment it is their duty to tell the House their reactions to it.
But they do not do it.

The Honourable Shri Jagjivan Ram: Sir, may I make my position clear?
Is it necessary to give a reply on all occasions? When the question is put we
shall indicate our attitude and oppose the amendment.

t+Vide page 407 of L. A. Debate, dated 11th February, 1947,
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Mr. President: This time Mr. Guruswami may speak and then I will puk
‘the question to"the House.

Mr. 8. Guruswami: The amendment seeks to remove railway services from
the classification of public utility services. The intention is that under the
provisions of this Bill Government propose to make all services in the railways
classified as public utilities; whereas under the old Trade Disputes Act only
such services as were declared by the Governor General as public utility services.
were to be classified as public utilities. The effect of this would be that if there
are strikes without notice in any branch of the railway service, although they
may not affect the convenience of the public, such.strikes would be declared
illegal. Not only that, I take this House into confidence when I say that
néarly 47 crores of rupees of provident fund assets of railwaymen are with the-
Government and they are liable to be partly or fully forfeited if the men declare
strike which is illegal under the law, and therefore in respect of railwaymen the
penalty proposed under this Bill is treble: D

(i) the civil liability that may accrue;

(i1) the criminal liability that is proposed; and -

(iii) the possible forfeiture of the provident fund because if workshopmen on
the Railways go on strike and if that strike becomes illegal under the provisions
of this law, all the money which they have saved in the shape of provident fund
assets according to the present rules of the Provident Fund is liable to be for-
feited. This is a very serious matter. This has the effect of enabling the Gov-
ernment to punish railwaymen in three ways. Even if the Government do not
care to penalize the railway workers, the railway workers who happen to have
been involved in the strike and who happen to be classified as having declared
illegal strike under the provisions of this Bill will forfeit a large amount of the
savings by the present Rules of the Provident Fund. Therefore I would requesy
the Honourable Member to give greater attention to this amendment. My
Honourable friend, Mr. Joshi, has already pointed out that in England and in
America railway service is not treated as public utility service. We are not
whole-hoggers in saying that all railway service must not be treated as public
utility; we are even prepared to accept an amendment which would say that
certain branches of railway services the stoppage in which would inconvenience
the public should be declared as public utility, but for this purpose to classity
any service on the Railways as public utility and thereby bring thern under the
mischief of the penalties proposed in this Bill is a very reactionary provision.
Railway-service includes cooks, Accountants, Engineers, Butlers, Gardeners,
and Chaprasis, workshopmen in addition to drivers and guards. What would
happen if a few chaprasis go on strike? Why should they be classified as men
who have declared strike in a public utility service and be made to suffer the
penalties proposed under this legislation? Therefore I appeal to the Honour-
able Member to withdraw the classification which he proposes to make in res-
pect of all railway service. I would request him not to be more reactionary
than his predecessors, and to accept the amendment that has been so ably
moved by my Honourable friend, Mr. Joshi.

Mr, President: The question is:

“That in clause 2 of the Bill, part (i) of sub-clanse (n) be omitted and the subsequent:
parts be re-numbered accordingly.’’

The motion was negatived.

Mr. N. M, Joshi: The next amendment which I propose to move is ‘‘That
part (vi) of sub-clause (n) of clause 2 of the Bill be omitted.”” But I would
like to consult you, Sir, as regards tha effect of my doing so. I have got another
amendment standing in my name, namely part (b) of (i), which I am not moving
yet, because the amendment which I propose to move first removes the schedule-
altogether. Tf the schedule is not removed, however, then I will move part (b)—
that is what I propose to do, and I am asking for your consent to do that.
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Mr. President: I am afraid I am not yet quite clear about it, but it appears
to me that part (b) of the amendment, which the Honourable Member proposes-
to move, is consequential to part (a).

Mr. N. M. Joshi: It was consequential in this sense that if my first amend-
ment had been adopted, the second was not necessary.

.8jt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rurai): If
the Schedule is retained, then he wants to add a proviso. -

Mr. N. M. Joshi: As my first amendment has failed, I have to move part (b),
which asks for an addition of another item to the Schedule but my next amend-
ment wants to get rid of the schedule altogether and that is why I wish to
move this first,

Mr. President: And he will move part (b) of (i) afterwards?

Mr. N. M. Joshi: Yes, Sir, if that is necessary.

Mr. Pregident: At first I thought that in the first amendment tabled by the
Honourable Member—part (b)—was consequential in the sense that he wanted
go hre:l:rlllclwe the railway service from the clause itself and transpose it to the

chedule.

Mr. N. M, Joshi: But I have got au amendment that the Schedule should
be moved.

Mr. President: What I was considering was that by splitting his amendment
into two parts, he now wishes to move this as an independent amendment.
That is a change in his original intention.

Mr. N. M. Joshi: That is what it comes to, because I find that it would be-
very difficult to move that amendment. Sir, I move:

“That part (vi) of sub-clause (n) of clause 2 of the Bill be omitted.”

The part which is proposed to be omitted reads thus:

"An'y— industry specified in the Schedule which the appropriate Government may, if satis-
fied that public emergency or public interest so requires, by notification in the official Gazette
declares to be a public utility service for the purposes of this Act, for such period, if any,
as may be specified in the notification.”

The object of the Government in introducing this new clause in this Bill is
to extend the scope of what is csglled a public utility service. In my judgment
this extension is unnecessary. Certain services are already mentioned as public-
utility services, but the Government are not satisfied with that. They say they
should have power to extend the definition of ‘public utility service’ to certain
other industries which ordinarily need not be classified in their judgment as
public utility. One of those industries is transport other than railways. If
they find that there is an emergeney and it is in public interest to declare it as
public emergency, it will be notified as public utility service. Sir, I do not
think that there is anything in these industries on account of which the Govern-
ment will be justified in declaring those industries as public utility services. T
have already gaid in my speech yesterday that I consider a service to be public-
utility only in those cases where there is danger to human life and where the
safety of human life is endangered and in other cases there is really no case for
extending the scope of what is called public utility services. I have already
pointed out once that many of these industries which Government want to
declarg, as public utility services are not treated as public utility services in the
sense in which the Government of India want to. You take, for example, iron-
and steel industry. In Great Britain there is a large iron and steel industry.

In the United States of America there is a large iron and steel industry.
There, there is no such law as Government wants to enact in this country as
regards that industry. In Great Britain there is a very big coal industry, much
big‘ger than ours, and even there where people are more dependent on coal for

.thgl}' very existence than in this counfry that industry is not treated as a public-
utility in the sense that the Government of India wants to do. Therefore F
—— —— PR



498 LEGISLATIVE ASSEMBLY [12rE Fes. 1947

[Mr. N. M. Joshi.] .
think that this extension is unjustified and the Legislature should not approve
-of the intention of the Government in widening the scope of what is called
public utility service.

Mr. President: There is one point to which I might invite the Honourable
Member’s attention. He says he wishes to move:

““(b) To the Schedule the following new item be added, namely:—
‘6. Any railway service.” *’
That is his idea.

Mr. Nf M. Joshi: I will then move that amendment first.

Mr. President: Even then I have a difficulty to which he may give me a satis-
‘factory reply.

What has happened is that by his splitting up the amendment, the first part
sof it is negatived. That means the House has refused to delete ‘‘Any Railway
service’’ from clause (n). If he now wants to have this amendment in order
“to take it into the Schedule, it runs contrary to the decision of the House.

Mr, N. M, Jogshi: What has happened is that the House has refused to delete
“‘railway service’’ altogether from the clause. The House has not expressed an
-opinion as to whether railway service should be transferred to the Schedule or
not. The House has agreed that the railways should stand. The House has
ot spproved of the motion altogether. ’

Mr, President: What would be the position? The position would be that
the Schedule should stand as ‘‘Any railway service’’.

Mr. N. M. Joshi: As a separate item.

Mr. President: 1t will stand both in the clause as proposed and the Schedule.
1 have not quite followed what the Honourable Member means. Public
sutility service means ‘‘any railway service’’. That will stand.

Mr. N. M. Joshi: That is not omitted.
Mr, President: That means if the House adopts this clause it will stand.
Mr. N. M. Joshi: It will stand if not modified further.

Mr. President: So far as the other parts Qf the clause go they may be
changed, but so far as this clause is concerned now, if the clause is rejected
then only the whole thing will go. But the difficulty that I am feeling is this.
Clause 6 says ‘‘Amy industry specified in the Schedule’’ and if the Honourable
Member nov brings this amendment to include ‘‘Any railway service” in the
-schedule, ‘‘any railway service'’ will come in at both places, and the inclusion
in the Schedule will be contrary to whuat the House has expressed here by
‘refusing to omit it from sub-clause (m).

Mr. N. M. Joshi: The House has expressed its opinion on the motion. Tt
‘has not expressed its opinion under transference.  That can come when the
-omisgion is not approved. ‘

Mr. President: My own view at present is, unless other arguments are
%lvanced. that this amendment will be barred by the first decision of the
ouse.

Sjt. N. V. Gadgil: T want to point out to you that by the first amendment
‘he wanted to substitute something. He failed there.

Mr. President: His first amendment was a composite whole in which he
wanted to transpose ‘railway service’ from the main clause to the Schedule. Ha
changed his intention ‘and wanted to have the amendment split up and when
‘he was first addressing me, I thought he' wanted my permission to the splittin
up of the amendment for moving it in separate parts. I would not have objec
to- that. But the point to which I am inviting the Honourable Member's
attention now is that the second part of the amendment which he wishes to
mmove as the result of splitting will be barred by the decision of the House.
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Sjt. N. V. @Gadgil: I may refer you to the amendment which was rejected
by the House yesterday. He moved his first amendment which sought to
aubstitute his own definition for the definition of public utility service given in
the Bill. I want to know what is the exact pos'tion after this amendment has
been rejected. Will it be right to say that the House has accepted the clause
as it stands? In that case the question will be whether there is to be any
addition.

Mr, President: No. That is very clear. The substitution is rejected. That
does not mean that changes in the clause as it stands are not permissible.

Mr. N. M. Joshi: May I take you into my confidence. The original amend-
ment as drafted was a simple one: that the railway service should be trans-
ferred to the Schedule.

But then your office felt that that was a wrong method of putting an amend-
ment and you may not approve of such a procedure. Perhaps they may be
right. 1 am not a lawyer. I said, all right. If that is so I am prepared to
move the amendment as proposed by your office. I am not blaming the office.
As a matter of fact, I told the Deputy President yesterday of what I am doing.
1 did it with his consent. The office stiggested that it would be better if it
met with your approval. I do not blame them because if I had not done that
I would hawe moved my original amendment. I thought that they knew a
little -better than I did in this matte? and they may have consulted you.

My, President: I was not consulted.

Mr. N. M. Joshi: You came a little late. All that is duye to this. Therefors
T suggest that you should find a way out of this. There is no difficulty in th's.

Diwan Chaman Lall (West Punjab: Non-Muhammadan): May I say a word.
I think Mr. Joshi says that there is no difficulty. But a very serious legal
difficulty arises. The House has now given its opinion regarding the amend-
ment o ‘any railway service’’ which according to Mr. Joshi’s amendment (i) he
wanted to delete from this particular part of a definition of a utility service
and put it in the Schedule. This has now been rejected. If railway services
are now part and parcel of utility services, I would invite you to look at the
part’cular paragraph in Chapter 5, Section 22, which deals with this. It says
that ‘“No person employed in a public utility service shall go on strike in breach
of contract.”” That means that no person employed on a railway shall go out
and not have to wait for the Government to issue a notification as contemplated
by sub-clause 6 of clause (n) of clause 2. Therefore this is a matter which
cannot now be decided. It cannot now be taken out of the definition of a
public utility service and put in the schedule because certain other consequential
things follow from consideration of Chapter 5, Section 22 of this measure. I
submit the intention was there. Mr, Joshi did want.........

Mr. N. M. Joshi: Then your law is bad!
Mr. President: Order, order.

* Diwan Chaman Lall: If in the definition of util'ty services a railway service

“ should be included, the right should be given to Government to make the inclu-

sion when the time comes whether railways should be part and parcel of the

Behedule: but railways now having been made part of the utility services,

certain consequent’al things follow and it is not possible to put railwav service
in now into the definition of utility service and also add it to the Schedule.

_ Mr. President: I do not think any further srgument is necessary. The
simplest and shortest reply to the arpument of Diwan Chaman Tall is that
eluse 22 has not yet been passed by the House. So. also is. it with clause 2.
Therefore. anv changes in these two clauses are still possible. So. to mv
mind that difficultv does not arise. The real difficulty is. as T pointed out. and
I am repeating what I said. that when once the House has reiected the deletion
of ‘‘Railway Bervice’” from the clause then by implication, the House has also
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rejected its insertion in the Schedule. That is what follows as a consequence

and not expresslv but it is 8 necesssrv conscequence. Though mere omission

from the clause does not mean @ necessary inclusion in the schedule, as after

the rerertion of omission from the clause. it becomes difficult. to allow a motion

to include it in the schedule.

Mr. N. M. Joshi: My point is this. What the House has done is that it has
merely stated that it should not be removed from what is called ‘‘public utility.”
My amendment does not say that it should be removed from ‘‘public utility’”
at a)l. By transferring to the schedule it remains to be a ‘‘public utility”.
Transference to the schedule does not mean that it is not a public utility. Tt
becomes a public utilitv also by transferring it to the schedule.

Mr. Pregident: Public utilitv under the schedule is what is spec'fied by the
appropriate Governinent as a public utility. If by statute it is already a public’
utility, how can it be again in the schedule giving scope to the provincial

government to say whether it is or is not a public utility. That will be a
tontradiction.

Mr. N. M. Joshi: If it is by statute, the statute has not vet been passed.
What the House has decided is that it should not be omitted from public
utility. ;

Mr. President: It is no use arguing further about it. I am going to hold
that the amendment (b) is barred.

Mr. N. M. Joshi* T have already moved the other. amendment and I have
also supported my amendment by arguments. There is one word that I want
to say. The Honourable the Labour Member asked whether he is bound to
make any speech opposing our amendments. It all depends upon the attitude
he shows towards the discussions in this House. If he is not a believer in
parliamentary methods, if he is not a believer in argument and discussion, then
he need not reply at all. All the amendments will be defeated by the votes
which he commands. I therefore feel that ordinarily as a matter of courtesy
to the House he should reply. But if he feels no courtesy to the House, if he
has no faith in parliamentary discussion, then let him not reply.

Mr. President: I am afraid that is a misunderstanding. What the Honour-
able the Labour Member meant was that he need not repeat what he has
already said. '

The Honourable Shri Jagjivan Ram: Sir, I should like to explain my posi-
tion. The points that were made yesterday on this motion were exactly the
same points that were covered by his first amendment and if I had made a
reply to that, I would have simply repeated those very arguments. Therefore
without meaning any discourtesy to him or to the House I did not want to take
more time of the House by repeating those arguments.

Mr. President: Amendment moved:

“That-part (vi) of sub-clause (n) of clause 2 of the Bill be omitted.”

-The Honourable Shri Jagjiivan Ram: Sir, I do not see my way to accept
this amendment. In the original Bill the scope of this ‘clause was rather very
wide. Any industry would have been declared a public utility service by the
apvropriate government as it originally stood but the scope was very much
limited in the Select Committee by the introduction of this schedule and T need
not repeat the same argument to prove that when there is scarcity of consumer
goods in this country, the industries that are included in this schedule are

public utility services. In that view of the matter I do not see my way to
accept this amendment.

Misg Maniben Kara (Nominated Non-Official): Sir, with very great diffi-
culty I have been able to follow the amendment moved in this House. I

-
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,would like to support the amendment which has been moved by my Honour-
sble friend Mr. Joshi.

The Bill as it stands gives very wide powers to the Government to declare
a particular industry as within the scope of ‘Public Unility’ or otherwise.
We are not prepared to give such wide powers to the Government, because
the Government themselves have made it quite clear, declaring not once but
on several occasions, that they want to treat capital and labour on equal foot-
ing. They have made it very clear themselves that they are not necessarily
a labour government and since that is the case, the Honourable Member will
very well appreciate the point of view taken up by the representatives of
labour in this House, viz., that we are not prepared to hand over such wide
powers to a Government which has declared here that they want to take wup
an attitude of equality as between the oppressor and the oppressed. These
are genuine fears and this Bill seeks to include industries other than those
essential services which have been existing today under the present Act.

Tt is a fact that when there is a strike, there is hardship to the public.
After all when workers in any industry go on gtrike, particularly those indus-
tries that have been mentioned in the schedule, certainly at some distant date
the public is bound to be put to hardship. After all is said and done, if the
public is not to be put to any inconvenience whatsoever, where will be the
sense in going on strike. Why will people go on strike unless and until publie
opinion is also educated in that. Tf that was not the intention, if the workers’
demands are granted by representation or by negotiation or by any other machi-
nery which is provided for the workers. then naturally they will not want to
go on strike. Todav the press is controlled by the upper classes and the
workers have no opportunity for expression whatsoever and the public do not
know that thev are opn strike. T can give vru hundreds and thousands of such
instances. There are hundreds of thousands of workers who are starving due
to strikes and not a line has appeared in any press and will not appear either
s0 long as the control of the press remans in the hands of the few. Under
these conditions, when there is a strike. certainly the public will be inconve-
nienced and we have to see, as it was pointed out by us yesterday, when we
moved the first amendment, that the public is not inconvenienced to the
extent of endangering their lives. I would repeat that today (I am not talking
irresponsibly) on the floor of this House. But if the intention of the present
Government is that if there is any industrial trouble then the consumers or
the public need not know anything about it, that will be a great b'ow to the
working classes as a whole. As you will see there are a number of industries
like transpott which were not considered to be essential services but which are
included. Not being satisfied with those things the Honourable Member thinks
it necessary to have a schedule and keep wide powers with the Government to
declare these other industries also as essential services. I would appeal to the
Honourable Member and the other members sitting on the opposite benches
who claim to be the friends of the workers who also say that they have for a
quarter of a century associated themselves with the working classes, that this
schedule should be dropped and such wide powers should not be given to the
Government. With these words, Sir, I support the amendment moved by my

friend, and T hope the Honourable Member and his friends will accept this
amendment. '

Mr. Vadilal Lallubhai (Ahmedabad Millowners’ Association: Indian Com-
merce): Sir, I rise to oppose this amendment. I am surprised that such
amendments have been sponsored. If you look at the schedule you will find
on'y five items, and one of them is coal. We read in today’s papers what s

calamity it has created in the life of the people in England when there is such
» heavy coal shortage.
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Mr, N. M. Joshi: How could it have been avoided even it this provision
had been there? .o
Sjt. N, V. Gadgil: Some attempts would have been mrde.

Mr, Vadilal Lallubhai: What difficult position they are in can be realized
from the coal shortage that is existing today in England. If there is coal
shortage all industry will come to a standstill. We have already heavy short-
age of cloth. Cloth production has gone down by 25 per cent., and if it is nod
further to go down, coal production, the most important part of the working
of an industry, should not be left.

The ouker things are cotton vextiles, foodstuffs, iron and steel. Regarding
foodstutts we know that we canuot attord to lose even a gramn of fooistua. wWe
canuut amord vuub ludusiry cau sulter in these days of dire necessity. 1f we
Waub 10 have enovugu builaings, enough roads, and if the buiding prograinme
has %o gev ou, we caunot get on without iron and steel. I am surp.sed tucre-
fors tnat these importaut industries which are only five us stated i the schedule
- are wunted by my Hornourable friend Mr. Joshi to be taken out of the s-hedule
so that, if there are strikes, he would not care whether the public suffers or not.
I think the schedule ought to have been rather bigger than what it is. 1f any
item is to be reduced it is going to make the who.e nation suffer. I therefore
oppose the amendment.
| Mr. 8. O. Joshi (Government of India: Nominated Official): T think there
.!is solue miséouception in the mind of the Honourable Lady Member. She said
that such wide powers should not be given to the Government to declare any
of the services mentioned in the schedule as public utility services. I do not
think that this clause in any way gives such wide power as the lady Mewmber
stated. The power that is given is qualified in three ways. In the first place,
there must be either a public emergency or there must be a public iuterest
involved. It is only when public emergency or public interest so requires
that the Government can have that power. It cannot therefore be said to be-
a wide power given to the Government. Second!y, the power is to be exer-
cised only so long as the emergency exists or the public interest requires. It
will be always limited.|) I have also given notice of an amendment, whi-h will
limit the exercise of that power in the first instance for a period of six months.
If the public emergency or the public interest requires its extension, then it
may be extended for a like period but rot longer. Therefore, it is not quite
correct tu say, as the Lady Member, said that the power given by this is very
wide. There is also a third point, namely, that the powers of Government in
declaring certain services as public utility services will be limited by the cases
that are specified in the schedule. Government have no power to declare any
other services which are not included in the schedule as public uti'ity services.

Then, the second point which the Lady Member urged was that overy strike
involves. some inconvenience or hardship to the public. True:; there will be
inconvenience and there will be harshdips as a result of the strike. What is
contemplated here is that in cases of public emergency or in cases where. public
interest so requires, the right to strike is actually not taken away. What is.
required is that notice is to be given so that the conciliation machinery shall
be set in motion immediately and compulsorily and attempts may be made to
see if any settlement is possible. Of course, everybody agrees that labour is
not anxious to go on strike: that labour is anxious to continue the work: that
if anvhody is hit hard and most as a result of the strike it is 'abour. Theref-re,
it is labour that should be anxious to see an amicable sett'ement of the dispute
which lahour mav_have with the emplover. Therefore, if labour is anxions to
avoid strike, whv should thev he so nervous of giving a notice of strike. -so-
that everv effort ran be msade to bring about an amicable settlement and +o
avoid the necrseity of going on strike which will cause the utmost hardship to
labour? There should therefore be no fear in the mind of any member, ‘who
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has got any interest of labour at heart that this power will be abused or mis-
used. I think, Sir, that the clause, as it stands, is quite fair and reasonable
and is in the best interests of labour.

Mr, President: The question is:

“That part (vi) of sub-clause (n) of clause 2 of the Bill be omitted.”

The motion was negatived.

Mr, N, a. Jusidl 1 move:

“That m part {v1j of supo-ciause (n) of clause 2 of the Bill, the words ‘or public,interest’

be omitted. )
Sir, thie ovjecy of tws amenument is to restrict the discresion given to Gov-

ernmens. UoOverulnent says thab 1L there 1s  public  eulergeucy, 1I there 18-
shortage of clotn, snortage of coal, shortage of iron and stee., aud shuctage ol
bullock carts ana carriages, .then they should declare these indusiries w be
public utuities. The House has aready accepted that. But Government now
goes further and say thav they are not satished with decluring thub it 15 emer-
gency. They wanu the words ““public interest”” also to be added. An emer-
geucy will aiways be of short duration. That does not therefore sat.sfy Gov-
erument. ‘They therefore suy that if they are satistied that a certain industry
is necessary 1 the public iuterest then they will issue a wuotification. Buch a.
notification is bound to be a permanent notification. Government wil say—
No, that is not their object. That is what my Honourable friend Mr. 8. C.
Joshi stated but that is not the original clause of the Bill. The origiual clause:
of the Bill says this very clearly that the Government will issue notifications.
for such period as may be specified in the notification. The object of the
Government 1s not to specify any period, so that they may notify an industry
to be a public utility for all time to come. They do not make the or.ginal
object of the (GGovernment quite c'ear. Government has two objects. one to
issue a notification for an emergency, perhaps for a short period. Another
object is to issue a notification of a permanent nature. 1 am therefore trying
to restrict that power by using the words ‘public interest’. Emergency means.
also public interest but it is a shorter period. When you also include public
interest and also take the power to issue a notification without mentiomng any
period then certainlv you are not acting upon what reallv you are stating in
this House, that vou want this power only to meet emergencies for a short
period. T move that the words ‘public interest’ shou'd be taken out. Tt will
not do any harm to the Government’s intentions at a'l, because if their object
is a temporary notification. the exclusion of the words ‘pub’ic interest’ will not
curtail their power at all. because even in an emergency, the Government will
act in public interest. Fmergency must also mean emergency and public
interest. T hore that (Government will accept my amendment.

Mr. President: Amendment moved:

“That in part (vi) of sub-clause (n) of clause 2 of the Bill, the words ‘or public interest’
be omitted.”’

The Honourable Shri Jagiivan Ram: As is clear from what Mr. Joshi has

stated, he gave notice of this amendment due to a misapnrehension that the
Government mav declare any industrv given in the schedule to be a pubic
utility service permanentlv. That was never the intention and in order to
make it c'ear the (Gnvernment has already given rotice of an amendment, to
give a priviso to thiz clause Jimiting the period of such dec'aration hv  the
Government so lone as the emercency exigts nr en lone ag it ig neressarv in
public interact.  O=lv for anch rerind that narticu'ar industry mav be Aeclarsd
to be a publie utility eorvice. T think in view of this assurance myv friend will
withdraw hic amerdment

Miss Manthen Fara+ T verv attentively followed the arenment nvf forward
by the T.ohanr Memhar and My, Joshi®*and T fail 0 see whv the Horon-ahle
Labour Member is not prenared to accept the present amendment which on'y
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.asks for the deletion of the words ‘public interest’. We can understand the
anxiety of the Government that in times of emergency they desire to safeguard
the interests of the consumers but public interest is a vague expression. I do
pot understand what is actually meant by ‘‘public interest’’. I for one would
take it that emergency could only be declared when there is public interest
involved in it.o I take it that the Government are not going to declare a state
of emergency because some stéel magnate wants more production. I take it
for granted that the emergency will only be declared when the public interest
demands it. Since you insist on keeping the word ‘public interest’ it makes
‘me more suspicious. I listened to the argument put forward by Mr. S. C.
Joshi. He corrected me by saying that the industries mentioned in the
schedule will be declared as essential service only at times of emergency. He
should \give me the credit of studying the Bill. I am not prepared to give
such wide powers to the Government, who claim to.represent capital and
labour both at the same time. T am absolutely justified in entertaining my
fears. He further pointed out that all that is required is a notice of strike
from the workers involved in those industries mentioned in the schedule. He
forgot to mention that after the notice, the .workers will be comrelled to accept
# conciliation officer, conciliation board, court of inquirv and then an adjudi-
cation award which will be presided over by a High Court Judge who may
%know nothing about the trade union movement. Our exnerience shows that
the adjudication awards are never in the interest of the workers.

Mr. President: I am afraid all this is repetition of the previous discussion

* which is beyond the scope of the present amendment. All the general points

have been fully discussed when the consideration motion was being discussed.

The only limited question is whether the Provincial Government should be

given the powers, even if there is no emergency, and in cases of public in-

terest. The Honourable Member will limit her speech to that. Otherwise we
should be repeating the old arguments over and over again.

Miss Maniben Kara: I had no intention of repeating and I am sorry if I
have repeated in reply to the question which was raised by Mr. S. C. Joshi.
These industries which are in the schedule are not only to be declared essen-
tial industries when the emergency arises, but the Government seeks-to have
powers to declare them as such even when they feel it is in pub'ic interest.
Most, certainly all these four industries are of public interest. They always
will be of public interest, whether there is emergency or not. *‘Public interest’
may be assumed by Government when there is no emergency. It is not de-
fined here which is public emergency, and what will be regarded as public
interest. It may be either public emergency or public interest. These are
two different things. A public emergency may include public interest, but
public interest need not necessarily include public emergency. These are two
distinet things. As far as the emergency is concerned, the argu-
ment may have some sound basis behind it. But as far as public
interest is concerned, I certainly cannot help feeling that it may give a very
wide and indiscriminate power to the appropriatg Government. These four
industries can be considered to be of public interest even without an emer-
gency in normal times. For these reasons I would once again request the
Honourable Member to accept at least this amendment that the words ‘publie
interest’ be deleted from the Schedule.

v

1 e M

Sit. N. V. Gadgil: Sir, I would like to offer a few remarks on thig amend-
ment. I quite appreciate my friend Mr. Joshi's argument that if the words
‘public emergency’ are there, where is the necessitv for the woris ‘public inte-
rest’. The two things, according to him, are either the same or they are not. My
own view of the whole position is this, that a public emergency contemplates
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a situation which leaves no option for the Government, whereas the ‘public
interest 1s an earlier stage. 1 will illustrate what 1 want to state. Take, for
example, the production of cloth. ' The production may not sudden.y go down;
it may go down gradual.y bit by bit. The process may not stop production
at ouce, but it may be slow-and gradual. But if a Government has some ima-
gination or vision it will know that if things are allowed to drift in this parti-
cular matter, the public emergency may come two or three months hence and
in that situation it will be difficult to tackle the problem. In those circums-
tances, if the Government has the power, apart from public emergency, in the
interests of the public to declare a particular industry as a public utility in-
dustry, I think the Government would have fully been justified to make a
declaration under this. Take, for example, what is happening in England.
Today they have suddenly discovered that there is extreme shortage of coal.
They knew that the production was going down gradually. Had they realis=d,
say, three months before that the position of production would be such, there
would have been no occasion for an emergency. I, therefore, submit that
there is a justification for the use of the words ‘public interest’ and if my
Honourable friend Mr. Joshi appreciates this, then there should be no harm
in retaining these words.

Besides, it is not intended that whatever is declared to be a public utility
in the interests of the public should remain there permanently. There is a
limitation. There is a condition attached to this, namely, that it will be for ‘such
a period only as may be specified’. I understand that there is an amendment by
the Government to make the whole position clear. By this amendment the
period, in the first place, will be limited to six months. But if the emergency
continues or if the public interest further requires, then and then only thers
will be further extension and for the same period. In those circumstances, 1
would ask Mr. Joshi not to press his amendment but accept the amendment
which Mr. S. C. Joshi, the Chief Labour Commissioner, interds to move.

Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muhammadan
Rural): Sir, I do not really understand the true significance of the expression
‘public interest’ and on account of its vagueness it is difficult to accept the
award. The decision will rest naturally with those persons who will be in-
terested in it. Besides, it is not very well defined. I know here will be the
same difficulty as there was once about the expression ‘public opinion’. On
one occasion my late friend Mr. Sherwani publicly said that ‘public opinion’
means his opinion and the opinion of a few friends. What is public opinion? Is
it that of newspapers? If you take three different dailies of Delhi, you will find
their opinions enormously vary and it will be very difficult for you to find out
which is really the correct public opinion. So, the expression ‘public interest’
is very vague and I would very much like that it is not used in this particular
clause. The point raised by my friend Mr. Gadgil really supports the view
that the words ‘public interest’ should be removed.

Mr, Krishna OChandra Sharma (Meerut Division: Non-Muhammadan
Rural): Sir, there is a misunderstanding about the scope of the provision.
There are three things: the public emergency, the interest of the industry and
in contradistinction to the interest of the industry the interest of the public.
Now, Sir, a public emergency arises when the things have risen to a pitch that
the stability of the State has been endangered. It is not open to the State to
ignore the situation. 8o, in such circumstances, there is a state of public
emergency and the State must take action and shall have to take action.
There is another state of things in which the industries as suech mav not suffer.
but the interests of the public are at stake. For the sake of argument, take
the instance. of coal. The industry may not be in a mood to have more cnal
because it may not be profitable to them to have more coal. But the public”
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may suffer with the shortage of coal and life may become very difficult. Under
sueh circumstances, it will be a case of pubic interest and 1 do not thumk
Honourable Members who have been advocating the cause of labour would be
so indifferent to the cause of the public as not to allow the Government to have
some power to intervene. At every stage, as the Honourable the Lady Memb(?r
suggested, it would not be a public interest. A public interest means a public
interest, apart from the interests of the industry as such. ln such circums-

tances, the power must be vested with the Government to take the necessary
action.

Mr, 8. 0. Joshi: Sir, I would like to explain why the expression ‘public
interest’ has been added in this clause. ‘Pub.ic emergency’ has got a speqlal
meaning and it can be used on occasions like the acute shortage of cloth during
war, but it cannot be said to be a public emergency during a period after the
war. Thus after the cessation of war when there was acute shortage of cloth
and it was intended to grant exemptions under the Factories Act to cotton
mills with regard to working hours, it was found that no such exemption could
be granted under section 8 of the Factories Act which uses the expression
‘public emergency’. May I refer to section 8 of the Factories Act. It says:
‘that in any case of public emergency, the provincial government may by noti-
fication in the official gazette exempt any factory from any or sall of the provi-
sions of this Act for such period as it may think fit’. During the war, there
was a public emergency and exemptions cou'd be granted, but after the war,
it was not possible to grant any exemptions under that section in the matter
of working hours to the factories, namely, the cotton textile mi'ls or sugar
mills. Therefore, it was found necessary to amend even the Factories Act,
and last year the Factories Act was amended. The amendment was to sec-
tion 44 of that Act. That amendment was to this effect, namely:

““(4) An order under sub-section (2) shall remain in force for such period not exceeding
two months from the date on which notice thereof is given to the manager of the factory
as may be specified in the order :

Provided that if in the opinion of the provincial government the public interest so
requires the provincial government may from time to time by notification in the official gazette
extend the operation of any such order for such periods, not exceeding six months at any
one time as may be specified in the notification.”

To grant exemption it was found necessary even to amend the Factories
Act and that amendment was approved by this House.

Now, Sir, if the items that are specified in the schedule are to be treated
as public utilities in times such as we are passing through when there is acute
shortage of cloth, and certain textile mills are to be notified as public utility
services, then in such cases, if we use the expression ‘public emergency’, no
exemptions could be granted at all. No notification cou'd be issued declaring
any of these concerns or establishments as public utilities. It is therefore
quite necessary, if the object in view and the principle underlying this sub-
clause is to be achieved, that the expression ‘public interest’ must be there.
It is for that reason that the addition of the expression ‘pub'ic interest’ was

made in this Bill. T think it is very necessary to have these words. Sir, 1
oppose the amendment.

Mr, Pregident: The question is:
““That in part (vi) of sub-clause (n) of clause 2 of the Bill, the .words * ic i >
bo orhat i (n) o e e .words ‘or public interest

The motion was negatived.
The Assembly then adjourned for Lunch till Half past Two of the Clock.
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The Assembly re-assembled after Lunch at Half past Two: of the Cleck, Mr.
President (The Honoursble Mr. G. V. Mavalankar) in the Chair.

Mr. N. M. Joghi: Sir, I move:
““That to part (vi) of sub-clause (n) of clause 2 of the Bill, ke following provies be
added, namely :— _ R
‘Provided that the notification will not be valid for more than six months unless. the
notification is again issued in the Official Gazette if the Government 'is satisfied

LT

that the emergency continues to exist’.

Sir, I am afraid Honourable Members, specially on the Governzcns side,
do not seem to understand or appreciate my motive in moving these amend-
ments. They feel that I do not sufficiently reaiise the importance of ma.ntain-
ing and increasing production. That is not true. I fuily appreciate the impor-
tance of maintaining production but I feel that the method that Govermment
are adopting for the maintenance of production is not the right method. My
Honourable friend Mr. Vadilal expressed surprise that I am taking up this
attitude knowing what is happening in Great Britain today. He mentioned
the present coal crisis in Great Britain; but he should have told us whether
the present coal crisis there is due to any strike. There is no coal strike there.

M, Vadilal Lallubhai: What I said was that the effect of strikeg would be
to lead to fuel shortage. ‘

Mr, N. M, Joshi: But the present shortage there is not due at all to any
strike but to shortage of man power. 'Lhere are not enougn. workars there
who are willing to work in mines, because conditions of coal mining there are
bad. When they had a shortage of coal during the war they went to the length
of employing what is called the method of conscription; that is, Government
took power to ask any man to work as a miner in a coal mine. That is one
method; if you want more production have what is called industrial conscrip-
tion and compel any man to go and work in a factory. But even in Eng.aud
in spite of conscription they found that coal production could not be increased
because you can take a horse to the water but you cannot make him drink.
You can compel & man to go into a mine but it is not easy to get work from
him there. Conscription means sending people down a mine who are not will-
ing to work. What is the use of sending my son down a mine if he will not
work or will not succeed as a miner? Therefore even conscription will not
help. What will help is to make your manual work an honoured occupation
or, as Mahatma Gandhi says, a privilege. Give. the manual worker, a.status
and a privilege; then my children and Mr. Vadilal’s children- will work, other-
wise not. So long as henour and status belongs to people who work in the
office, so long even by conscription you will not get peopie to do. manual work.
Even if they do it they will not do it properly. Therefore, if you really want
to increase the production of goods in India, give the manual worker, as
Mahatma Gandhi says, a status and a privilege. In Great Britain they tried
conscription and failed. Give the manual worker a status and a privi'ege, as
they did in Russia where it was only the manual worker who could get all the
things that the country could provide, and others did not get them. '

I do not wish to go into all this in greater detail, but there is only one
point on which I should like to reply to my friend Mr. 8. C. Joski. He says
that this clause only compels the working classes to give notice, and why
should we feel mervous about giving notice? Sir, I have made it clear, not
once but several times, that I am very keen that the working classes should
give notice of their intention to go on strike, but what T am opposed tn*' is
treating failure to give notice as a criminal offence. You can surelv “provide
that notice should be eiven; if there is a contract. Every man is bound to
give notice, but’ the lack of notice is on'v considered to be a civil liabilitv, not
a criminal offence. That is the difference between him and my<e'f. Tf no
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does not realize that there is & difference between a civil liability and a criminal .

offence, 1 aw heipless. But lev me muke 1t ciear that 1 um nervous about
making waunt of notice a criminal offeuce.

8ir, I have moved my amendmeut, aud now if Mr. 8. C. Joshi moves his
amendment 1 shall have no objection to ttut.

Mr, President: Mr. S. C. Joshi may move his amendment, and I shall not
put the amenawent of Mr. N. M. Joshi to the Jiouse.

M. 8. 0. Joshi: I am very sorry, Sir, that I was not here when I was called
by you.
I beg to move: ]
““That in part (vi) of sub-clause (n) of clause 2 of the Bill—
a) the words and comma ‘if any,’ be omitted, and
) the following proviso be added at the end, namely :—

‘Provided that the period so specified shall not, in the first instance, exceed 8ix
months but may, by a like notification, be extended from time to time, by
any period not exceeding eix months at any one time, if in the opivion of the

appropriate (jovernment public emergency or public interest requires.such ex-
tension’.”’ :

' LEGISBLATIVE ASSEMBLY [12rm Fzs. 1947

The amendment is in the same form as my Honourable friend Mr. N. M. Joshi’s
smendment, and if he is prepared to accept it, I.do not propose to make any
.speech.

The Honourable Shri Jagjivan Ram: Sir, I accept the amendment.

Mr, Pregident: The question is:

“That in part (vi) of sub-clause (n) of clause 2 of the Bill—
(s) the words and commsa ‘if any,’ be omitted, and
(b) the following proviso be added at the end, namely :—
‘Provided that the period so specified shall not, in the first instance, exceed six
months but may, by a like notification, be extended from time to time, by

any period not exceeding six months at any one time, if in the opinion of the

z];pl:opri?te Government public emergency or public interest requires such ex-
nsion’.*’

The motion was adopted.

Mr. Vadilal Lallubhai: Sir, I do not want to move the amendments standing
in my name.

Migs Maniben Kara: Sir, I beg to move:

“That in sub-clause (q) of clause 2 of the Bill, the following words be added at the
end, namely :
‘where such ceesation of work occurs in consequence of an industrial dispute’.”

I feel that great and serious consideration should be given to the defiLitions in
this Bill. The little word ‘strike’ is playing a very important pa:t in the eutire
Bill. The opposition of the representatives of labour is. essentially based on the
fact that great many restrictions are imposed on the right of strike of the
workers. That being the case we are very anxious that serious consideration
and serious thought is given to cessation of work which you may call a strike.
Sir, the Bill imposes great many rvestrictions not only on the workers in tha
public utility servicer but also on those workers who are engaged in non-public-
utility services. When we come to those clauses I will be in a position to
explain at length what those serious restrictions are even on the workers engaged
in non-essential services. Sir. the Bill seeks to impose certain restrictions
because the main object of the Bill is to have industr'al peace. Neithar in hix
speech in this House. nor in the Select Committee, nor in the bodv of the Bill
itself, the Honoursble Member has ever stated that the obiect of the Bill is
anvthing else but industrial peace. There is no indication anvwhere that this
“Bill wants to encroach upon the right of demonstration of the working classes.
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Sir, cessation of work at certain times is a demonstration by the workers. 1
wui give you an example: The workers regard 1st of May as the day of celebra-
tion; they -also celebrate the French Revolution; they may want to celebrate
a certain day in the memory of some of their own leaders. Now as a result of
this definition the workers will not be in a position to stop work in o:der to give
expression either to their political or social views. 8ir, I would expect the
Honourable the Labour Member to give serious consideration before ha
rejects the amendment which only goes to show that a strike can be
considered a strike for the purposes of this Bill when it is for the furthcrance
of an industrial dispute. For certain demonstrations, certain declaration
of holidays, they are not called holidays. They are called hartals. We have
schools being ciosed. The students do not go to their schools. The share
bazars are closed, many shops are closed. Why should a particular
section of the society, if they choose to express their solidarity with the
workers of other industries, or may be of other countries, not be cntitl:d #0
stop their work, may be for a day, may be for half a day, may be for a couple
of hours. Sir, the definition as it stands today will mean that any stoppage
of work by workers which is not necessarily in furtherance of an industrial dis-
pute will be subjected to all sorts of penalties as are embodied in this Bill. Sir,
I was very happy when my friend, the Honourable Diwan Chaman Lall also
advocated the view that he should consider it a wrong thing if a sympathetic
strike will be penalised. But, Sir, if we have the definition as it sta.ds today.
not only there will be no scope for any sympathetic strike but the workers whao
are driven to spontaneous sit-down strikes also will be penalised. Sir, I am
talking from my personal experience that when the workers stage a sit-down
strike, it is often not for a very serious implication but simply because there has
been some change of a minor nature which the management has effected-to the
disadvantage of the worker. The danger of calling every cessation of work unde:
the definition of a strike will amount to an ordinary sit-down strike by the
workers as the case may be, an illegal strike. I see no reason, Sir, why a harm-
less and innocent amendment like the one that I have moved should nnt he
accepted by the other Members and also by my friend, the Honourable the
Tiabour Member. Sir, after all, let us keep the main object of the Bill in view.
The main object of the Bill is not any encroachment on the right of expression
of the workers on political, social or anv other point. That is not the intention
of the Bill but by the retention of the definition as it stands todav it will result
that the workers under no circumstances will be in a position tc down their tools
legally, either to declare a hartal or to celebrate any dav which the worker in
this country considers it to be a great day for him. For example, on the 1st
May I know that workers from many factories and workehops have taken leave by .
not going back to their factories after their recess time because they have to
go in big processions and to reach a particular place at a particular time. Now
are we going to consider the cessation of work for that half day as a strike?
Are we going to penalise the workers simply because they want to express or
celebrate their solidarity with the International working classes? As we all
know, the present conditions of the workers is such whereby the workers are nat
entitled for very many holidays. In such cases. Sir, there is no other way
whereby the workers can express or demonstrate their protest than by stonning
work. Sir, on this guestion T would like to sav a few words reparding
sympathetic strikes. When workers in other Departments of the rame indnstre
may be on strike, how are these workers going to help them in anv wav? Thay
have no funds with which thev ean help them. TUnder the presant exictine RBil}
hefore ns, they are not in a position even to go and daclara a strike. But if the
definition of a strike is chaneged to ruit the amendment which T have maved. the
workers can demonstrate their solidaritv and svmpathy with the other sertinns.
of the workers of the same industry who mav have gone on strike. 8ir, Diwan
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€haman Lall, » Member of the majority party in this House yesterday stressed

‘fue cessluy of aliowing sympataeuc strikes, and I woud be perfecily justined

«ab this stage to expect support from him and his party for the amendment which

I have moved and 1 hope the Honourable Member will also accept it.

Mr. N. M, Joshi: They will give support by their speeches not by their votes.
Mr, President: Amendment moved:

“That in sub-clause (q) of clause 2 of the Bill, the following words be added at the
=d, nﬁv?l:«:ge' such cessation of work occars in cousequence of an industrial dispute’.”’
The Honourable Mr. Jagjivan Ram: I do not accept the amendment.

The ettect, 1f accepted, will be that you may have a strike and sti.l you do not
calliit a strike. One can understand workers going on strike when they have
.8 dispute with their employers. But one cannot understand workers going on
strike in extraneous circumstances.

- Miss Kara has talked about right of demonstration. Nobody is taking away
the right of demonstration of the workers if they so choose and desire. And then
she says that they may go on sit-down strikes on changes of a minor nature.
She claims to have worked among the labouring classes for a number of years.
I do not understand why the workers should use their last weapon
for ‘‘changes of & minor nature’’, to quote her own words. If there
are major changes one can understand the workers using their last weapon by
resorting to strike but when there are minor changes, I do not think it is advis-
able, -desirable or wise to ask the workers to go on strike, whether it is sit-down
-strike or go-out strike. Tn that view of the matter I opposa the amendment.

-Mr. N. M, Joshi: Sir, yesterday, when the Honourable the Labour Member
spoke .on the motion for cousideration of this Bill, he very kindly reminded me
of the limited nature of my knowledge of the labour questions. He said in the
first place that my kuowledge is confined to industrial labour, then he said that
gpurticularly my knowledge is limited to factory labour. I am very grateful to
&bim for that reminder, because I feel that it is quite likely that I may begin
to feel,-if I am not very careful, that I am an omniscient person but I reserve
%hat privilege to the Government benches. They are omniscient. They know
avery thing and even in this definition of a strike I take it for granted that they
&noew ‘every thing. Just now I shall not mention industrial labour. I shall
sinention two agricultural wage-earners in Bihar. They work on the field. They
mere ‘working on a wintry day. I say two of them only, not more and both of
shem deeided on account of the day being very cold that they should not co to
#ork. ‘According to this definition framed by the omniscient Government both
these perrons .will be regarded as having gone on- strike. -

“The Honourable Shri Jagiivan Ram: Never, never.

'Mr. N, M. Joshi: Please read the definition. I shall read it out for your
fmowledge ‘and ‘for the knowledge of the House.’ ‘‘Strike means cessation of
swork by a body of persons employed in wny imdustry, including agriculture (This
-&3:what the Honourable Member reminded me of yesterday.) The Bill also deals
awith wgriculture, acting In combination.”” These two persons felt the wintry
aweather in common. They decided not to be present at their work under s

“sommon understanding.’”’ The understanding was common because it was a
wintry day. ‘‘By any number of persons’’: (two will do) who are or have been
emploved. But that is not reallv material. So this omniscient Government,
krowing every thing about agriculture (their knowledge is not confined like mine
4o industrial labour or factory labour_only) have framed a definition by which
#¥wo agricultura! labourers working on a farm on a wintry day, on account of had
wreather, ceared work and they under this Bill will be regarded as having gone
- gbrike.

Mr. P. B. Gole (Berar: Non-Muhammadan): Is agriculture an industry?

B EX'2
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Mr. N. M. Joshi: We shall deal with that later on. Then what follows:
They regard this as a strike. We have just passed a cluuse saying tuav ti;e fgod
industry can be notified as a public utility service. Natgrally I takq it that
‘farming or agriculture is a food industry and therefore it will be a pub.hc utility
service. I thiuk we are all agreed that the food industry is a very important
‘industry ‘and therefore Government is justified, especially if there is a famine,
in notifying that it is an essential industry. Therefore what .happens on that
wintry day? These two people will be required to give notice, if they wanted to
absent themselves.

Shri Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural):
To whom?

Mr, N. M. Joshi: To their masters. There are farmers, you know. They
were expected to give notice. The wintry weather did not give them notice.
What could the poor fellows do? The weather came on suddenly. They are
.guilty of not having given notice. :

Mr. Vadilal Lallubhai: Will you call it a strike?

Mr. N. M, Joshi: I won't but your Bill will ecall it a strike in a public
utility. That is the result of the omniscience of the Government of India. ‘They
may say that such definitions exist in many statutes. It is a s'lly definition
a8 a definition but they say that there is some argument that no case can be
made without Government’s permission and that while sensible governments
exist they will not give permission unless the wage-earners happen to be Com-
munists. If they happen to be Communists, they should have to give notice of
the bad weather. It is a silly thing. You will admit that your department
is not omniscieut as you think. If these wage-earners happen to be Communists,
you will punish shem. The Communists are on the brain of the Government aud
therefore they are prepared to do anything. I suggest to them not to do this.

If you do not like the Communists deal with them as Communists but this is
not the way.

Up to this time we did not raise objection to this kind of definition of a strike
for a very good.reason. We did not raise objection, because these strikes were
‘not made illegal to the extent to which you are doing now. 1 want the Honour-
able Member.to read the Act of 1929, which my Honourable friend Diwan
Chaman Lall had opposed and very rightly teo. But even that Act did not go
one tenth the distance in making strikes illegal as you are doing now under this
Bill. You are making strikes without notice illegal. You are making strikes
illegal during four months of the conciliation proceedings. You are mak'ng
strikes illegal for an indefinite period during preceedigs before a tribunal.
‘You are making strikes illegal for one year more during the period during which
the settlement has been imposed upon them. It is an indefinite period but
still T take it that it is at least two years. This Bill has gone ten times further
‘than the previous Bill. ‘It is because of that that we are thinking of this defini-
tion so carefully. We did not think much of the definition in the former Bill
because the strike was not made illegal to such an extent. But now we have
‘to0 be careful about this definition. It is for that reason my Honourable friend
Miss Maniben Kara has moved that the strike, when it is in connection with a
trade dispute, that is when people cease to work not on account of bad weather
but on account of a d'spute with the employer, shculd be regarded as a strike.
My Honoursbls friend the Labour Minister said that he wants all the strikes
under trade disputes to be regarded as strikes. He said that he could understand
‘people not going to work on account of trade disputes but that he could not
understand their not going to work for extraneous circumstances. What about
‘weather? You do not understand the poor man who has not oot vour clothes
and my cloth abstaining from work on a wintry day. (An Honourable Mem-
ber: ‘“And umnbrellas’”). Don’t you understand? And if you don’t understand I
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am sorry for the working classes of this country whose fate has been entrusted

in your hands. Sir, I have done.

Sjt. N. V. Gadgil: I want to point out to my Honourable friend Mr. Joshi
that tne definition of ‘strike’ here is exactly the same as is given in the Act of
1927. 1If this was good enough for nearly twenty years I do not see any reason
for the addition of the words suggested by Miss Maniben Kara.

Diwan Chaman Lall: Can my Honourable friend say if that Act has not been
repealed by the Labour Government?

Sjt. N. V. Gadgil: The Labour Government has repealed the Act, I agree.
But that is no argument for us to say that this definition, if it is otherwise good,
shouid not be accepted. The point in putting these words is this. One can
undetstand the labourers acting in combination for a purpose which has some
relevance to their own employment. As the definition lays down, if they combine
and do not work, or in a concerted manner refuse to work for an object which is
certainly not relevant to their employment, it is a ‘strike’. It must be called
a str'ke. But every strike is not made illegal or penalised in the present Bill.

Mr. N. M, Joshi: My suggestion is, Sir, make some other law which will be
common to all people, for instance to shopkeepers who close their shops—a law
which will be applicable to all people. This is a law to be confined to industrial
disputer. Don’t bring in here extraneous circumstances. That is exactiy what
I am saying.

Mr. President: Order, order. Let there be no conversation. The Honour-
able Member may proceed. ‘

Sjt. N. V. @Gadgil: The point is simply this. What will be the result of the
addition of these words has to be understood and visualised. 1t means strike
for any reason whica has no relevance to their employment. In other words it
means a general strike; it may mean a political strike. T1f it means a general
or political strike, even under the present Bill my Honourable friend Mr. Jothi
will see that it is permissible up to a certain degree. If he refers to clause 24,
sub-clause (1) (iii) he will find:

*A strike or lock-out shall be illegal if it has any object other than, or in addition, to
the furtherance of an industrial dispute within the industry in which the workmen going
on strike or the employers locking out are engaged and the strike or lock-out is designed
or calculated to inflict severe, genmeral and prolonged hardehip upon the community and

thereby to compel any Government in- British India to take or abstain from taking any
particular course of action.”

If the political or general strike goes up to that point there is no illegality. If
it causes severe, general and prolonged hardship upon the community then
only it becomes illegal. Therefore I should like to 'tell my Honoursble friend
Mr. Joshi that even if these words are not added, a strike which is in sympathy
but in a limited sphere and under limited conditions is not barred at all.

Mr. 8. 0. Joshi: Sir, I would like to point out that this definition of the word
‘strike’ is in accord with the definition of the word ‘lockout’. In the definition
of the word ‘lockout’ in the original Bill there were words: ‘‘when the lockout
was in consequence of an industrial dispute’’. Those words have now been
omitted and the two definitions, namely, the definition of ‘lockout’ and the
definition or ‘strike’ have been brought into line. The reason is this. In clause
24 a strike, which is for purposes other than in the furtherance of an industrial
dispute or a trade dispute, is declared illegal provided certain conditions as stated
in para. (iii) of sub-clause (1) of clause 24 are satisfied. Now, if in the definition
of the word ‘strike’ we include the words as suggested bv the Honourable Mem-
ber, Mr. N. M. .Joshi, the result will be that automatically clanse 24, rub-clanse
(1) part (ifi) will be redundant and will be useless, because it will not be strike
at all. Therefore, the definition of ‘strike’ must be wide enough. I am conscious
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that Mr. Joshi has given an amendment for deletion of that clause. If he
succeeds in convincing the House that that ciause should be deleted then there
will be no incousistency. But so long as that clause exists, the deﬁmbxpn of
‘strike’ must be as wide as it is at present. Otherwise that clause will be
meaningiess, because it will not, in tae first instance, be 8 strike as it is. nc?t. in
consequence of an industrial dispute. Therefore I submit that the definition
must be wide enough. . .

Sir, Mr. Joshi said that he had not Sbjected before to the definition being
in such wide form. The definition is the same as it existed in the Act of 1929,
which was borrowed from the British Act and also from Acts in other countries.
The reason he gave is this, that strikes were not illegal to the extent to which
they have been sought to be made illegal in this Bill. Of course, so fqr as t'he
other illegalities are concerned, strikes must necessarily be strikes which arise
out of industrial disputes because, there will be no conciliation and no concilia-
tion board and there will be no tribunal if there is no industrial d'spute. There-
fore the fact that the strikes were not declared illegal under the Act of 1929
when there was no provision for a tribunal is not convincing. A strike without
notice in a public utility service would be illegal when the strike was under that
Act not in furtherance of a trade dispute. During the eighteen years that the
law has been in force no action has ever been tiken against any worker belonging
to a public utility service, when he went on strike in the manner in which
Mr. Joshi suggested, namely, that there was a severe cold and the poor workers
had no clothes as Mr. Joshi himself had, and on that eround two workers decided
to stay away and therefore they were prosecuted. Such a course has never been
adopted and no Government will be foolish enough to take action against workers
in such cases. At the same time, if all the workers decide to' go on strike “for
flimsy reasons or without any reason whatsoever, or on grounds not connected
with any industrial dispute, then certainlv there must be power to the Goveru-
ment to proceed against those penple. Therefore, I subm't that it is necessarv
to have a definition in the form in which it is in the Rill. Tha definition of
‘strike’ and the definition of ‘lockout’ are on the same lines.

Mr, President: The question is: )
“  “That in sub-clause (q) of clause 2 of the Bill, the following words be added ad ibe
d, lv: .
“ n“;l;:e:o such cessation of work occurs in consequence of an industrial dispute’.”
The motion was negatived. T
Mr, President: There are amendments to the schedule, . tabled by the
Honourabie Member. They have to be taken up at this stage. The clause and
the schedule are put together. He may move all these together and for the
purpose of voting I shall put them separately. The argument will be commeon.

Mr, N. M, Joshi: I am quite willing to meet the convenience of the House-
and your own convenience.

I do not think anv of these industries deserve to be put in the schedule. 1
was willing to put railways in the schedule if my amendment had been in order..
At this stage the first point which I would like to ask the Government of India
to explain is why they have changed the definition of the Act in 1929, of railway
being a public utility. At that time the Government of India was quite satisfied
with the railway being made a public utility by notification. They only notified
particular railways or particular systems of railways. Why do they now want
ali railways to be included. There may be some railways which are really small
railways carrying stones from the qurries which have nothing to do with any
passenger traffic or any traffic in any essential matters. There used to be
railway in New Delhi, I don’t know whether you Mr. President visited New
Delhi at that time, carrying marble stones for these big buildings. This building:
is & useful building.” T am not contesting it now. For instance, these marble
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stones used to be carried for building the Viceroy’s palace. I thought that the

Government of India would not go to such a length as to carry stones for the

Viceroy's palace in a railway and consider that railway to be a public utility.
I think the Government of India is going too far.

The Honourable Member knows that there are battalions behind him. They
tan beat down any opposition. I would suggest that you should not make use
of those battalions and if he does, he will be misusing them for a wrong purpose.
T feel that all these items here are not necessary at all. You are not going to
get larger production by making a law which makes strikes illegal. No country
has gucceeded by this method #nd you cannot succeed

I shall therefore move my first amendment that all these items be omitted
and ‘if that amendment does not meet with the favour of Government benches
and their supporters I propose moving amendments that these items may be
regarded as public utility if they are a nationalised industry. The items are
coal, cotton textiles, and so on. When people are carrying on their industries
for private profit and black-marketing, please do not penalise the workers. Make
sure that your industries have not been exploited for private profit at the expense
of consumers. Take the cotton textiles. It is a favourite industry with some
Members. Thes oconsider that cloth is a necessity and therefore textiles raus
be made a public utility. When we are compelled to pay three or fcur times
the price for our cloth, why should we penalise the workers. They are exploiting
the whole public including the consumers. Let us have some consicence. I
take it that the Honourable Member has a conscience. (An Honourable Mem-
ber: ‘“Have you''), I have. If you are doubtful about your own conscience, I
cannot help it. By all means do something by which the consumer will not be
exploited. Therefore I propose amendments that you can make textiles and
all these other industries public utilities if you nationalise them. But for God’s
-sake till then do not regard them as public utilities. Till then, they are the
means of exploiting the consumers, workers and everybody else. Therefore, my
amendment is that you should nationalise coal, nationalise transport, nat’onalise

textiles and nationalise iron and steel. Nationalise them and I shall agree with
you to putting them in the Schedule. / .

My. President: How shall I put these amendments to the House? ‘Will the
Honourable Member just suggest to me?

Diwan Ohaman Lall: There are some other speakers who wish to speak on
this motion.

Mr, President: I have not yet put the motion to the House and I am not
putting the question. I told the Honourable Member (Mr. Jashi) in the begin-
ning that instead of having each of these amendments separately, be should
put all of them at the same time as the arguments are common. For purposes
-of voting, if he so insists, I shall split them up again.

There is also another way if he so likes. He may put only one of them.
He has already spoken in respect of all. I will put only one of them to the
House and he may not move the others formally.

Mr, N. M. Joshi: With that understanding I am prepared to move one of
these amendments.

Mr. President: I was going to suggest to him a third alternative. Hsve
these amendments in a different form, the form being to delete the items in the
Bchedule. But that seems to me to be rather difficult to be accepted now
because one of his amendments for the deletion of the Schedule has been nepa-

tived. Therefore the amendment can not he put in form of the de'eétion of all
items in the schedule.
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The other alternative will be that *‘in place of a certain item mentioned in
the Schedule, substitute the following,”’ as he says, railways, tramnways, bus
services, steamships or aeroplanes; nationalised coal industry; nationalised cotton
' iextile industry; and nationalised iron and steel industry. Shall I put it in that

orm ?

Mr, N, M. Joshi: Yes.

Mr, President: I am trying practically to
and putting them in that amended form.
should be deleted.

““That in place of item 1 of the Schedule substitute:

‘Railways, tramways, bus services, steamships or saeroplanes which are

uander public ownership and management’;
That in place of item 2 of the Schedule, coal, substitute:

“Nationalised coal industry’; X
“That in place of item 3 of the Schedule, cotton textiles, substitute:

“Nationalised cotton textile industry’;
That in place of item 5 of the Schedule, iron and steel, substitute:

»

“Nationalised iron and steel indugtry .
That is the amendment. It does not refer to fopdstuﬁs at all.

Mr, N. M. Joshi: Sir, I move:

«That for item 1 of the Schedule, substitute :
‘Railways, tramways, but services, steamships or aeroplanes which are under publis

ownership and management’.;

that in item 2 of the Schedule for the word ‘coal’ substitute :
‘Nationalised coal industry.’;

. that in item 3 of the Schedule for the words ‘cotton textile’ substitute.
‘Nationalised cotton textile industry.’; and

that in item 5 of the Schedule for the words ‘Iron and Steel’ substitute :
‘Nationalised iron and steel industry’.’’

Mr. President: Amendment moved:

““That for item 1 of the Schedule, substitute :

‘Railways, tramways, bus services, steam ships or seroplanes which are under public
ownership and management’. ;
that in item 2 of the Schedule for the word ‘coal’ substitute :
‘Nationalised coal industry.’;
that in item 3 of the Schedule for the words ‘cotton textiles’ substitute :
‘Nationalised cotton textile indumstry.’; and
that in item 5 of the Schedule for the words ‘Iron_and Steel’ substitute :
‘Nationalised iron and steel industry’.’’

Dr. Zia Uddin Ahmad: Sir, I support the motion. I can understand that
you can ask the labour to work against their wishes. Even if according to
them, they do not get sufficient wages, it is all right to compel them to work
-if it is in vhe public interest to dv sc. But if it ig i tha interest of the private
individuals, then I think it is not fair on the part o the Government to compel
the labourers to do this particular work because it smells of indentured labour.
“Then there are Bolshevist principles of labour. They say nobody can employ
Jabour if the labour produces an income which goes into the pockets of the
‘individuals. You may employ labour which may not yield any income for your
personal comfort, but if you employ labour which may vield any income, then
that income must go to the State and not to any partieular individual. That Is
-the ideal of the Bolshevists. T am prepared to'say that we nead not go as far as
shat. T would like to draw the attention of the Honourable the Labour Member

congolidate all these amendments
I am not saying that the items
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to one thing and that is that he must have one ideal in his mind. You cannot
stop short of two alternatives which I mentioned before in.this House. One
alternative is the Bolshevist method, which I have just explained. The second
method by which you can keep the labour contented is to make the labour a
business partner in the business itself. That ‘s a principle which the Germans
adopted before the Great War. In that case, the labourers were confented
because they did the work and they shared the profits. If you do not give them
any share in the profits, you simpiy pay them the wages, and if vou exploit
the consumers and other people, then the labour is dissatisfied and thinks tha#
it is wrong. Therefore, either of these two principles ought to be acrepted
both by the Government and by the eapitalists. According to the Rolshevish
method, you can emnploy labour for your kitchen and for your household bub

you cannet employ labour for purposes which produce wealth unless that wealth
goes to the chest of the Governmerit.

If we do not adopt the method of making these labourers business partners
in various firms, then a time will soon come when the demand for Bolshevist
method will be pressed and it will be very difficult to resist it. If .you want to
save the country from communism, then the only alternative is that you adopt
the method which Germany adopted before the Great War. I would rather
suggest that it should be legislated that in every factory the share of every
worker ought to be fixed and whatever the income may be, it should be divided
in suitable proportion between the capitalists, the directors and the workers.
I realise that those people who invest their money take some risks because 1f
there are losses they will have to bear them. Because of that risk, they must
also have some share in the profit in addition to the Bank rate of interest. Then,
the directors, managing directors and other officers must all have some share
in it. I understand that some of the comvpanies in Tata’s have adopted this
method, but it is somewhat different. Thev allow them to buy shares. What-
ever may be the case, you must make the labourers feel that they have got a
personal interest in the industry, so that if there is a profit it does not go into
the pockets of the capitalist alone bub it goes into the pockets of every individual
who has helped the industry. The principle which is now being adopted by the
capitalists is fundamentally wrong. You may be able to keep it on for a few
years more but a time will soon come when there will be a bitter opposition to it
in the country. A man buys a share for Rs. 100 and then it becomes a.share
of Rs. 2,000. That means your workers will have to work much harder in order
to give you income not on Rs: 100 but on Rs. 2,000. It is there enacted that

. you may make big profits and pile up big reserves. You start with a capital
of a lakh of rupees, you build up, a reserve of 40 lakhs. You build up this reserve
in order to avoid income-tax. BEvery vear there is a profit. Instead of honestly
paying income-tax on the profit, and paying dividend to share holders they
build up reserve of 40 lakhs on which no income-tax had been paid. In this
way the whole money becomes the property of the capitalists. I call this che.afi-
ing, cheating the country, cheating the income-tax authorit’es, and cheating
the labourers and cheating the share holders. I mvself am not in favour of
communism. I think the capitalist should have his place in the economy of the

_country. But the capitalist should not explo't the consumers or the workers.
That is the principle I stand for. Of course if an industry is nationalised,
then it becomes the property of all, of the workmen, the consumer ard every-
bodv. it becomes the property of the whole country. So long as the industry
i5 not nationalised, it is not fair to exploit the labourers for the exclusive benefif
of +ha eanitalish, Other parsons alan shonld have some share in the prosperity
of the industry. T have said reneatedlv that an indust~v f~urishes not hecause
a rertain amnint of canital hee haon invasted hy a ronitaling n that ;“Allﬂffv,
it is flourishing on account of the hard honest work put in by the workmen.
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The workmen play the most important part in the prosperity of an industry.
Money 1s oniy secondary. Bank notes can be produced in crores. After all
it is not gold and silver that are invested in an indusiry. Only currency notes
form the capital of the industry. The Finance Member, in the course of an
hour can manufacture crores of notes. Instead of putting ‘one rupee’ on a bank
note, he has simply to put ‘one crore’ and it is valid for a crore. It is therefore
desirable that the labourers who form the backbone of an industry should have
a share in the profits of the industry. As we have already passed most of the
clauses of the Bill, it is desirable that these thiggs should be applied in those
industries which are nationalised and in which profits go to the workmen and
.consumers and everybody and not to those industries in which the whole profit
is pocketted by a few persons on the ground that they inherited some money
from their forefathers which fortunately or unfortunately they invested in a
particular industry. I do repeat that this Bill as it stands on paper should ba
applied only to those industries which are nationalised and it should not be
applied to those industries where the capitalists make enormous profits. I am
particularly bitter about the textile industry. Any one who.has experience of
textile industry knows very well that the textile industry holds every Member
of the Govertment in its pocket. I have been in the legislature for the last 17
years, and I have seen no Finance Member or no Commerce Member who has
not been in the pockets of the textile industrialists. I remember Sir Thomas
‘Stewart, then Commerce Secretarv and who subsequently became the Governor
of Behar, reminding a certain gentleman who came from England for the pur-
pose of starting a certain ‘enquiry that he should be cautious of the textile
industrialists. Sir Thomas Stewart warned that gentleman from England that
when he went to Bombay, he should not be dazzled by Taj Mahal Hotel, or a
Rolls Roys which wll be placed at his disposel and all his comforts would be
looked after by the textile industrialists, but that he should not go anywhere
near those industrialists and that he should not fall into their snares. I am
perfectly certain that the Government do not control the textile industry, bus

it is the textile industry that controls the Government. Tt is really difficult for
any (Government Member to escape from the clutches of the textile industry,
once he falls into its hands. :

Mr, Vadilal Lallubhai: Is the Honourable Member in order in referring to
the textile industry in this manner? :

Dr. Zia Uddin Ahmad: I am in order.

Mr. President: I believe the Honourable Member has finished his speech.

Dr. Zia Uddin Ahmad: I was speaking that the textile industry should be
nationalised at & very early date so that my friends’ crores and padams might
also come partially into the pockets of commons.

Textile is the first industry which I think should be nationalised. They are
the economic criminals in two ways. Firstly they are because they are taking
large profits, thereby cheating the consumers, secondly they are killing the
cottage industry. Textile industry is the greatest enemy of handloom industry.
The cottage industry does not get enough raw materials from the textile m’lls.
It is for these two reasons that the textile industry should be nationalised first
and foremost. I may perhaps agree to the postponement of the question of
nationalisation with regard to other industries, but so far as the textile industry

is concerned, it should be nationalised immediately. T hold strong views that
it shon'd be nationalised first.

Sreejut Rohin! Kumar Chaudhurl (Assam Valley: Non-Muhammadan): Will

my Honourable friend allow some share to get into my pocket or will he pockat
all the profits himself?

Mr, President: Let us proceed with the Bill.
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Dr. Zia Uddin Ahmad: 1 am sure the share of my Honourable friend will be
three times more thanethat of mine. The profits will be equalily divided among
all the people of India. B

I finish by repeating that the textile industry is robbing the people three told.
In the first piace, tae textile industry is exploit.ng the consumers, 1t is expio.ting
the cottage industry, it is cheating income-tax officer. The people engaged in
cottage industry on a small scale do not get any yarn or cotton from textile mills.
With these words, I resume my. seat.

The Honourable Shri Jagjivan Ram: Sir, I will not go into details. Bub
1 may remark at the outset that railways have been included in public utility
services after the experience which Government have had during the last seven-
teen years of the working of the Trade Disputes Act, especially at the present
time when railways play a very important part in transportation of very importans
essentials of life, foodstuffs and other things. Railways have therefore to b-
included in public utility services. I do not think anybody who has the good
of the public at large will dispute the inciusion of railways in public utility
gervices. As regards other industries I may make it clear that it is not out of
sympathy for those 'industries or for the industrialists that we want to include
them in the schedue. It is purely from the point of view of benefit to the
general public that these industries have been included in the schedule. What
are these industries? Coal is a basic industry, at the present time it is very
necessary for everything that is required for the maintenance of life of the
public. Fveryhody would like that coal which is a hasic industrv should ha
paticnalised. But are we to leave such basic industries aside so long as they
are not nationalised. Today we read the news of the difficulty in Great Britain
due to coal shortage; but we know to our own cost that we are not producing
as much coal as we require, the necessary consequence of which has been that
our production in several respects i§ greatly suffering. Cotton textiles have been
included not because we have any sympathy for the miliowners but because we
know that there is acute shortage of textiles and cessation of work in the textile
mills even for one day deprives seven lakhs of people of their annual quota of
cloth. About foodstuffs I need not say anything. About iron and steel I wiil
point, out that for the last six or seven years, during the period of the war,
building and construction work in our country was all held up,—not only resi-
dential guarters but factories and other buildings which - would provide more
scope in the solution of the unemployment problem in this country. From the
point of view of improving the condition of the workers themselves these are
very essential. I personally feel that these basic industries like coal and iron
and steel should have been nationalised; but, as I have said. we cannot afford
to wait and allow things to drift till such time as these industries have been
nationalised. Therefore these industries have been included in the Schedule.
as we have already decided that these industries are to be declared public utility
gervicae anlv for a limited perind in case a public emergency has arisen or when
public interest requires. Therefore I do not think any undue advantage will be
taken of this Schedule by any of the provincial governments for any other pur-
pose than that for which the Schedule is intended. T therefore onmose the
amendment and presa for the retention of the Schedule in its present form.

Miss Maniben Kara: Sir. T rise to sunvort the amendment. T have listened
to the arzuments of the Honourable Labour Memher who said that from his
exnerience of 17 vears he has come to the conclusion that the time has come when
railwavs alao should be included among essential services. Bir. as one actually
connected with the trade union movement T have not heen able to understand
why such a conclusion ghould have been arrived at. There have not been such
numerous strikes in the rhilwavs on account of which such a measure was at al!
called for. My Honourable friend Mr. Guruswami who is actively connected
with railway unions made it very clear yesterday that he is not one of those
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trade unionists who wants strikes on railways. Our recent experience in the
contemplated general strike on railways also shows that when Government came
forward with the proposal for a Pay Commission the railway workers did not resor$
to strike. They are conscious of their responsibility towards the public, and I
would challenge any one to prove that the railway workers in this country have
acted in a contrary manner. 8ir, they have waited very long and they are wait-
ing in patience; they have not given notice of a strike, and from my own experience
of 17 years in labour movement I can say that the railway workers have no
acted in an irresponsible manner. They have done nothing to deserve to be
punished and brought under the essential services. My Honourable friend Mr.
Guruswami explained to us this morning that it is not only the railway workers
but workers in railway workshops, clerks, chuprassies, and others whose absence
from work would not immediately affect the public will also be affected by a
measure like kind. I think our amendment goes far to meet the Labour Member’s.
point where we ask him to nationalise those industries which are -used by the
public, namely, railways, tramways, bus services, steamships and aeroplanes.
I ask my Honourable friend whether he himself as a member of a particular
party is not comnlitted to the nationalisation of these industries. We are only
asking him to fulfil his own commitments; we have brought forth an amendment
to which the Labour Member himself is committed to fulfil. Even today he
does not say that he is against nationalisation. He says that until the nationalisa-
tion of these services is a reality we should accept the guillotine. But, I suggest,
why not bring in first measures first? Why not effect nationalisation of the
essential services to which you are committed? Certainly he was not committed
to this Bill before he accepted office. I therefore think that it would be right to
nationalise these services as our amendment seeks to do. I am very glad to see
that my Honourable friend Dr. Ziauddin has very ably supported this amendment.
He also feels that so long as these industries are not ewned and controlled by
the public there is no necessity for us to give protection to private enterprise.
The Honourable the Labour Member has said that the intention of the Govern-
ment is not to show concern for private enterprises I do not dispute the motives
of the Honourable Membdr; I am prepared to accept the motives of the present
Government, but let us see the result of such an action. Sir, I am prepared to
judge a Bill not from the intentions of the mover as from its results. The result
of including these various industries as public utility services will mean protection
to the private enterprise by depriving or encroaching: upon the birth-right of the
workers. I would once again make it very clear that I do not dispute the motives
P of the Honourable Member, but the fact remains that the industries
o run by private enterprise will get support at the cost of workers.

The Honourable Member has pointed out the case of cotton textiles. Now,
Bir, regarding cotton textiles, my Honourable friend, Dr. Zia Uddin, has very
rightly pointed out that textile magnates of this country have alrcady made
immense profits at the cost of the blood and sweat of the workers. In our country
thousands go naked; cloth is not as essential as it is in Western countries.

[At this stage Mr. President vacated the Chair which was then occupied by
Mr. Deputy President (Khan Mohammad Yamin Khan).]

In Western countries people die because they have not got sufficient cloth
around them. I want that every man, woman and child in my country should
have sufficient cloth around his or her body, and we are not going to supply that
quantity of cloth to four-hundred million people by including the cotton textile
industry in one of the essential services; you cannot ciothe the naked people of
this country by including this industry in the list of public utility services. When
" the time comes I will put forward my views how best it can be done; but by

bringing forward a Bill of this type we are running further and further away from
our object of clothing the people. Sir, if the Government thinks that cctton
textiles is such an essential service today because of the shortage of cloth that. it
requires protection from the Government, why should the present Government.
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not ban all exports of cloth? Will the present Government tell us here and now
that cloth wiil not go out of this country for the sake of giving profits to private
individuals? I could understand the emergency or the public interest if cotton
textiles had not been going out. There is a provision in this. Bill that if and
when emergency arises these industries will be -declared as essential services,
but, Sir, I would repeat my argument that we from labouring classes have not that
confidence 1n the Government as it exists today. They say that they stand for
capital and labour; they claim that they stand for the oppressor as well as for the
oppressed. Under these conditions, we are not prepared to give unlimited powers
of discretion to the Government when they may declare a state of emergency or
declare’ a state of public interest in that particular industry. These are the
reasons for which we do not want unlimited powers to be placed in the hands of
the Government. And yet you will see from our amendment that we go a long
way to meet the Honourable the Labour Member and we are prepared to consider
them as essential services provided the Labour Member is prepared to own them.
We therefore want that until such time as these industries are owned and run by
the State in the interest of the public and of the consumers, and not by private
enterprise, that they should not be declared as public utility services. When that
day comes, I can assure my Honourable friend that we will be one of them, then
we will not remain solitary voice in this House as we are today. We do not want
to play obstructionist tactics here; we are appealing with arguments; we are try-
ing to show how the passage of this Bill is going to deprive the workers of their
right to strike, and it is not only limited to one industry but it is going to be
extended to many other industries. That is why I would once again appeal to
my Honourable friend that he should accept the amendment of nationalization
of these industries, and when that is done, that will be the time for him to bring
forward a Bill of this kind. Sir, I understand the seriousness of the amendments,
and 1 know that at this stage my Honourable friend may find it difficult to accept
our amendment whereby we havg called upon him to put these industries in the
schedule only after they are nationalized, but the implication of our amendment
at this stage is that he should accept the rejection of the entire Schedule. 8ir,
I support the motion.

Mr. Krishna Chandra Sharma: At the outset I agree with what my Honourable
friend, Mr. Joshi has said that industries should be nationalised. The question
at the present moment is that our country needs the essential things of life.
Efforts have been made to get certain commodities imported from outside. The
attempts are failing. It is not a desirable thing to depend upon things from out-
gide. Producers do not produce what they can under favourable circumstances.
Strikes are prevalent on unreasonable grounds. You cannot ignore certain strikes
which go beyond the dispute of labour. They have something at the bottom
which stands in the way of the production of necessary commodities. The reasons
behind those strikes are so fundamental that they are not likely to be dissolved in
the near future. So under the present circumstances it is necessary that the mills
should produce more and if they are to produce more the strikes must be put an
end to. When the industry is nationalised, it would be a better day for every
one of us. But industries cannot be nationalised overnight. It is a long process.
No Government would be able to do it in & day or two or at a very early stage.
India is hardly in a condition to nationalise industries at the present moment. It
will take a long time. Till then certain things are to be done and one of the
neocessary things is that the mill as they stand must produce to their utmost
capacity and in order that they may be able to produce to their utmost capacity
the strikes must be put an end to. Therefore the Government should be em-
powered with measures that they can prevent the curtailing of the production and
for this measure is necessary.

Mr. Vadilal Lallubhai: My Honourable friend, Mr. Joshi and Miss Maniben
Kara have argued on wrong premises in arguing that the industrialist is protect-
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-ed by this or that the industries require protection. The protection that is being
given in. this Bill is not to the industries but to the consumers, because when-
-ever an emergency arises, it will not be for the benefit of the industries or the
industrialist but for the consumers of-the country, so that they are not deprived -
of these essential articles of everyday life. I would therefore urge upon the
Labour Member not to give way to any of these arguments but to see that
the consumers in the country’s interest are properly safeguarded in times of
-emergency.

The Honourable Shri Jagjivan Ram: I have nothing much to add. I forgot on
that occasion the valuable suggestion which Dr. Zia Uddin had urged. But I
fail to understand one thing. He was speaking of profit-sharing bonus in an
industry.. Whether all the profit is to be divided among capital and labour,
depriving society and the community of any income at all. It is a proposition
which deserves serious consideration and I do not want to go in detail inte this.
But I just remark in passing that any such scheme should be put forth only -
after mature consideration. Whether in all industries the profit or the products
or the benefit of the product is to be divided among capital and labour only, or
whether something is also to be given to society or to the community or to the
nation for running the Government and other things.

‘Dr. Zia Uddin Ahmad: In the shape of income-tax.

The Honourable Shri Jagjivan Ram: I do not propose to go into the details
of this at the moment. But as I have already remarked, T wish these basic indus-
tries were nationalised. I wish they will be nationalised as soon us conditions
permit. But so long as they are not nationalised—not at the cost of the workers
—1 do not agree with that view that even if these industries are included in the
schedule and are declared to be utility services, the industrialists are to benefit
at the cost of the workers. That argument I do not follow and I do not agree with
it. It may work in the interests of the workers as well and that is why I am
anxious to lgave them in the Schedule and I oppose this amendment.

Mr. Deputy President: The question is:

“That for item 1 of the Schedule, substitute : '

‘Railways, tramways, bus services, steamships or aerodromes which are under public
ownership and management’ ;

that in item 2 of the Schedule for the word ‘coal’ substitute :
‘Nationalised coal industry.’;
that in item 3 of the Schedule for the words ‘cotton textiles’ substitute :
‘Nationalised cotton textile industry.’; and
that in item 5 of the Schedule for the words ‘Iron and Steel’ substitute :
‘Nationalised iron and steel industry’.’’
Dr. Zia Uddin Ahmad: On a point of order. The President had said that
votes would be taken on each item separately.

Mr. Deputy President: The Honourable Member was not listening when the
Honourable the President asked Mr. Joshi to agree to this and he agreed thet
this whole thing may be put up. ’

The motion was negatived.

Mr. Deputy President: The question is:

““That Clause 2 and the Schedule as amended, stand part of the Bill.”
The motion was adopted.

Clause 2 and the Schedule, as amended, were added to the Bill.
Mr. Deputy President: Clause 3.

Miss Maniben Kara: Sir, I move:

“That in sub-clause (1) of clause 3 of the Bill, for the words ‘it cf : e
words ‘with the consent of' be substituted.” e words “Ip consultatior &ilb’ the
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Sir, the Honourable Member in charge of the Bill is aware that we from labour
welcome voluntary agreement. We desire that industrial disputes and various
differences arising from day to day working of the workers should be settled
between the employers and employees.

Sir, we stand for internal settlement and we do not desire any external interfer-
ence. That being the case we welcome the formation of Works Committees in
all industries. By the formation of these Works Committees the representatives
of the workers and the employers will be sitting. across the table and as far as
possible thrash out their differences.

In all civilised Western countries not only do the workers have their Works
Commiittees but during war time they also had voice in the management of the
industkty. A manual worker is held in esteem and respect by the employer. The
employer realises and accepts the fact that the employee is as essential to the
.industry as his own capital and as such he holds the worker in respect. He
realises that voluntary agreement and settlement reached by giving recognition
to trade unions and their representatives helps the industry. I would have
welcomed the voluntary formation of such Works Committees without the aid
of this Bill. But not being a believer in the theory of the change of heart I am
not surprised that such committees are not formed. That theory does not work.
From experience those who believe in the theory of change of heart, must learn
that the Works Committees are not formed, because employers did not change
their hearts and did not encourage the growth of healthy trade unionism. We
are told that the employers are going to recognise trade unions. No one will be
more happy than us, if that day comes; since the recommendation of the Royal
Commission on Labour years, back, we waited for that happy day to see trade
unions recognised by the empioyers, but we waited in vain. The present Honour-
able the Labour Member is now compelled to bring in legislation for a very
elementary right which has been conceded in all countries, viz., compulsory
recognition of trade unions. If the intention of the Honourable the Labour Mem-
ber is to see that a healthy trade union movement grows in:this colintry, and
that the.employers give recognition to the trade unions, then he should have no
difficulty in accepting my amendment.

Sir, the Bill as it stands says that these Works Committees will be appointed
in consultation with the trade unions. The danger of it is that you will consult
the unions but there is no guarantee that having consulted them, you would
accept their suggestions. There is also another danger and that danger or fear
was rightly expressed by my colleague Mr. Guruswami yesterday. Let us admit
this fact that even today there are unions in our country which are sponsored by
the employers themselves. They are known in trade union circles as Company
Unions or Yellow Unions. Now, Sir, this amendment is brought forward because
weo want to be assured that consultation with company unions will not take place.
Genuine unions alone should be consulted, not only consulted, but their recom-
mendations should be accepted. The word ‘‘consulted’’ once again is kept
beautifully vague. As I stated, you may consult the union, but there is no
guarantee that after consultation you will accept the recommendation. The
.choice of selection in the last event, entirely belongs to the employer. It is the
employer who will in the end have the right to decide who will be the representa-
tives of the workers. What I am asking for is to transfer that right to the trade
unions. If a trade union in that particular industry does not exist, the question
does not arise but where it exists, the representatives should be only those who
have been recommended by the unions and none others. I would once again *
gay that the principle of the formation of Works Committees is welcome to us.

I was very much grieved yesterday to hear Mr. Griffiths opposing the formation
of the Works Committees. He opposed it on the ground that it should not be
made compulsory. I am sorry he is not present with us today but my reply to
him will be that leaving things for voluntary settlement has not helped. I would
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have welcomed voluntary setting up of the Works Committees, provided I was
sure that those Works Committees will not be composed of those workers who are
«elected by the employers themselves; and the Works Committees will not deprive
the functioning of a genuine trade union. The reason why we want that a
nominee of a trade unien alone should be on the Works Committee is to see that
these Works Committees do not act as rival to genuine trade unions. In number
of cases where employers do not like to have trade unions, they form works com-
mittees composed of selected people inside the workshops, with the result that
every attempt by the workers to form a union is controlled and checked by these
committees. The function of such works committee, in other words, amounts to
the liquidation of trade unions. In order to safeguard against that danger, and in
‘order also to get the wholehearted support of my Honourable friend Mr
Guruswami, I want that the nominees to thes> Works Committees should bt
appointed with the consent of the trade unions. If the object of the formation
of these works committees is to have voluntary day to day agreement for their
grievances with the employers then I see no reason why my amendment should
not be accepted by the Honourable Member and the House.

Mr. Deputy President: Amendment moved:

“That in .sub-clause (1) of clause 3 of the Bill, for the words ‘in consultation with’ the
words ‘with the consent of' be substituted.” -

Mr. S. Guruswami: Sir, I support very strongly the amendment moved by
Miss Maniben Kara. T hold very strong views on the subject of works committees
and my views are based on twenty-two years of experience of their working in
different industries and not only the railways. The objection against the works
committees is that they are used by the employers as a rival machinery to weaken
the functions of the trade unions. The objection is not lessened by the fact that
the members of these committees are not nominated members but even elected
members. I know in the Buckingham and Carnatic Mills in Madras there is a
Welfare Committee where all the members are elected. But although they are
clected they do not command the confidence of the workers. They
have been used on every possible occasion by the employer to weaken
the trade union’s activities. "If & concession is to be given, these
works committees are used as a medium for announeing the conces-
sion. If it is a negative reply it is the unions which get the
negative reply on their representation. That is why I am very anxious that this
clause should be either dropped or the machinery of works committees should be
so constituted as to be not a danger to the trade unions. As my friend said,
mere consultation does not carry with it the implication that the trade union’s
suggestions will be accepted. Not only this. Trade unions will view with the
greatest jealousy any machinery which will bypass the relations between the
employer and the employees. This machinery may be used for that purpose
notwithstanding the good intentions of the Government. °

Bir, in sub-clause (2) of clause 8 of this Bill pious intentions are mentioned.
I am not aware of any similar clause in any other piece of legislation where mere
int;entilons are ;x‘pressed without any idea as to how those intentions can be carried
out. It is said:

“It shall be the duty of the Works Committee to promote measures for
securing and preserving amity and good relations between the employer and workmen and,
to that end, to comment upon matters of their common interest or concern and endeavour to
compose any material difference of opinion in respect of such matters.”

These sentences are very vague and not even beautifully vague. The Honour-
?‘ble Member could content himself by a two-clause Bill in which it may be stated

‘Let there be peace in the industry’ and keep quiet without legislating for con-
cilation .boarfi, tribunals or courts of enquiry. - Why I stress this aspect of the
matter is this. Mere vague generalities will lead us nowhere. Works commit-
tees must deal with all questions arising out of employment relations. The
mach}nery for the workers is the trade union, and the works committee should
function as a ‘ub-rommittee or a joint committee of the trade union and the
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employer and not a machinery in which the trade unions have no control.

Specially in this country where trade unionism is wesak, is still in its infancy, the 4
danger is great, and I would therefore most respectfully appeal to the Govern-'
ment not to procesd with this clause, not because I doubt their good intentions
but because I have every feeling of apprehension that with all their good inten-

tions it will be abused and nothing but abused. Specially in industries where

there is no union and even in industries where there is trade union this clause

will tend to weaken their cause.

Yesterday my friend, Diwan Chaman Lall referred to the recommendations
of the Whitley Commission. I have to differ from that recommendation with
due respect to Mr. Joshi and Diwan Chaman Lall. That is why I said that I
hold Very strong views in this matter. Whether members of this committee are
elected or constituted in any manner, if they are made to function without the-
consent and approval of the trade union in that industry, it will constitute a
rival machinery, intended to function as a rival union without collecting sub-
scriptions, without redressing grievances, without incurring the obligations which
a member incurs by joining a trade union. That will encourage irresponsibility
and not tend to industrial peace. That is why I say if the relations between
the employer and the workers’ union are amicable and good, let there be
voluntary machinery for functioning as a joint committee, but let no machinery
be imposed by the Government by ‘a general or a special order’ as is contemplat-
ed in clause 8 of this"Bill. In the initial stages a committee may do good, but
if it is to be free from the control of the trade union it will be bad fo the trade
union movement and incidentally to the workers. That is why I have been very
emphatic in the expression of my opinion that these works committees, what-
ever might be their history in other countries, will serve as rival bodies to trade
unions in this country. Not only that. In the Bill that has been introduced in
this House no statutory powers exist for these works councils to function effi-
ciently to discharge their duties. The clause that the number of representatives
of the workmen ought to be the same as the number of representatives of the
employers has no meaning in actual fact because what is the value of the opinions
or decisions reached in this committee if the employer does not agree to them.
What are the rights conferred on the members of these committees? In
Germany before Hitler came to power, there was a legislation relating to works
councils. They had the right to examine accounts; they had the right to call
for any documents or material relevant o the investigation of the grievances of
the workmen referred to them; they had the right to serve as something of an
appellate court in regard to disciplinary cases. Nothing of that kind is prescribed
in the proposed legislation. All that is proposed is some pious wishes to be
attached to the works committees that may by a general or special order be
brought into existenoe by the appropriate government concerned. In view of
this vagueness I have no hesitation in pointing out that there is a danger and
not a good thing in introducing this piece of legislation. If it is to be a proper
measure we have in a constructive way suggested ‘let this machinery be brought
into existence with the consent of the trade unions concerned and not independent
of them. That is all T have to say and I hope the Honourable Member will
revise his views about this machinery. ‘

The Honourable Shri Jagjivan Ram: I know my friend Mr. Guruswami holds
very strong views about these Works Committees. I also know that this is due
to his bitter experience of the Works Committees in the railways in the past.
But I am afraid, Sir, when those Works Committees were formed there was no
provision like the present one or provision as to how those Works Committees
were to be formed. If we look into this clause, Sir, it will be quite clear that
a Works Committee will consist of representatives of employers and workmen in
equal numbers. Then further the representatives of the workers are to be select-
ed from among the workers themselves and in the prescribed manner the
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smendment is that these works committees should be formed with the consent
of the trade unions, if any, in that industry. What possible effect this will have,
one has to examine it. Take one industry or a factory where there is a trade
union representing ten per cent. of the workers employed in that industrv. If
this ten per cent. of the workers so desire they may prevent the formation of
& works committee even if 90 per cent. of the workers in that industry want to
form a works committee in order to settle their day to day differences. 1 do
not think it will be in the interest of the workers themselves to deprive 90 per
cent. of the workers to take advantage of this machinery if ten per cent. of the:
" workers do not desire so.

Then the representatives of the workmen are to be elected in the prescribed:
manner and over and above that, in consultation with the trade unions. One of
the prescribed methods may be that the workers in a particular factory will meet
together and they by a majority of votes elect their representatives on these
works committees. I do not think there is anything wrong in it if the workers.
themselves by a majority of votes select their own representatives and those
representatives are on the works committees. ~But to safeguard the interest of
the unions, even if a trade union may represent only five per cent. or ten per
cent. of ths workers, the trade union is to be consulted. One pf the prescribed
methods may be that the trade union will submit a panel of, say, five names,.
out of which two persons will be taken on the works committees. I do not
see how the prestige of the trade union will be undermined. I think it will be
enhanced. I therefore think that the clause as it stand safeguards the intersst
of the workers as well as the trade unions. If the amendment is accepted, it
may mean that the representatives will be elected by a minority of the workers.
and not by the workers themselves. I therefore think that the clause, as it.
is, is good and in the interest of the workers. I oppose the amendment.

Mr, N. M. Joshi: The idea of Works Committees is not & new one. It has
been in existence for a long time. My friend Mr. Guruswami has stated that.
Works Committees were introduced in Germany by law and they were given
statutory functions and definite functions, not the kind of good will mission
which this Bill is giving to them. In England they appointed a Royal Com-
mission to consider this question of industrial peace and they recommended the
formation "of Works Committee and industrial councils. We are not against:
the idea of either a Works Committee or an industrial council because we feel
“that the idea of employers and workers meeting together and discussing matters.
of common concern is a good one but & warning was given by the Royal Com-
mission. It was that if there is to be a conflict between a trade wunion and a
Works Committee or an industrial council, this organisation will never succeed.
The Honourable Member thinks that his department is omniscient and he has.
got people of greater experience than the Royal Commission. Let me tell him.
that their experience is- not worth much. People in England have got greater
experience. They considered this for a long time. If we now try a new experi-
ment it is likely to fail. '

I am very much interested in industrial peace. I do not ltke strikes. I
have said that a hundred times here but unfortunately industrial peace does not.
come through foolish and stupid methiods. The Works Committee is a good idea
but if you once introduce rivalry and antagonism between trade unions and
Works Committees, the Works Committees will not succeed. It was tried in
many industries. 25 years ago I tried the appointment of these committees
without & law. T believe in discussion between employers and workmen but I
ask you not to go against the experience of the world. The Honourable
Member’s department may be a wise one but it is not wiser than the world.
It may be wiser than myself. Has he got the confidence of the ILabour
Minister in Bombay? He has framed a Bill in which he has provided a works
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committee hut he makes it quite clear in his legislation that the workers’ re-
presectatives shall be nominated by the trade unions. Why does our minister.
not take the experience of the Bombay Minister? Why does he follow this-
stupid miethod appointing works committees which will be nothing more
than Aman Sabras. 1 ask you to bear in mind the warning g.ven by the
Royal Commission England when it sat to consider the question of works ¢om-:
mittees and industrial councils. Don't try foolish and stupid methods which
will never succeed and which have never succeeded in any part of the world.
The Bombay Minister has provided for election. He has provided a works.
committee in which the representatives of the workers will be elected by ' the
trade /unions.

Mr, Vadilal Lallubhai; But that is not compulsory there.

Mr, N. M, Joshi: I am not suggesting anything on that point. I am only
speaking on one point and that is, do not start Works Committees when you
are likely to have a conflict between a trade union and your Works Commitee.
Start the Works Committee under good auspices, namely, when the trade union
will take part in that Works Committee and there will be no conflict. If you
like, do not make your Works Committee compulsory. I am not asking you
that you should have Works Committees. That clause was not inserted in the
Bill at my request at all. I know that when these Governments pass legis-
lation, they never do it in the right way. They have got some antegonism
against a trade union. A trade union is always on their brain. As I said a few
minutes ago, the communists are on their brain. Similarly, the trade union is
also on their brain. If the consent of the trade union is to be obtained, nothing
will happen, but the industrial peace will be established. But by your method
you will establish Aman Sabhas which the former Government used to establish
and these Aman Sabhas were used against the Congress. They never produced
any good effect. So, your Works Committee may be used against the trade
union but it will not produce any effect and the trade unions will go on merrily
as before. Therefore, my advice to the Honourable Member is: by all means
have Works Committees. I am in favour of them, but I am not in favour of
making an experiment which, in my judgment, is bound to fail.

The Honourable Shri Jagjivan Ram: With your permission, Sir, I will not
like to spesk in the same strain as my Honourable friend Mr. Joshi has spoken,
because I hold him in great esteem. As I have explained, the representatives
of the workmen are to be elected in a prescribed manner. I made it clear and
I gave an illustration that if the trade unions were to submit a panel of names
and if out of these names the representatives of the workmen are to be taken
I do not think there will be any scope for a conflict between the trade union;
and the Works Committee. Then, of course, the question comes when ten per
cent. of the workmen, which form a union, refuse to give their consent to the
formation of a Works Committee and when they refuse to send their representa-
tives on the Works Committee. Then a deadlock will be created. Therefore

this provision for consultation is quite appropriate and will meet all jec-
tions that have been raised by my friend Mr. Joshi. all the objec

Haji Abdus Sattar Haji Ishaq Seth (West Coast and Nilgiris: Muh .
8ir, my Honourable friend has said that the representatiile; of ll;bzg;-mgg aazé
Works Committee will be selected out of a panel which is to be submitted b
the labour union. : v

The Honourable Shri Jagjivan Ram:
prescribed.

Haji Abdus Sattar Hali Ishaq Seth: Will he prescribe that in the rules ?

It may be one of the manners to be
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The Honourable Shri Jagjivan Ram: Yes, that may be prescribed in the rules.
‘That is my idea.

Mr, Deputy President: The question is:

“That in sub-clause (1) of clause 3 of the Bill, for the words ‘in consultation with’ the
words ‘with the consent of' be substituted.”

The motion was negatived.

Mr. Deputy President: The question is:

*“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 8 was added to the Bill.

Clauses 4, 5 and 6 were added to the Bill.

Mr., Deputy President: Clause 7.

Mr. N. M. Joshi: Sir, I move:

“That in sub-clause (3) of clause 7 of the Bill, the following be added at the end,
mamely :

‘and eéery member of the Tribunal shall be paid the salary of a Judge of a High
ourt’."’

The object of this amendment is that the tribunal should be a tribunal which
-should have weight in the eyes of the parties who will go to it or who will be
taken to it. A legislation of this kind exists in many countries. In Australia
there are these courts and their legislation goes a little further than what I
have suggested. . . .

Mr, Vadilal Lallubhai: I have also an amendment on clause 7, but I should
think that Mr. Joshi's amendment should have precedence over my amendment.

Mr. Deputy President: I do not know if the Honourable Member is aware of
the practice of the House. When the Chair puts a question, then it is for the
Honourable Member who wants to move his amendment to get up at once.
If an Honourable Member who has tabled an amendment and who does not
rise in his seat, then the Chair presumes that he is not moving his amendment
-and the next amendment is taken up.

Mr, Vadilal Lallubhai: Sir, every time I have been asked whether I wanted
to move my amendment. There are two amendments on thisglause and it is
possible that you may give Mr. Joshi precedence.

Mr. Deputy President: As the Honourable Member has not been for long in
this House, 1 will allow him to move his amendment afterwards. But I must
point out to the Honourable Members that if an amendment is not moved ab
its proper time. ipso facto it goes out.

Mr. N. M. Joshi: Let my amendment be finished. I am nat going to make
-8 long speech on it. I said that in Australia they go a little further. They
insist that a Judge of a tribunal of this kind should have the status of a High
‘Court Judge and not only his salary. In Australia a Judge cannot be removed
except by an address of both the Houses of Parliament. That is what the
Australian practice is.

*“The Court consists of & Chief Judge and such other Judges as may be ap-
pointed. No Judge may be removed from the office except by the Governor-
General in Council on an address from both Houses of Parliament in the same
-gession praying for such removal on the ground of proved misbehaviour.”

These Judges are given very great powers. They are to decide cases and
their decisions are to be imposed upon the parties. Therefore, it is not right
that persons who do not possess the necessary qualifieations and necessary
status should be appointed. Your present practice is that any Barrister or any
lawyer of ten years’ standing can be appointed, but it is not so in Australia. If

~
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you want a tribunal whose awards shall be respected and not imposed by law,
then certainly have a proper tribunal as they have in Australia. They insish
upon the Judges of this tribunal being of the same status as the High Cours
-Judges who cannot be removed by anybody except by both the Houses of Par-
lisment. If you appoint mere advocates of ten years’ standing because they
-are qualified to be Judges on Rs. 500, that sort of tribunal is not likely to
carry weight.

Mr, P. B. Gole: The amendment does not indicate that.

Mr. N. M. Joshi: The amendment indicates that they shall be given the
.same salary as the Judge of & High Court. You always forget that I am a
moderate. You always forget that I suggest an amendment which, according
to the ‘reasonable people, should be acceptable to the Honourable Member and
therefore I did not refer to the status. I hope the Government will accept it.

Mr. Deputy President: Amendment moved:

"'fhat in sub-clause (3) of clamse 7 of the Bill, the following be added at the end,
‘namely :—

‘and every member ¢f the Tribunal shall be paid the salary of a Judge of a High
Court’.”

The Assembly then adjourned till Eleven of the Clock on Thursday, the 18th
February, 1947.
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